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THE
PARLIAMENTARY DEBATES 
(Part I—Questki^ and Answers) 

OFFICIAL BEPOBf

1933 133*

PARLIAMENT OF INDIA
M o n d a y ,  I 2 t h  February, 1S5L

TJte H&iise met at a Qitarter to Eleren 
of the Clock,

IUr, Sf»£AK£R in the Chair}

ORAL ANSWERS TO QUJESTIONS
CONSTITUIENT ASSEMBLY FOR JaMMU 

AND Kashm ir  State

nS47. Sbrl B«| Kutwrnr, WSU ttm
Biinister of Steles be pleased to state 
when the proposed Constituent Assem
bly to determine the future of the 
Jammu and Ka^mir State is likely to 
assemble?

Tiie Mialster nt StataL Tra«i!i»Mi 
aaa EiOlwajs (8M  GopalaswiiBl): Mo
date has yet been ftoadU

Slul R aj Kaftwar: WUl the propos
ed Cmstituent Assembly for Kashmtr 
be a sovereign body and wtU it be 
trusted only with the task of deter
mining the question of accession or 
will it also be asked to frame ti)e 
Constitution for the Jammu and 
Kashmir State?

Sltti GUqmlaswaiiii: Hie Constituent 
Assembly will frame the ^Constitution 
for the State, It will be sovereign to 
the extent of the powers need^ for 
the framing of the Constitution.

ShH Eaj Kanwai': Was the Jammu 
and Kashmir State before the p a i^  
tion of the country, with regard to its 
political relations with the Gov
ernment of tlie day, treated tm tSie 
same lines as any of the other f<mi«r 
Indian States, or was it treated 
differently from other Indian States? 
In other words, did the Government 
of the day exercise powers of para- 
mountcy over Jammu and Kashmir 
State exactly in the same way as It 
S tltS ?^  ^  waspect of other Indian
302

Shri Gjî JklaswaBii: Does the hoa  ̂
Member refer to the time at 9^cii 
the partition locdc place?

Shri Ra| Kamwar: Before the Parti
tion.

Shri Gopalaswami: Kashmir was oa 
the same footing as other Indian 
States.

Sbri Raj Kaawar: How many Mem
bers are likely to be ^pointed to this 
C<mstitu6nt Assembly, how many <rf 
them are likely to be elected menUierr 
and how many, if at all, n<»ninated?

Sbri (ktpalasinuai: There wUl be â  
Member for a population of aix>ut 
40,000. They win aU be elected,

Savdar B. 8. Ma»: Is it not a fact 
that so far as the foreign relations are 
coQoemedt it is a c^tral subject with 
the Government of India?

Shri G ^ a la a w a a l: It is a OmtnX 
subject today*

Mr. Speaker: It is very cieariy stat^ 
ed in his first reply.

Shri Kaaaalh: Is it proposed to make 
this Constituent Assembly r^reseoia- 
tive of the whole of Jammu and 
Kashmir State including what is oo 
the other side of the cease>fire line?

Shri Go^alaswaml: The Consatuent 
Assembly that will be convened will 
be for the whole of the State, but 
whether that portion of the State 
which is now under occuj^tion of the 
Azad Kashmir people or F̂ aklstan wilt 
be ^tectively represented in the 0»isti- 
tuent Assembly is another matter.

Shri Kamatti: As r^ards the modal
ities of the election has it b e^  left 
completely to the Govemntent oT 
Jammu and Kashmir State or ate they 
being done In consultation with tiie' 
Central Government?

Oapahttwami: As regards the- 
main question about representation* 
the adequacy of it, the manner of it,.



Oral Answers 12 FEBRUARY 1951 Oral Answersim

the franchise and so on, matters haw 
been ^ttled in consultation with the 
Government of India,

S a f ^  B. S. Mas: As admiUed by 
the Government will it be compet^t 
now for Jammu and Kashmir Consti
tuent Assembly to decide the issue 
whether to accede or not to accede to 
the Indian Government?

Shri Go|>alaswaiiu; There is nothing 
which can prevent a Constituent 
A ^m bly from pronouncing itself upon 
that question.

Shri T. Hosaift: WiU the people of 
those parts of Kashmir which are in 
Pakistan be invited by the Kashmir 
Government to send their representa
tives to the Ccmstituent A^m bly?

^  GopalasMmi: I have no doubt 
the Kashmir Government will welcome 
such representatives, but whether tfetttr 
wish is going to be implemented is 
another matter.

In t e r n a t io n a l  A ir  P o r t s  w  I n d ia

Shri A. C. GBha: Will the 
Minister of CommwdaU&ms be pleas
ed to state:

(a) what are the international air
ports in India;

(b> what are the r ^ la r  in t a ^  
tional passenger services touting 
-aw»se p o ^ ; and

(c) the average number of p a ss^  
g<3 ŝ passing through such alr-fK>fte 
every month?

tlie  Deimty Mteister Commttl- 
catioiis <Sliri 83ittwfce4 Lai): (a> a ^  
(cV The desi^ated international air- 
porti> and the average number of 
passengers passing through them every 

during 1950 are:
ii) Bombay (Santa Cru2) 11.6̂ 76
(ii) Cak-utta (Dtim Dum) 33,347
(iii) Delhi (Palam) 4S33
(b) I lay a sUtement on the Table

of Che \See Appendix XI.
anrtexure No. 14 1

Shrt A, C, Giiha: May 1 know what
U the taial revenue collected ittm  all 
the aerodromes?

Shri Kbtmtiied I require notice^
Shri A. C. Giiha: What is the total

revenue collected from each oi these 
thtee aerodromes?

Shri Khunihe# Lai: That too does 
|jot arise out of this question.

: W  *n?T#T ^

runa Achha Ram; Will the hm. 
Minister be pleased to state as to how

belong tomany of these passengers 
Pakistan?] ^

lA mm : ^  m
^  t  I

[SM  Rhurshed Lai: 1 have got no 
separate figures with me.)

Shri Sldhva: In view of the fact that 
the largest number of passengers pass
ed through Dum Dum. namely 33,347 
as against 11.676 in Bombay, is it con
templated to build a new aerodrome 
with all the faciUties required for the 
passengers? If so, when is it going 
to be built?

« ir i KJnuilied Lai: In Dum Dum 
we are already constructliig a new 
runway.

Skri A. C. Gtthau Has it come to the 
notice of Government that there la too
much congestion of passengers and 
aen^lanes in Dum Dum, and if to, 
what steps have been taken to relieve 
ttie congestion?

SM  Khor^ieii Lai: To relieve the 
congestion alternative arrangements 
have been made at Barrackpore and 
all the freli^t traffic have been divert
ed there.

Or. m, M. Das: May 1 ask whether 
Govemmenl receive any revenue from 

Airway companies that cn>erate 
through these ahrports?

S m  KIrarslied Lai: Thej have to 
pay landing and take ofT charges.

Shri Slfthva: 1 put a quesUon
whether in view of the large numt^ 
of passengers passing through the wr- 
port. Government contemplated buUd- 
ijig a new aerodrome. I did not hear 
the reply pri^jerly

Mr. SpeakerT He has already stated 
that he had made certain arrange
ments.

Shri Khttrrtied Lai: We are already 
constructing o new big runway at 
Dum Dum and also in order to relieve 
the c<»igestion there, we have divert* 
ed the freighter service from that aero
drome to Barrackpore.

CcN TRAt J v r t  K r s s a r c h  S t a t io n

• im . Pr«l. 8- N. M iito ; Will the 
Minlsrter of Foofl tmA AfrtoRure he
pleased to state:

<a> whether it is a Iftct that 
emment have decided to establish «  
Central Jute Research ftatlon negr 
Titagarh. eight wiles from Calcutta; 
and

(b) i f  sor the estimated expenditure 
involv^?
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The Deimty Minister Food waA 
AgHcMate m m  TUnmiala Eao):
(a) Yes. The Government of West 
Bengal have made available to the 
Indian Central Jute Committee free of 
cost 101 acres of land at Ni^anJ near 
Barrackpore about 19 miles frcwn 
Calcutta for thi«t purpose.

fb) The estimates of esq^enditure 
have not yet been finally drawn up.

Prof.^. N. Mhiani: May I kncfw 
whether any contributions haw been 
made by the jute industry?
 ̂ Sliri Tbiromala Ba«: 1 have not got 
information on that. 1 want notice.

Prof. S. N. Misfera: Msy I know to 
what extent progress has been made in 
this connection, whether the necessary 
plant has aiready been imported or 
anything has been done in this regard?

Shri THIruoiaia Rao: After the Parti
tion, towards the beginnijig of 1948 
a new Jute Marketing Research In
stitute was set up with a nucleus from 
the laboratories in a rented house at 
Hooghly. Now a 101 acre farm has 
been provided by the West Bengal 
Government and the Institute is now 
being shifted to the new place.

Shri A. C. Gulrn; is it not a fact tbat 
the Central Jute Committee, which is 
in existence long, conductwl some 
research in jute?

Slifl Thinimala Rao: Yes. it is a
fact. Sir.

Shri A. C* Giilia: Is it cmly trans> 
ferring all tho^ functions to this new 
Research Station or some additional 
function is to be given to them?

Sfcri Thlniinala Rao: All research 
work and development of Jute is con
ducted by the Central Jute Committee 
with the assistance of the Government 
of India.

Shrt OHkttwUmyay: May I know 
whether in the existing Jute Research 
Institute any research has been made 
in order to cure Jute of its water habit?

Shri l%hruoi^ Rao: I want notice 
of that particular Quezon,

Mr* Speaker; Next Question.

PKOOtlCTION AND lM f»0«T  OF StfGAK

SW  SUthva: (a) WIU the
Minister of Food and AgHcoltofe be 
pleased to state what has been the 
total prodiiction of sugar from Janu
ary to December, 1950?

(d) What is the sugar position for 
the year 1951?

<e) Do Government intend to im
port any sugar during the current 
year?

(f) Is any increased producticm ex
pected during this year compared to 
the previous year? ^

The Deira^ Minister U  Food aa i 
AgrteaHiire <$hri TtUmiBala Ra«>:
(a) Sugar production year is talm  
from 1st Noveml>er to 31st Octobtf. 
During the year ending October 1<|50 
the ti>tal production was 9,76.110 tons

(b) Yes, As against 9.76.110 tons 
product during 1949-50 and 5,550 Usis 
imported, 9.55jl00 tons were allotted 
to State Governments for consumption 
from I5th December 1949 to 30th Nov
ember 1950 leaving a surplus of 25.360 
tons on 1st December, 1950.

(c) llie surplus will be allotted to
State Goi’ernments against their con
sumption <|uotas for 1951. ,

(d> It is expected to be better than 
last year.

(e) Government have no intenticm 
at present of importing any sugar ex
cept the unshippeci quantity purchas
ed in 1950.

 ̂ (f) Yes.
Sliri SIdliTa: May I know whether 

the instruetlom of tlie Ministry are 
that after procuring tor the ratitmed^ 
areas, the rest of the quantity should 
be sold free and how many States have 
agreed to the Central Gm «̂mraent*is 
proposal?

Tfiirmaaia Raa: llje  policy ^  
the Government has been declared that 
after the requirements of the Go^*eni- 
ment are met, the surplus producticm 
can be 8<̂ d in Ŵe free market and that 
can be decided only after the produc
tion season is over. This is ^  poiior 
announced by the Central Govemm^L

SInri SIdltTa: I want Vo know. Sir,.,,
Mr. ^(»eaker How many State Gov

ernments ha^  ̂ agreed?
^  nilmmato Kte: Almost all 

States have agreed.
What is the total ewi- 

sumption that is estimated during 1951 
on the estimate of 1950? *

Sliri T h in ia ^  Rao; Total om sun^  
tton IS comimted in accordanoe 
th« consumpUon flgures o f the Ittst tw » 
years. It 1« estimated at ten laMitons.

(b) Is any sniplus after allot- Has ttie OowwmeiAent to various StBtes? quota of sugar production Immwi«mnt to various Static! quoU aU sunt production
panxutt^ Ole fat4ories to have 
vate sales ta the marttetf
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Shri ThiromalA Rae: We have not 

penmtted private s&les in the market.
Shri J. S. Kapoor. Have some of the 

factories completed their prescrjb^ 
quota of 107 per cent of the last year’s 
production?

Sugar for A jmer

Shri Thin Bao: The crushing
season is not yet complete to arrive 
at the figure.

Shri Jhfm^QBwala: In how many 
States are there free sales at present?

Sliri W m m ala Rao: There is no free 
sale in any State.

ramm WL B. Bhargava: Is ih m  any
free market for the sale of sugar in 
Delhi? If so, what is the rate at 
which sugar is selling?

Sirl Tfciremala Sao: I want notice 
of that question.

Shfi T. N. Singh: Could the hon. 
Minister give me information as to 
what amount is allotted to the Confec
tioners in the Delhi province itself 
what proportion does that bear to the 
quantity given to individual con
sumers?

Shri Thimmala Bao; I want notice 
for details of these figures.

^ r i  FooBaeha: What is the un- 
flliH>ped quantity of ^gar that is yet 
cacpected in India?

Shri TUranals Bao: About 40,000 
tons are still expected.

Shri Goeska: May I know what is 
Itie undipped quantity for the year 
1»50?

Hr. ^^eaker. That is exactly the 
qtiestion whidi he answered just

0hri Goeaka: What is the total 
quantity purchased in the year 1050 for 
import into India, what is the q^uanti  ̂
chtoped. and what is the quantity sUIl 
to be shipped?

Shri TUmotala Rao: Sixty thousand 
tcms were purchased of which 19«S00 
tons were imported; the remaining 
quantity remains to be imported.

Shri S»dhT»: May I know whether 
the full quota allotted to the aerated 
wat^^ manufacturers has been suppli
ed last year?

M f i  TldramuiH Rao: 1 want notice
question.

Mr. Speaker: Next question.
Shri Ooeidtt: One question. Sir.
Mr. ISpeaker. Next qiiestion.

H351. Pandit M. &  Storfava: wm  
the Minister of Food and Agrioiltiiro
be pleased to state:

(a) the quota of sugar allotted to 
the State of Ajmer in the year 1950;

<b) the quantity of sugar actually 
released to the various ration shop
keepers in the State of Ajmer up lo 
31st December, 1950, and the quantity 
of sugar actually distributed ^  them 
to consumers:

(c) the quantity of sugar allotted 
to the halieais^  confectioners, tea% 
vendors and other establishments in 
the State of Ajmer, in the city of 
Ajmer and in the rest of the State of 
Ajmer and what percentage does this 
quantity form of the total quota allot
ted to the State;

(d) whether the State authorities 
have got any machinery to check as 
to wlwther the quota allotted to es
tablishments mentioned in part (c) 
above is actually consumed by them, 
and does not disappear in the black- 
market; and

<e) whether the Ajmer rationing 
authority or the anti-corruption de
partment have held any enquiry re

garding the actual consumpUcm of 
sugar and sale of sweets by the con
fectioners and halwais, and if notr 
vt^y not?

Hie Dcvnty Minister of Food antf 
Agrienlttife (Shri Thlnmimla Bm ):
(a) 4779 tons. As there was no 
trol on sugar in 1948-49. no quota of 
sugar was allotted to the State during 
that year. But when sugar was frozen 
in S^tember, 1949, a quantity of 800 
tons sugar was allotted to the State- 
on an ad hoc basis from the frozen 
stocks for consumption during the 
months of October to mid-December,. 
1949.

<b) 4497 and 4282 tons respective.
(c) In the city of Ajmer 37.1 tons 

and in the rest of the State 23.5 tons 
monthly. This quantity forms 13 per 
cent of the total average quota of 460 
tons per month allotted to tiiis State 
during the calendar year 1950,

(d) There is small staflf for enforce
ment but the number of establishments 
is 80 la r«  and the nature of t h ^  
business Is such that real check in 
practice cannot be mafntaioed on the 
utili^tion of the allotted sugar.

(e) Yes, quotas are issued to estab-̂  
lishments and other quota-holder* 
after due aiquiry.

Fandli M. B. BhargaTa: May 1 know 
whetiw?r even aft^ there is a froe 
market these quotas are allotted to 
tiiese establii^mentst
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Sbxi Kao: No/Sir; 1 have
00t got Information on that

rattdtt M. B. BhargaTa: May 1 know 
whether, in respect of tte Centrally 
Administered Areas, it is the Govern
ment of India that decides the policy 
whether there i$ to be a free marki^ 
or not, or whether it is the State Gov
ernment that decides the policy?

Sliri Thlrtuiiaia Bao: The policy is 
-decided by the Government of India In 
consultation with the State Govern
ments

PMdH M. B. Bharcava: May 1 know
whether there is any free market for 
the sale of sugar in any of the Central
ly Administer^ Areas and whether 
the policy is determined by the Gov
ernment of India?

Shri Tliinimala Rao: Almost all tlie 
States have got a free market over and 
above the quota.

Pandit M. B. Bharsava: My question
was in respect of the Centrally Ad
ministered Areas about which ttie 
policy is laid do%Ti by the Government 
of India. What is the policy laid 
down by the Government of India in 
respect of free market in sui^r?

Shri Wnmimla Rao: It is a uniform
policy all over India.

Paadlt M. B. Bhargava: What is the
per capita quota allotted for Ajmer?

Shri 'nilruraala Rao: 1 want notice.
Shri Jhttnlhiuiwaht: Is it uniform 

throughout India or does it vary from 
^ate to State?

Shri Thirumala Rao: It varies from 
State to State.

ViLiAc^ Oil iMmrsnnr

Shri Amijbiinwata; What 
principle behind it?

Mr. Speaker: Order, order.

is the

Shri Ghole: May I know whether 
It is not a fact that instructions have 
been issued by the C<sntral Govern
ment to the State Governments that 
Hahvais should not be allotted sugar?

Shri ThimnuUa Rao: No such ins
tructions have been issued,

Shri DwivedI: What quantity is given 
to the confectioners of Ajmer, and the 
rest of India?

Shri Thlntoiala Rao: The All India
Confectioners Association Is allotted 
a certain quota, which makes distri
bution among its c<Mistituents and 
Ajmer gets its share.

*1352. Shri Bumaa: WiU the Minis
ter of Food and Agrkailtiise be pi^ta- 
ed to state:

(a) whether any Village oil indus
try* Enquiry Committee was ccmstitur 
ted under *Oil Seeds* Committee to 
enquire into the condition of villagg 
oil pressing industry in India in 1949;

(b) if so. whether the OMnmittee 
h ^  submitted its report;

(c) U so, what are the main reccsn- 
mendati<ms; and

(d) what action, if any. has beett 
taken on the recommendations?

Hie Depaty Bfiaism  ̂ of Faod an« 
Agrieidtiire (SM  Thimmtia Rao):
(a) and (b). Yes.

<c) and (d). A statemait giving 
the requisite information is laid on the 
Table of the House. [See Appendix 
XI, annexure No. 15.]

Shri Baraum: Has the Government 
considered tiie amount th^t would be 
collected by means of a cess of one pUse 
per pound of oil extracted in the miUst 
Is it to the extent of 75 lakhs of 
rupees?

Shri lliintmafat Rao: I have not gdt 
information; I want notice.

Shri Barman: In view of the fact 
that the dev'elopm^t and expansloa 
of the oil industry require a lot ' 
money, will Government give its ur
gent thought to give effect to this re
commendation No. 1?

Shri Thlmniala Rao: Government
have noticed the recommendation of 
the Oil Seeds Committee in this be
half and will give their cons^^mi- 
tion to it,

Shri Banaaa: In part (d> (iii), o« 
the answer it is stated that certahi 
Governments have accepted this re- 
conunendati<m that telis owning two 
ghanis be exempted tram sales tax? 
Is this exemption on a permanent b a ^  
or a temporary basis? ^

Shri Thintmaia Rao: I want notioe.
Prol Raaga: Is it a fact that Urn 

Annual meeting of the Central Oil 
Seeds Committee came to be po®^>oned 
at the last momenta not on the orden 
of the Pr^ident or the Vice-Presidettt 
but some other orders communicated 
from some source in the Ministry?

Shri Thirttmala Rao: No, ^r. A«
the President of ihe Central Oil 
Committee fell ill suddenly, the meet
ing had to be cancelled

Shri Afoaavalfi: When did the Gov^
erninimt receive the report of the 
quiry Committee?
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Shri Ttiirnmala Bao: Tb^ Committee 
first submitted its report in October, 
IS49.

Sliri Dwivedi: Has the President of 
the Oil Seeds* Committee recovered 
#in<?e then?

Shri ThimBiala Rao: Oh
your goodwill.

yes, by

Shri Bamuui; In view of the fact 
that the develc^ment of this indiistry 
requires that the government should 

exemption to the Ghani  ̂ on a 
permanent basis, will Government con
sider the desirability of asking the 
State Governments to consider the 
matter of giving exemption to thia 
cottage industry on a permanent basis?

Shri ItdrBiBala Rao: This is a quea  ̂
tioD of interfering with the State Gov
ernment’s discretion in the matter of 
taxing its own resources.

Ghe« (P r o d u c tio n  and  C o n s u m p t io n )

*1353. S M  S. C  Samaata; Will the 
Minister of Pood ai^ Agrlmitiure be
pleased to state:

. (a) the average outturn of ghee per
maimd of milk in India;

(b) whether the outturn varies from 
cow'^ milk to she-buffalo’s milk and if 
so. what is the variation;

(c) vidiat percentage of the total 
paroduction of milk in this country is 
eimverted into ghee; and

(d) what is the avo^age per capita 
consumption of ffkee per year in I n ^ ?

n e  Dnwly yiatotCT ef I M  mmi 
AgrioUtnre <Shfi TUnoMto B«#>:
<a) About 2.1 seers.

(b) The average outturn per maund 
oi cow*s milk is about 2.00 seen and * 
tor buffalo’s mtik about 2J seers.

(c) About 43 per cent.
(d) 14 seers per annum in undivid^ 

India. Figures lor divided India are 
not yet available.

Skri S. C. Samaata: Are Govern
ment aware that the annua! pet capita 
<son t̂mptlan of ghee in India is the 
lowest in the world, and if so» what 
steps have Government taken to Im
prove the prfiduction of ghee in India?

Siiri l%trttiiiaia Rao: Government
are aware that the consumption ot 
0hee is very law in India and th« 
Government in the department con
cerned are taking every pebble step 
to iniprove the produtlion of ghee.

m ti s. C. Samaata: What is 
annual <juantity of gfhee impcHrted to 
India by land and by sea?

Steri Tiyruaiala Rao: I don't thiiik 
any ghee is being imported to India 
from outside.

C o tto n  C r o p s

*1334. Shri Balmiki: Will the Minis* 
ter of Food and Agrlatltiii^ be pleas
ed to state:

(a) the prospects of cotton crops in 
the country this year; and

(b) the estimated production in the 
various States?

The Deputy Bliiiister of Food aftd 
Agriculture (Shri Thlrtimala Rao):
(a) The prospects of cotton crops 
during 195(V51 in the Country, as a 
whole, were fairly satisfactory

(b) The hon. Member is referred to 
the reply gi\'en to Starred Question 
No. 603 on the “4th December. 1&50.

jgiri SIdhva; Sir, may I know whe
ther the Planning Commission has 
made out any five year plan regarding 
tte cash crops to be produced in this 
country, and if so what is that plan?

Siiri Tiilnniiaia Rao: 1 am not aware
of any finished report of the Planning 
Commission in this behalf.

m kya: What is the productimi 
of cotton expected in the next ftve 
years? WUl that be laid down turn, 
or will there be change ^ m  ca^  
crop to food crop and food crop to cash 
crop?

BIr. I^^eaker: Is the hon. Member 
referring to aoy recommendation oi 
the Planning Comml^rfon?

SM  Mhvm: Yes. but this relates to 
the cotton croo* and the work of the 
Cotton Committee also.

Mr. Spealunr: But the hon. Ministear 
has .said he knows nothing about the 
recommendations of the Planning 
Commission.

Shri DwlTedi: Are Government aware 
of any reasons why for the past 2$ 
years the Vtndhya Pradesh Is not pro
ducing largi* quantities of cotton as it 
used to do before?

Mr, Speaker: We will proeasd to the 
next question.
BxHts Cat??,, Dvm Dum hftn Paî am Am

POKTS

n3S5. Sliri Balmlkl: (a) Wilt the 
Minister of OomimiiileatiiuiJ t>e pleas
ed to state whetlier it is a fact that 
Government planning for the
development and e k p ^ m i o n  o f  Sante 
Crux Airpc«rt, Dum Dum Airport atsd 
Palam Airport?
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Xb) If iso, whdt are the estimated 
€j^p^ture« for these airpoiia sepa-

The Deputy Mittister of <__________
tkma (Shri Unnhed Lat): (a) The
development of the airports at Santa 
Cruz. 0um Dum and Palam was start
ed soon after the last war and is in
progress.

<b) The estimaled cost of the deve
lopment schemcis as envisaged in the 
ten year programme of Civil Aviaticm 
Capital Works prepared by the Civil 
Aviation Departjrienl is Rs. 5.53.34.S64 
for Santa Cruz, Rs. 3,05,06*590 for 
Dum Dum and Rs. 3,34.53,8S8 for 
Palam. Due. however, to the pre
sent, stringent need for economy, it 
is unlikely that the Schemes will be 
completed in ten years as originally 
planned. Only facilities -which are 
essential for the operation of air trans
port are being provided at these air
ports at present

Shri Sidhva: What is the amount 
to be spent this year for each of these 
airpor? ,̂ if the figures are availabl* 
for each airpĉ rt sc^rately?

Shri iUiarshed Lai: All the flgurm
were given in the Budget Bstimateft 
1 think.

Shri Sidhva: But I am asking lor 
the year 1951.

Shri Khttr^ed Lat: These will ba 
available when the Budget is pre> 
sented.

^ r i  SoBavaiie: Is there any hmd 
available as a Development Fund 
out of the earnings of these airports?

Shri Xhttndied Lai: The earnings
are a very small fraction of what we 
are spending every year on them.

\
Defthba&dhu Gupia: Sir. does 

the development of the Palam air
port include the improvement of the 
village nearby? Does it include t ^  
improvement of the sanitary condi
tion of this village which Is very bad?

Shri Khorshed Lai: The Immediate
worlds at Palam are. provision of elec- 
trie jiupply from the matns at a cost 
of Rs. 1.07,325. a»d this work is in 
progress, and then the constructitm 
of a wireless i‘eceiving station at a 
cost of Rs> 1,77.000, and Utis w<»rk 
win be undertaken in 1951-52.

Shri Deshhaadhu Gupta: Will some* 
thing be done to improve the sani> 
tary condition of the village near-by**

Mr. Spe^en Order, order.

S o y a  B ean  M iiue

^13$$. Shri WiAtiMraM Mahata: WlU 
the Ministor of r«od and 
be p le a ^  to state:

(a) whether any investigation was 
being carried at the Food Technologi
cal Laboratory of the Indian Institute 
of Science. Bangalore, regarding Soya: 
Bean Milk ; and

(b) if so, what are the results?
The Deputy MiiOster of Food and 

Agrictittiire (Shri Thirttmala Eao):
(a) Yes: investigations regarding
soyabean milk were carried out in 
the Biochemistry Department of the 
Indian In-Utute of Science, Bangalore 
from 1&46 to 1949.

(b> The soyabean milk prepared 
according to the method developed 
a result of the investigations wst> 
assessed at 85 to 90 per cent, of cow\̂  
milk in nutritive value.

FOOI> CONFEBEJfCE AT BOMBAT

* m r  Shri Kshiidlfaiii Mahala: Will 
the Minister of Food aad Agriealtae
be pleased to state:

(a) the main points of decision 
arrived at regarding food problem for
1951 at the Food Conference, Bombay, 
held on or about 11th December. 1950;

(b) the target of import of food 
grains for 1951; and

(c) the names of deficit States with 
the quanti^ of Astimated defici) 
cereals for each such State?

T b t  Miaister of Food asd Agdeni- 
ture (Shri K. ML fifoMhi): <a) A cof̂ y
of the Res<^ution passed at the Ftood 
Ministers* Conference held at Bombi^ 
on 11th to 13th Decemb^ 1950 is laid 
on the Table of the House. [See Ap
pendix XI. annextiie No. 16*]

(b) The target of imports for 1951 
isf million tons.

(c) A statement is laid on the 
Table of the House. [See Appendix
XI, annexure No. 17,]

Shri Kshudirana Bfaltota: In view of 
the fact that the total* demand of the 
deficit States is about six million tons* 
what is the main reason for the Gov
ernment’s arriving at the figure ofv
3 7 million tons for imports?

Shri K. M. Mtutshi: The limitation 
is imposed by the availability- of 
foreign exchanise.

Prof. Raaga: Sir, how is it that
bet\vet>n Hth De<*ember and ll^h
February the e^imate of India’s ne^  
for import of foodgrain has feme up 
from '̂1 million tons to about « million 
tons as was stated either by the Pre&^
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or by the hc«i. Minister himskf in the 
Hofuse?

Sbri Bu M. Itliiaslii: Six mUUon ioas 
. is the loss which has accrued to us 

during the last six months. The 
•mount required by the States is also 
aDout 6 million tons. What we are 
i^ing to purchase is 3*7 million tons. 
We are considering the question whe
ther this should not be raised a little 
more, to the neighbourhood of about
4 million tons, if that is possible.

Shri SidbTa; With reference to the 
statement placed on the Table of the 
House, may I know what was the de
mand of ^ e  Government of Bombay 
and liow much has the Central Gov- 

•emment promised to give them?
Shri K. M. MuttsM: Bombay’s de

mand was for one million tons and 
■7.00,000 tons were given in the basic 
plan.

Shri SidhTa: Why was not the full 
amount granted? Was it because the 

^gures given by Bombay were not 
correct, or is it the intention to give 
4he balance later on?

5hri K. M. Munshi: It all depends 
on availability. If we get on^ about 
3'6 million tons, we cannot give more 
than 700,000 tons,

Shri Bharati; Sir, what is the basis 
tor the allocations in respect of the 
fiifferent States? What is the princi- 
|ile behind the allocation?

Shri IL M. Miiiishi: The demand 
for each State is arrived at by deduc
ting the quantity it expects to pro
cure locally from the quantity esti
mated to be its requirement for 
meeting its conrmiitments.

Shri Ksuuath: Arising out of the 
answer to part (b) of the question, is 
there any truth in the press report 

appearing in this morning’s papers 
that the hon. Minister had told an 
American press correspondent that the 
Central reserve is completely exhaus
ted? .

Shri K. M. Monshi: Tliat is the
American coxTespondcnt’s paraphrase 
of what I stated, namely on the 1st 

JanuaiT 1950 our reserves were 1'5 
or T6 million tons and that we had 
eaten one million tons of it an4 the 
balance was 700̂ 000 tons on the 1st 
January for the pipeline from the 
Centre.

Pfiiidit M. B. Bhargava: May I
know whether a target has been fixed 
for internal procurement of food  ̂
grains and what steps are taken for the 
realisaixon of the target?

Shri K. in  I sh<^d like to
have notice oi the question.

ShH Tya«i: Was the statement macte 
for American consumptiQa or India?

Mr. Sjieaker: Order, order.
Shri M. li. Gttpta: With reference 

to part (c) of the question Hydera
bad’s demand has been 100.000 tons. 
May I know how much allocation has 
been made to Hyderabad?

Shri K. M. Muiudii: 75,000 tons.

Shri A. C. Guha: Will the hon. 
Minister clarify th  ̂ pgint as to how 
this allocation is made to different 
States, in view cf the fact that the 
quantity ralionf’̂ : in difterent States

♦ 'i?’aries from sev̂ m to twelve ounccs? 
In view of these glaring differences in 
the quantities of rations, how are the 
allot'ations made to different States?

Shri K. M, Mtmshi: So far as the
directions of the Central Government 
are concerned the cut is uniform 
thr(jughcut the country. No (joubt 
before that time varying quantities of 
rations were issued in diffen^nt 
State-?

Shri Bharati: What was the demand 
-Tiadc by the Madras State and how 
much was aliotted to it?

Shri K. M. Munshi: Madras de
manded 700,000 tons and what was 
given was 400.000 tons.

Mr. Speaker: Next question.
A r able  L and  in  V in d h ya  P rad esh

*1358. Shri Dwivedi: (a) Will the 
Minister of Food and Agriealtare be
pleased to state how many pieces of 
waste arable land available for culti
vation have been discovered in Vin
dhya Pradesh by Government?

(b) Are they available to private 
enterprise?

(c) What are the conditions, and 
facilities, if any, for getting any such 
plots of land?

The Deputy Mialstef of Foed and 
Agriculture (Shri Thlramala Bao):
(a) Apart from lands held by tenants 
in their holdings, there are 20,20,167 
acres of waste arable l&nd in Vindnya 
Pradesh, of which, 1.00,677 acres are 
hi 264 compact blocks of 100 acres 
and above.

(b) and (c). The lands are available 
to private enterprise for cultivati<wi. 
For reclaiming and bringing the lands 
under cultivation, the following cwa-
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cessioDs are allowed in resp^  of rent 
for the land:

(i) First two years .. No Pent.
<ii) 3rd* ith, 5th aiul Otb

Y9̂ T ..  .. */8/.
<iii) 7th j w  ,, .. /-/lO/-. lyeta.,  .. I-/10/- f^peraof*.
<4v) 8thyo*r . . .. -/12/- }
(V) 9th year.. . .  - / i4/. J

^vi) loth year .. Full seUl«iDeat rate*.

Further, taccavi loans repayable in 
ea^y instalments are granted for re
clamation by tractors, sinking of new 
we!l.s, construction of paddy bunds 
and rabi embanicments, construction 
and repair of tanks, and purchase of 
bullocks, rehatB, and improved seeds 
and manure '

Shri Dwivedi: May 1 know if any 
pieces of such land have been given 
to applicants this year?

Shri Thinuuala Rao: No, Sir. The
scheine is to be ttnalised yet.

Shri Dwivedi: Is it a fact that
areas oi laud as big as 12,000 acres 
are lying uncultivated up to this, time?

Shri Thirumala Bao: All this land 
lies in the Malwa area and to luring 

the lands under cultivation the Malwa 
Development Board has been consti
tuted. There are various kinds of 
lands there—those belonging to Gov- 
eriimet)!, Jagirdars and Zamindars. 
All these lands have to be brought 
under the control of Government by 
agreement with the Jagirdars and 

•Zamindars. All these schemes are 
being finalised and then only the lands 
can be allotted.

Shri Dwivcdi: May I know if some 
«ort of cultivation is going to be done 
at Government level?

Shri Thiruiuala Rao: Government
is not undertaking any such thing.

Shri Dwiv(^* How long will it take 
to bring tl̂ ese lands under cultivation?

Shri n i t n m ^  Ban; The Malwa
Development Board was constituted 
In June 1950 and when all the forma
lities are finalised the operations can begin.

Slirimati Koiiika Ray: When Gov
ernment start these schemes, do they 
propose to start them on a co-opera
tive basis?

Shri Thinimala Rao: Yes, in certain
areas where cooperative schemes are 
^asible They are also trying to 
bring them into existence?

Lala Aehbit Ran: Is any land 
ing allotted to refugees also?

Shri Thimiaala Rfto: No allotment 
has yet been made. When it is made 
&eir claims will also be considered:

Sliri aUv Ckmm Lai: Was any
land brought under cultivatioa ia 
1949-50 and if so how much?

Shri TfaintnuUa Rao: 1 have said 
that it has not yet begun.

Dr. Pumuur: Have any details been 
collected of the waste or arable land 
Ij^g in different States? %

Shri IWnimaia Rao: Yes. I can 
give the figures, if the hon. Member 
wants them.

Dr. M. T. Gangadhara Siva: May I
know whether for the cultivable labd« 
sun^ey number is published in the 
local gazette for the information of 
the public and if so. how many ploto 
of land have been given to Harijatis 
in proportion to other c-ommunities?

Shri Thirumala Rao: No allotment 
has yet been made. All these things 
are being finalised-

M o t o r  V e h ic l e s  T a x a t io n  Enquxbt 
C o m m it te e ’ s  R e p o r t

•1359. Shri B. R  Bhagat: WiU the
Minister of Transport be pleased to 
state:

(a) whether the recommendations of 
the Motor Vehicles Taxation Inquiiy 

Committee's report published r^jeni- 
ly have been considered by Govefn- 
ment; and

(b) if so, what action is prc )̂osed to 
be t^en on them?

The Minister of State t o  Xriuisport 
and Railways (Shri Santhanam): (a)
The recommendations of the Motor 
Vehicles Taxation Enquiry Committee 
are still under consideration.

(b) The recommendations of the 
Committee will be discufssed at the 
next meeting of the Transport Ad
visory Council to be held in April next 
and decisions will be taken thereafter*

Shri B. R. Bhagat: May I know
whether the terms of reference of ' 
this Committee included also the 
natioriLalisation of transport?

Shri Santhanam: No, Sir. That was 
not a term of reference. The main 
term of reference was regarding the 
existing taxation of motw vehides 
and recommendations to bring about 
some degree of rationalisation and 
uniformity in the principles of taxa
tion.
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^ ^ .^ a n s p o r t  coordtaaUon and re-

~ » .s s r s ,£ -^ “,.'ss
^  irs?-i3b5s. “ “  '• *'■•“■

^ m it t e e  for the MlnJstry of

® iri Saaaujiaiii: it wiU be placed 
t e t  t^fore the Transport Advisory
t e ‘. a s  £ , s-asass 
S M '^ V 5 ^ « '“SS

SUGAK

to state the date on which inŝ  
to ^  Govern. 

2 ^  the new
declared in ParUa- 

by the Ministfa- in Deccsmber

allowed
5L  «i«V« ofljcr than^^ratton in the cities of

Kanpur, Delhi, Gwalior and

1 ^  0epii^ Mbdsier of Food mmd 
TWrwaala Sm>):

U ) 7^  December 1950 and furthw on 3rd January 1951.
<b) ITiere was no ban even pre

viously on the sale of sugar throu«h 
•hops other than the ration shops in 
S?,.- , ^be towns mentioned. In 
Delhi however, such sale was prohi- 
^ted from 15th November 19^.
D ^ " “ r im . '=̂ '>

«hri G ^ :  May I know whether 
lor Delhi special instructions were 
Usued on the 15th Noveml^ and for 
^  isstied onthe /th Tkfcember^ What was the 
w son  for sujjar being sold in Delhi 
frotn the 15th November?

Sbri lliinuiiala Bao: Later a uai-
form policy war, promulgated on the 
12th Der^embef.

Sliri Ohaie: Are Govemmpnt aware 
ttiat except hi Delhi where nigar is 
coming in very large quantities other

m 2

States are not getti^ so much sug^ 
t o  Mle? What is the reason tor
Delhi getting so much quantity of sugar?

Shri Tbinunala Rao: Delhi 15 sur* 
rounded by areas where ^ere is a 
large number of factories.

Shri Ghtile: Are these factories al
l i e d  to send their sugar for sale in 06lni«

Shri Thirumala Rao; They are not
allowed: but stiJ! samehow it comes.

Prof. S. L. Saksena: Are Govern
ment aware that all the sugar allowed 
to be sold through free sales goes 
into the black market and that for
ward contracts for sale of this free 
sugar are being entered into at Rs. 50 per maund?

Thironiaia Rao: Pe<q,Ie who 
have got last .year's stock are bringing 
u out for sale. Whether in black or 
white market, it is available.

Have Governrofent tned to make any estimate of the 
quantity of hidden sugar that has 
rame out in the open market follow
ing,* the order of 7th December?

S*ri Tltimmala Sao; We have not 
got any estimate of that

P i^  S. L. SateMi: Are Govern- 
roent aware that forward contracts at 
Rs. 50 per maund have been made 
even now for sugar which is given for 
free sales to factories?

Shri m niniala Rao: I am not
aw^e of any public transaction at 
such n high price.

Shrtmati RcAoka Ray rose—
S. L, Sakaeaa: Will Govern

ment mak  ̂ enquiries about it?

S f ^ m a t i  R^uka Ray: May I a sk
What IS the total quantity that has 
f̂ een suppH<*d by fa(!torie?i, which was 
to supplied before free sales wem 
to be itUowerJ? Also whether the ^11 
aj-rjount has supplied?
wise, how is it that ther« ate ‘ Ire® 
salefc in l>'lhi t«>day?

.Shri Tbirttmala Rao: The jjaies in 
Delhi rjre from storks unsold from the 
Im  year’s allotment. No such allot
ment Has been made to mlHs from 
thi,t vf?ar‘s production so far.

Mr. Speaker: Question No. 1362.
IHiri Mmehim Alva: May I raise a 

point of order on this. Sir? In regard 
to part (b) of this Question, is it per* 
mlasible now, in view of the
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international Mtuation, that we may 
Ieoow wiiere our teiei^one worirahim are J îtuat«l7

Mr. Speater; Order, order. That is 
hardly a point ot -order. It is tor the 
hon. Minister to say.

A u t o m a t ic  T e le ph o n e s  (M a s u f a c t u b e )

♦1362. Shri Ramraj Jaiware: (a)
Will the JAmi&ier of Ckiaunimiea^oas 
be pleased to state whether all 
machineries, equipments and acces> 
soriei required for telephone exchanges 
and fcvr conversion of exchanges 
with operators into automatic systems 
of te?er>hone are now manufactured in IndiL? '

(b) a  so. where are the workshops?
<c} If not are Government taking 

any step to encourage or promote such 
mant f̂ac-tures?

IRie Depnty Minister oi 
eaiioDs (Sbri Kbttrshed Lai): <a) No.

(b) and (c)." The Posts and Tele
graphs Workshops at Calcutta, Jabal> 
pur and Bomb^ are manufacturixiff 
wrtain telephone equipment and ttie 
Go\eniment of India have also estab- 
Ushcti a factory at Bangalore for the 
manufacture of automatic teiephane 
and carrier equipment. This tactorjr 
has started manufacture of some ot 
the automatic telephone equipment 
but wtwn it goes into full production 
which 13 expected to take about three 
years India will become self-»ufBcioit 
in the matter of telephone equipment

M. ML Das: Which are the Cities 
of India whose telephone systems are 

to be converted into automa-

Shii Kfrurslied Lai: I submit, Sir, the 
question does not arise out of this,

Fooi» G r a in  S c e s io iE s

^1363. Sbri iUisfalMUMUitei Rai* Will 
^  Minuter of F o o H S r  
be pleased to state whether it is a fact 
tbai Government are going to provide 

^subsidies to State Govern- 
rural^a^g’  * not for

The Afinister of iFood Asrietil- 
turc (Shri K. M. Mim^i): Under the
jevisect scheme subsidy will be con- 
ilned to grain soid in <‘ertain industrial 
and urban areas only.

Shri KHshnaiiaitfl Rai: ^  X know
the reasons for this arrangement?

®liri HL M, Munshit The reason is
wat subsidy was giv?en at one time 
bftt'ause the price of foreign foodgrains 
was very much higher than tndtspenous 
iloodgraitt prices. Now what has

happen^ is that the price of indigen
ous food grains is much liigher than 
that of foreign grains with the re
sult that subsidy on that would be- 
really illogical. Secondly, the sub
sidy was unevenly distributed is  
several areas in the country—:for in
stance. Delhi. Bombay, Ajmer, etc. 
So, the attempt is now made to distri
bute the amount which was so fstr 
given as a subsidy to these areas only. 
If the subsidy was extended to the 
whole country, the burden would be- 
in the neighbourhood of over Rs, 40 
crores which, of coujrse. the Central 
Exchequer was not able to bear.

Shri T. N. Singh: Ha%̂ e Government 
given any food subsidy for commit> 
ments of rural areas ŵ hich have arisen 
in certain States as a result of the 
scarcitj' conditions?

ShH K. M  Well, as a matter
of fact, as I have pointed out, indigen
ous foodgrains are sold in the rural 
areas at a higher once. Therefore, 
it is not proper that imported food
grains should be sold at a mudi 
cheaper pri<-e.

Shri Lakshmauaaa: Ma> I know 
whether it is a fact that certain o€ the . 
State Governments have indicated
their disapproval of the scheme?

^  K. M. Mfaslii: *Hiey have,
S M  Lakstouuuui: May I know

whether at yest«^ay*s confi»rence of 
Chief Ministers this subject was dis- 
cuued and whether any decision was 
arrived at?

8kii ML M, MomuAL WelL no deci
sion has been arrived at—the matto' 
was discussed.

Skxi Sivaa FiDay: May I know
whether the Government propose to* 
consider differently for purposes of 
C^tral subsidies, deficit States 
produce less than 50 per cent of their 
needs for totemal procurement?

Slwi, K, M, UuBShi: No. I dont 
think that is correct,

Shri T. N. Singh: Is it a fact that 
in scarcity areas the State Govern^ 
ments are supplying foodgrains at 
clieaper prices than the market rates* 
and may I know w hether for that 
i^ason Government has considet^d 

^ case for grant of subsidy?
----- K, M. MnashI: So far as de6icit

ar«as are troncemed. the Stales can
supplement the subsidy by giviim 
grants from tl>eir own funds.

Shri T, N, Singh; 1 was referring to
scarcity* areas, not deficit areas.

^ ifi K, M. Ofigiually the
subsidy was given on the whole
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.quantity of imported grain. Now It
& given only in sel^ted areas^ That 
.quantity of foodgrain which is con- 
jsujned in that area is subsidised and 
sold at a lower cost. As regards the 
rest of the country, it would be the 
market prfce.

Shri Chatlopadliyay: Sir* I have not 
■been able to follow one answer correct
ly. Am I to understand that the hem. 
Minister said that the price of im
ported grains is for the present )e88 
than the price ruling in the country?

Does it include the price of paddy 
and rice also?

Sbrl fL WL Btnashl: Not about paddy.
Sliri Chatiopadbyay: And rice?
Bfr. ^»eak«r: Order, order. I am 

^oxng to the next qi^tion.
Ix>CAL Delivtky Mails

«1364. Seth Govifid Das: Will the 
Minister of CmnmaaiealioBs be pleas
ed to state the amount of loss Govern
ment have suffered due to reducticm 
in the price of postcards and letters 
for local delivery?

The Minister of Commnn&eatioBS
iSbri Sklwai): The revenue from the 
sate of postage stamps and postcards 
has increased. The excess till the end 
of December 1950 over the revenue for 
the sanje period in 1949 is Rs. 20'41 
lakhs.

^  ? i f r : 3nft 
^  m  ^  I  3jk

I  ^  TT 3n?T
m m  qnr ^  W ^

5rsRr ftr̂ rr ^  f  ?
Goipisd Dos: At what places 

the arraageroenta for local d«5ivery 
jAill exist, and if the revenue has in
creased at those places, are there any 
proposals to introduce it in other 
places as weil?l

fiRwrf : «frr m f t
^  «rt 11 ^  ^  v it

(Shri KIdwaS: Such arradgementB
already exist everywheJ ê. Any per
son can post local liters anywhere*]

ffliri SyamitaiidaA Saliaya: In view
of «ie experience gained by the Gov
ernment that the income from stamps 
has increased due to reduction in poital 
fares for local Mters. are they 
«dering any proposal to reduce the

stamp rates throufftiffiot tJbe country 
eva^ on non-local postage?

Shri Kidwal: 1 have not claimed 
that on account of reduction in local 
delivery rates the revenue has increiM- 
ed. I have only given the ftgurea. 
Because there were no local rates in 
previous years, comparison is not 
possible.

Shri T, N. Slagli: Has there been any 
corresponding increase in expendituins 
also?

Shri Kidwai: Bound to be!
S u m s  p\ w  to  N izam  o r  HvDsaABAO

f*l305* Shrt P, Y. Deshpaade; Will
the Minister of Stales be pleased to 
state whether the sum of Rs. 25 lakhs 
whi<* was paid per year to His Exalt
ed Hî hnes.̂  the Nizam of Hyderabad 
in respect of the perpetual T̂ asi> of the 
four ceded districts of Berar vmder 
the old treaties is stiU being paid to 
the Nizam?

Tbit llliolster of States, Tnuspoii 
aad Kaitways (Shri G^laffwafiti):
No.)

R a i lw a y  S t o c k s  (D iS T H is im oN )

Shri KIshoniiiohaB Trii»tlit:
(a) Will the Mhiister of Railways be 
pleased to state i^^ther or not all dis
putes arising out of the distribution of 
milway Stocks between Pakistan and 
India have been finally settlcHi?

<b> Is any portion of India's shax« 
of Stocks still In possession of Pakis
tan?

(c) If the answer to part <b) above 
be in the affhTnative. what is th« 
book value of such stock?

Minister of States. T r a ii^ ^  
BaUways (Shri Gopalaswaml):

(a) No,
(b) Yes, but a portion of Pakistan 

stock is also in our possession.
(c) tlte information is not readily 

available,
Shri Kiahorimaiiaii TvtpaW: W h«l

is the value of the stock held W  
India and the value of stock held ^  
Pakistan?

Slirl Gopalaswanii: That inforn^ 
tion is not readily available as th® 
oiiginal records relatiriig to the procuiw- 
ment of the stock are in a majority 
d  cases ^11 in, Pakistan.

S»tfi W M
are the causes for which the translen 
are not being effected?

Ck^aOaawaiia; T h w  has b ^  
some mnount of delay. They are df» 
la^ng the restoration of some
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Some of their stock is still with us. 
That has to be adjusted over a period 
of time,

Sfcri A. C. GqJui: H o w  much of the 
stocks held in Pakistan are expected 
to be received back in working con- 
diUon?

Shri GofMOaswami: I shall be able 
to give that information after I receive 
them.

E x te n s io n  o f  H aix .w avs

*1368. Shii Ki^iorimobaa Trtpaibt
(M) Wm the Minister of Eaflways be 
^ ^ sed  to state the total lengib of 
Railways in miles extended during the 
period from 15th August 1947 to 15th 
August 1950?

(b) What were the Railway adminis
trations which were responsible for 
the extension in mileage and at what 
oo?t w«R it done?

(c) Is there nay future programme 
of extension already in hand?

(d) If so, what is the total mileage 
involved?

P e  ^  State tor Tttmpmt
•«*, Ralhnvs (Shrt SaatiuuuuB): (a)
Railway lines were extended by 
approximately 422 miles during the 
period from 15th August, 1SH7 to IStii 
August. 1950.

0>) Cost.
E. P. R4>nwy «5

R*. 115*71 lakhs
O. I. p. R&iiw^y 43-93 miie*

Rs- 65 14 „
Ri^tt9thaa Ry. 51 30 m iW

Re. 19 35 „
N  S. Raihmy. 7« JI miW

<|Tfttpur St. Ry. 37 49 mites
Rs. lSO-78 „

8aura*htm Ry,

R« 3119 „
ASMm Rail Link 14£'^1 milos

R* 86317

TotAl R«. 1294 22 lAklA

The cost figures are for the whole 
omtrucUon and not for the part 
m ^ g e  only opened for trafftc during 
ail* period.

(c) Ye*.
Id) 236|J1 miles are under construc- 

^ 4.52?  ^̂ 2 26 miles are proposed to taken up duriwr m uw t

Siiri KtaboriauOum Tfipam : Havr 
the future pro^ammes of develop
ment been reffced to the Planning 
Commission for coordinating tl»  ex
tension of Railways with the develop
ment oi industry, trade and com
merce? -

Shri SaatliaaaBi: As the hon. Meih- 
ber knows, the so<alled six year pUm 
was scrutinised by the Planning Qan- 
mi^ion. But this is the current pro
gramme which has been decided during  ̂
^  lart few  years when the Planaing 
Commission was not in existence.

SM  Bi^iaaswajiir: May I toow
whether Govranment have received 
any representation from Travancoi*- 
Cochin State and tiw nearby districts 
for the extension of the railway line 
from Tirunelveli to Cape Comerin?

SM  SMttMum: Yes, Sr. We have 
rereived represenUUons and represen
tations were also made to me perstm- 
auy when I was th«re on tour. But 
this line will have to wait for its turn.

Shri Rodrappa: May I know whethor 
any new lines were coostiiicted in 
South Indis in 1950-51 and whether 
any will be taken up in 1951-52?

SM  SmOiznam: In 195M1 a anaH 
line of 17 and odd miles was 
up in South India and this will be 
^ p le te d  in 1951-52. One or 
lines for restoration will also be tafceô  ̂
up in 1951-52.

Shrl Rjitinttarwftmj; Uay I know
liTOther the s«r\»ey for ttie ^xteaton 
of the line from TirunelveU to Cape 
Comenn will be taken in haxid?

Stti SaaOu Not now.
Sett GoTlail Du: |n view of the- 

fact tlmt the Planning Commission has 
come into existence now» are Govem- 
roent thinking of referring these rail
way development schemes to the 
Planning Commi^oo and thwi 
them fliialt
p l ^ ^  Meaikefs: ^)eak in Hindis

Seth Gmriad Das: Mr. Santhanam 
wHl not be abte to follow

Ifr. Speaker; The hon. 
question has been alreiKiy answered.

^  G«vtea Das: In view of 
fact that the Planning Commissioii 
has now come into existence. I w »it 
to know whether Govmment are mo- 
posing to refer this matt^ to it
♦ I think ttie o f
^  hon. Minister was ^ a t  t b ^  
n o « ^  ^tegs w i^h M  not reiem d  
^  the Planning Comm^sion.
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Shrbiuiti Abuhii SwanttBadhaii;
May X ask the hon. Minister when the 
line between Shoranur and Nilambur. 
which is to be reinstated, will be tak^ 
up?

JShri Santhanam: We propose to
start the restoration in 1951<52.

Lalcslmiaiiaii: May 1 know
when Government prm>o8e to take up 
the construction of ^ e  Quilon-Ema- 
kulam line?

Shri Saatliiuiaai: We have ordered 
the survey and we shall await the 
survey report.

SkTi B. L. MalTiya: May 1 know 
whether Government have any inteo* 
tion to resume the work on tiie 
Bijuri-Parwadih line?

Mr, Speaker: Order  ̂ order. Next
■question.

pATHANKOT A lR  CRASH (E nQVIRY)

*1369. S k s i  Kaaath: Will the Minis> 
ter of ComanaileatkHUi be pleased to 
state: .

(a) whether the r^jort of the Com
mittee inquiring into the Pathankot 
Air Crash has been received:

(b) if so, what are its findings and 
•conclusions;

(c) whether a copy of the report 
will be laid on the Table of the House: 
and

id) if the reply to part (a) is in 
the negative, when tlie Committee is 
likely to submit its report?

The Deputy Mtoteter of O m m m A ^  
caHoBs (Shri Kkuraivtd Lai): <a) and
(b). The Court of Imjuiry has not yet 
reported.

(c) Yes Sr.
(d) Probably by about ^  end of 

March m h
8HH Kaina^: Has. Sir« the recording 

of evidence and the examination of the 
^’Teckage by technicians or oth^ ex
perts either here or in England been 
completed?

Shri KhnriKlied Lai: The only thing 
that is delaying the submission of the 
report is that we have not yet received 
from the U.K. the report about the 
eji âminaUon of the parts which were 
sent there. The report is expected to 
be received by the end o| this month.

Sitrt Katnalh: When were the parts 
sent to England. Sir? ‘

Shri Klmf^bed Lai: One batch was 
sent on the 3rd October 1 5̂0 and an
other on the 22nd Novembw 1950.

ShH Kamath: How many experts 
were brought over from iSigland to 
examine the wreckage here?

Shri Khurshed Lai: There was only 
one foreign expert associated with 
the enquiry.

Shri Karaath: Was it considered
necess îry after the examination heiy 
that further examination of the parts 
should be done in England?

^iri Khwuiied Lai: Obviously so. 
Othen\ise. these parts would not have 
been sent to England.

Sluri Kamatli: To whom were these 
parts sent?

Shri Khiirshed Lai: To the Director 
of Royal Aircraft Establishment. Fam- 
borough.

E.%sr U t ta r  Prawksh S ucar 
FArromr-«

• im  Shri Biyaai: Will the Aivnis- 
ter of Food aad Agricnlture be pleas
ed to state:

(a) whether a special officer was ap
pointed to study the efficiency of sugar 
factories and suggest ways and means, 
whereby the East Uttar Pradesh sugar 
factories might be profitably distri
buted from their present crowded 
positofis;

(b) whether the officer has made 
any suggestions in this connection: and

(c) whether Government are c<^ 
sidering the question with regsrd to 
the crr>wded position of East Uttar 
Pradesh sugar factories?

The Deputy Minister «l Food aad 
AgtkaOtart (Shri ThinunaU Rao): (a>
Yes. A special officer was appointed 
fay the Uttar Pradesh Government in 
1945. He has since retired and settled 
in IJ.K. He has not yet submitted hfe 
complete report.

(b) Not yet.
(c) Ye .̂ Government of India are 

considerinj* the quejttion not only in 
re«tŵ rt of fartorJes in Uttar Pradesh, 
but also In respect of factories hi Bihar 
in coHŝ ultation with the State Gov
ernments concemed.

Shri T  N. Sim^: Is H a fact that one 
of the proposals made to make these 
factories more e<;onomic is for lEfreater 
use of the by-products and the manu- 
faci-ure of power alcohoL and have 
these factories started this type of 
utilisation of the by-products?

lOiH Thlniflfluila Bao; No final 
sion has been reached tliM
matters. I cannot answer piecemeal 
questions.
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a r t  T. Hralii: May I know U it is 
a fact that there are many factories 
which jre not getting sugar cane and 
this is the reason why there is a shor
tage of sugar production in this country?

Mr, Speaker: Order, order, it need 
not be answered. He is giving infof- nvation.

W h e a t  m v m v t n  uw deb I n t e r n a t io w a l  
W h e a t  A g r e e m e n t

Shrl Sivapr»kjMw«: Will the 
Minister of Food aad AgHcnltiire bepleased to stete: ~  oe

total quantity of wheat shii^ 
nients which arrived in India aftiM* &  
1st January 1951 from the U.S.A and 
<^nada under the International Wheat Agreement; and

 ̂ (b) the quantity of wheat promised 
^  or exp ec^  shortly from, theae 
oountnes under the same agreement?

IJe Deputy Minister ef Food mmA

Canada 55,411 tons.
(b) U.S.A. about 522,»37 tons. 

*"anada about 241 089 tons.
Sfcri ^rapnOcasam: In view of the 

new arrivals of food, do Government 
^ p o se  to restore the recent cut in the ration?

SW  lU ranaU  Nothing can
be done in view of expected arrivals,

Shri Kanuth; Is it a fact that
Oovernment i.s expecting one food 
ship ^  day during the next few
weeks?

Shri Tliimmafai Bao: Provided ship
ping position is easy, we hope to get 
one food ship a day.

tod^? the position

^^ri IMnimala ftao; We are getting I 6 food ships a day, * ^

AaAKTAKci-KAKAm uBi R a ii.w a y  L ik r

*1372. Sliri Slvaprafcaaam* fa) Win
the Minister of RaUwmys be p l e ^  
to sUte whether the work ftjr the ex* 
tension of Railways frwn A t m t ^  
1 hagneen started?

made?^  ̂ ^  progress so far

The reply in the affirmative.

<b) A noUfication authorising Hie 
Madras Government to acquire ia&d& 
for the construction of this line oa 
beiialf of the Central Government has 
been issued. Arra;igements are being 
made to start the earthwork as sqcbi 
as possession of the land is obtained, 
'fhe work on major bridges is in hand 
anti the progress so far made is ^  
per cent. Arrangements are in hand 
for conunencing the work on minor 
bridges as well

Short Notlee i lo e s to  aad Amswer
C u t  in  Food R A n o i f

S te  T̂ ragi: WiU the Minister oi 
Food aad Agrieoltare be pleased to
state:

(a) the circumstances und^ which 
a reduction of ten to twaily-five' per 
cent of food rations has be^  efiec^ed 
in the rationed areas; and

(b) Uie present stocks in hand and 
the amouni of food grains expected to 
be imported?

Tile Minister of Food aad Aericnl> 
tore (SM  BL M* MiuslUh (a) The
House lif aware of the successive 
natural calamtltes we have had since 
July 1»50. During the last few 
months, tlie distribution system in 
most of the Stat^ has been facing 
a sex'ere strain and sutisisting on a 
ship to mouth basis. Breakdowns 
have octTurred in sonw area& As 
cm^pared with tiie stocks held by the 
Stales on 1st January. 1950 ther '̂ has 
bt»en a reduction to the extent of about 
» lakh tons on the 1st January 1»51. 
Owmg to shipping difficulties it has 
been tound impossibie to bring into 
tlie (‘ountry efficiently larg^ 
quanliues to meet the demands for 
turrefu consumplioii and for building 
up adequate st<K?ks, although arrivals 
tif imports even under the present 
(̂ UTiculties, are much larger than 
during the corresponding period of 
la t̂ year- To avoid breakdown and 
to rehabibtate the stocks, it was 
detnded to reduce tei^porarily the 
overall quantum of the ration to 9 o:̂ s.

One of the importani considerations 
whjch has led the Government to this 

meagreness of the rico 
The internal avail

ability of nee has been considerably 
reduced by drought in the rice sun^ii 
^ a s  The stocks of wheat and 
m^ets are tow and the imports of
months will not be enough to make
fiS n  Therefore, ifthe ration was not reduced, the d o ^ t  
2 >uid on^ be made good from rice 
stocks which form the bulk o f  tlie 
procurement in these m<mths ^
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duxing the period July to Octol)er, 
^ v ld  have had to face a serious nee 
shortage in the country.

<b) On the 4st of January 1951. tte 
total Government stocks amounted to 
over 7 lakh tons. On the 1st of Febru
ary tiie stocks amounted to 8‘8 lakh 
tons- As a result of the reduction in 
the scale of ration it is expected t^ t  
the stocks will amount to about 12 lato 
tons by the end of March 1^1 Provid
ing a margin against the difficulties of 
the months which must follow.
Estimated arrivals of foodgrains from 
abroad during February are 2*92 lakh 
tons, during March 3 22 lakh tons and 
during April 2 72 lakh tons. March 
and April figures are not complete ana 
are expected to improve.

Sbti Tyagi; May I know from whl^ 
countries are the Govemn>ent iraport- 
ing foodgrains?

fyhri K. M. MimshL- From Australia, 
Canada. U.S.A., Arg«itina. Uruguay. 
Ihailand, Burma and China.

SBhri Tyagi: Why not from Pakifto 
where the wheat is selling at Rs. 7 to 
8 per maimd?

fitoi K. H  MoBSlii: As soon as im
ports are available from there we shall 
consider about it.

n r i  May I know whettw
any negotiations have been made jatlj 
Pakistan with a view to getting wheat 
from that country?

a r t  K. Bt atawW:
Member must have seen 1 ^  ^  
papers that certain exploratory talks 
have t^en place.

flhri T ft it  By whirfi date does the 
bon- Muusier expect to restore the 
cut in rations?

M  K. M. Miittslii: It depends upon 
the length of the negotiations.

S M  Tyagl: How is the constructive 
programme of improving fS n c u f t ^  
conditions and improvement of land is 
going on in the country?

Ifr. gpeaiier Order, order.
{All K. M. rnamM: I nn.auMe 

tog to say all that, but it wtU take 
some time.

Bhri Saaatt: With rrfermce to t o
natural calamities mentioned by tae 
hon- Minister, bearing in mind t ^  
happenings of the last ten or twenty 
years» which wer? Ihe particu^ 
calamities that were not foreseen by 
Government or were not provided tor 
by Government?

13«4

Ttee Bliaisler of Works, Ptodnctte 
aad Sap^y (Shri Gadgil): Mr. Kamath 
putting questions!

Sbfi K. M. 1 wiU enlightm
the House. The floods in North 
Bihar during June—that is not normal 
Cyclone and heavy rains in parts of 
West Bengal in July—tlRft is not nor
mal. Earthquakes and floods m 
Assam in August—absolutely abnor
maL Then floods in Eastern Uttar 
Prade^, Punjab, PEPSU and Kashmir 
4n September : this is the first time so 
many States had visitations of this 
character. Drought in Eastern Uttatf 
Pradesh, Bihar, Parts of West Bengal* 
Orissa, Vindhya Pradesh and Madhya 
Pradesh since mid-September: failure 
of the North-East monsoon affecting 
South Madras, Coorg, parts of Mysore, 
Hyderabad and B^aabay.

Shri Kamatti; During the last ten 
years, which particular year or years 
have been complete\jr free from floods, 
and drought in India?

Mr. Speaker: Order, order.
Shri Tyagl: The Deputy Minister in 

one of his replies said that we are 
receiving 1.6 ships per day. May I 
know where is the 0.4 ship going?

Blr, S p ^ ^ r; The hon. Member wiU 
do well io not persisting in putting 
that question.

Shri A. C. Goha: Is it true that the 
hon. Minister made certain statements 
in the early part of January in Calcutta 
that there would be no difficulty as 
regards food supply in the subsequent 
two or three months?

Sbri K. M. Mmislii: I did not say
that thaw will be no difficulty. What 
I said was that there would not be 
such scarcity as would lead to a criais.

airi A. C. Galia: How then, sudden
ly, within .two or three months..........

Mr. Speaker. Order, order. I think 
we have sufficient information this 
matter now.

WRITTEN ANSWERS TO QUISTIONS 
A m r a v a t i -N a r k h c d  Rail L ixk  

n m .  Dr. Desbln1d̂ ll: WUl the
Minister of EaUways be pleased to 
state:

(a) whether the construelkm 
railway link between Amravati «sid 
Narkhed is prcqDosed to he takeo
in the next financial year: and

(b) if not, wh«i it is Ukely to be 
taken up?

The M^Osier Ttwwpsrt
a:td Hallways (Shri G^ateiraiiii);
(a) No. M
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(b) This line is not among the list « f  

e je c t s  so far approved by the Central 
Board of Traosport

D. T. S, Bus &RVxces
n m , CHaal a  s. MnsaSr: WUl the 

Minister of Traaspert be pleased to 
«Ute: m

(a) whether it is a fact that D .T^ 
buses normally are not punctual in 
their services;

(b) whether the authorities have re
ceived any complaints in the matter;
and

(c) if so, what s t ^  have so far 
been taken in the matttf ?

The Minister of State for TnMsport 
aad SailwEys (Shrl Santhamun); (a)
I regret it has not been possible to 
ascertain the precise degree oi 
punctuality attained by the D.TJ5.
buses,

(b) Complaints in the matter have 
been received by the Delhi Road 
Trapsport Authority from time to time.

(c) I understand that the Authority 
ij5 trying its best to maintain the 
regularity of the services. Anaong 
the steps taken are:

(i) provision of more vehicles*
(ii) improvement in facilities for 

maintenance and repairs d  
vehicles,

(iii) enforcement of discipline on 
the staff and

<iv) securing the aid of local 
Traffic Police whenever xm- 

. usually heavy traffic c<»igea> 
tions develop.

Allocation op Fertilizshs

Shri Biyaai: WiU the Minis- 
^  of Food aad Agrkulliire be pleased to state; ■

(a) the allocations of ^rtilizm  
made to v^ous State Governments in 
^ e  financial years 1949-50 and 1950dl ]

(b) the basis on which these alio-
catjons ^  made and the system of 
distribution to the ultimate consumer* and '

(c) whether it is obUgatory on the 
part of the State Governments to nUx

a ^>ecifled quantity of superphos
phate with sulphate of ammonia and 
how far have the State Governments 
cw ied  out this obligation and if not why not?

The^aUabter of Food aad Aciicat- 
^  (Shrl K. M. MuBshi): (a) Alloca
tions are made to the State Govern
ments only in respect of sulphate of 
302 RS. ^

ammonU and sup^ho^phate. Pre
viously the allocations were mnrW> 
aiccOTding to the Follliser year from  
July to June. From 1950, however, 
they are being made according to the 
calendar year. SUtements of alloca
tions of Sulphate of Ammonia and 
superphosphate from July, 1949 to 
December, 1950 are placed on the Tat^ 
of the House. (5ee Appendix XI, 
annexure No. 18.)

(b) Allocations are made on the 
basis of the requirements indicated by 
the State Governments. keejHng in 
view the availability of material The 
State Grovemnttnts make their otim 
arrangements for the distribution to 
the ultimate consumers. The systm 
adopted varies in different Stat^ It 
U through State Depots, Co-operative 
Societies or Private Agracies on com
mission ba^ .

(c) No. The State Governments are, 
however, advi^d to use sulphate of 
ammonia in conjuncticm with super* 
phosphate. The proportion in the 
mixture varies ac<x>rding to soil azid 
climatic conditions, nature of the crop, 
irrigation fadUUes, etc. Tlie State 
Agriculture Department advise the 
culUyatow regarding the correct pto- 
portion to be used in any particular 
areas and crop.

PimCKASE AJfD SaIX OF F00»
Grains

*1374. Shrl Deofirikmr: Will ^  
pleased to state:

(a) the prices at which (i) wheat
(ii) rice, (iii) milo were puniiaaed in 
USA. in the year 1950; and

(b) the prices at which these arti
cles were sold in Bombay and Madras States?

Hie Minister ai Food aad AgiteidtBie 
(SM  K. M. Maashi): (a) 
f.o.b. pnces at which wheat and milo 
were purchased from VSJl. during 
1950 were Rs> 11/12/- and Rs. 7 /5 /
per maund respectively. No rice was 
purchased from XJ.SJi. durij^ the 
year,

(b) A .statement showing the average, 
wholesale issue prices of wheat and 
miio in Bombay and Madras States in 
I})50 is laid on the Table of the House. 
[See Appendix XI, annexure No. 19J.

P o s t a l  ExpBNnrruRs

WiU the
Minister of Commoaicatkms be pleas
ed to lay on the Table of the House a
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sHMiemeat gtvbsg fb llo w io g  p t t i l -  
culan:

(iV fbe Kegulatioiis govwnlnf «x- 
pm&mwe on the « c t e n ^  of denAa^ 
menu of postal faciUties, dvtinguith* 
ing between the amounts charged to 
capital account and those chazied to 
revalue account;

(ii) the present estimated capital 
cost of pro^cts of Postal Services 
velopment including introductiaa of 
machinery or devices for Labour sav> 
ing. now being implonented. and what 
will be the recurring cost for the same, 
when completed and in w orld^ order; 
and

(iii) when these jM'oJects are ejcpect- 
ed to be completed and be in working 
order?

The Deputy mMsttat el CoBummiea- 
Uoms (Shrf Khar^ed Lai): (I), (U) 
and (iii). A statement is laid on the 
Table of the House. [See Appoidix 
XI, annexure No. 20.}

Land Reclamation vx Assam
Stri J, N. Hasarika: Will the 

Minister of Food aad Agrieiiltare be
pleased to state:

(a) the acreage of land that has 
been reclaimed in the State of Assam 
under Grow More Food Scheme;

(b) the expected yield of the land so 
reclaimed; and

(c) the amount of expenditure in
curred by the Government of India for 
the Grow More Food campaign in 
Assam since UH7?

The Minister of Food a»d Agrieii}' 
tare (Shri K. M. Monsiil): (a) 11,099
acres.

(b) 4,556 tons,
(c) During the years 1947̂ 48 and 

1940^9, the total expenditure incurred 
by the Government of India for the 
Grow More Food campaign in Assam 
was Rs: 17*25 lakhs. Figures of actual 
expenditure for the years 1949-50 and 
19^0Sl are not yet avallabte.

A utomatic Ti c k o  M achikes

n m , Shri KallnaaMBT: (a) WiU 
the Minister of Railways be pleased to 
state whether it Is a fact that automa
tic tidcet madbines are to be Installed 
at impiHtant G.I,P. Railway sulmrban 
stations and if so, when?

(b) What are the other Railways 
w h^e these machines will be instaUkt 
Portly?

(c) Is it a fact that these are design* 
ed on the type used at the London 
underground Railway stations?

The Mtaister oi State for Tra»pori 
aad RaSways (Sluri Saathamm): (a) 
Yes. as soon as the machines for whkA 
or^rs have been traced are delivered 
by the Firm.

(b) S. L and S ,  1 . Bafiways.
(e> Yap.

L o c u s t  C cn m io L

*1378. fflufi RallaMswMBy: Will the

(a) whether it is a fact that heli> 
coptm  have been foimd useful in the 
supervision of locust control work and 
surveying locust infestations parti
cularly in inaccessible places;

(b) if so. whether it is the intention 
of Government to employ these 
madiines; and

(c) -w ât are the countries from 
which those may be imported?

Tlie Minister of Food asd A g f i ^  
tare (Shri K. M. Mnafllil): (a) Yes.

(b) The question of employing heli
copters for locust work is under pre
sent examination.

(c) United Kingd(»n and United 
States of America.

E m e b c c n c y  L A N om c or Imbiaic 
]>At«)TA IK E a s t  B e k c a l

*1379. Shri Ratbaaawamy; will the 
Minister of pleas^
ed to state:

(a) whether the attention of the Gov
ernment of India has been drawn io  
the statement published by the East 
Basgai Government on the 24th De
cember 1950 contradicting the state
ment made by the Government of 
India on the 22nd December 1950, in 
reply to ray Short Notice Question 
r«^rding emergency landing of an 
Indian Dakota plane in East Bengal; 
and

(b) wheUier the Enquiry Committee 
have completed its investigations Into 
iMe causes and the casualties of this 
accident?

The ^mrty Mhrister ol Commmitea- 
ttoBs ( S M  W k m M  Lai): (a) Gov
ernment is not aware of any statement 
pubUshed by the East Bengal Govern
ment on the 24th December 1950 to 
contradict the statement made by me 
in the House on the 22nd Deomber 
1950 in reply to the Short Notice Ques
tion of the hon. Member regarding the 
emergency landing of an Indian Dakota 
in East Bengal.

However, in the Hindu$Um TifMt of 
December 26. 1950, there appeared a 
report dated Dacca  ̂ December 26 
containing a Statement issued on tl;^ 
subject by the Government of East 
Bengal.

<b) Yes Sir. I may add that 0cnt 
House will remember that wbm  I
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________a fifeort N o ^  question on
the 22Dd December, 1950, I ytated 
ihaA tiie Intomiatten with me at tbe 
time was ro^ect to verttcstkni. I  
now find that that inlonna^oo was in- 
oonect tD two particulars* nm ely, that 
the passengers were not immediately 
rushed to Tangail hospital, but the 
passengers azui crew left the scene of 
forced landing for Porabari, a village 
two and a half miles from the site of 
forced landing. Messrs. Himatsingka 
and Mtikherjee being carried on 
stretcher. On reaching Porabari some 
passengm left by hackney carriage 
and the remaining pamngers and crew 
decided to spend the night in Bflr. 
^ h a ’s house in Porabari. There the 
condition of Messrs, Himatsingka and 
Mukherjee became serious and Mr. 
Himatsingka died at 8 pm. and Mr. 
Mukheri^ was taken in the Sut>-I>ivi- 
sional OfRoer*s jeep for Tangail hospi
tal, where he was admitted and died 
at 10 P.M.

The other inaccuracy in my state
ment was that I had stated that 
another passenger and a member of 
the crew died in hospital at Dacca. 
But the fact is that they died in the 
hospital at Tangail on the afternoon 
of the IWh December, 1950.

L xcevces  f o r  A m a t e u r  B h o a b c a st in g

n m . Shri M. T. Ranta Bao: Will 
the Minister of CominimieatiiiiBS be 
pleased to state:

(a) whether licences for amateur
broadcasting have been granted in 
India; .

(b) if so, the numb^ of such licences 
granted during the year 1950;

(c) ^  number of licences renewed 
during the month of January. 1951;

<d) the number of persons to whom 
such licences have been granted in 
Mysore State; and

(«) the wave-lengths assigned for 
amatewr broadca«Ung in In & t
^Tlie Dnmty Mlalirter of Ce

ttens (SM  Khtnrriied Lai): (a) No 
licences are given for amateur broad
casting, but licences are issued to 
amateurs for conducting experiments, 
in the course of vi îidi only messai^ 
relating to the experim^ts may be 
transmitted. No private or comm«^ 
cial messages or entertainmsent pro
grammes may be broadcast or trans
mitted under these licences.

(b) to (e). A statement giving the 
information asked for in respect of 
licences issuwJ to amateurs for conduc
ting experimenU is laid on the Table 
of the Bouse. [See App^idix XI, 
anneicure No. 21.]

R a ja s t h a h  V m m G B o v m  W a t b r  
RESOtnElCES B o a b p

* u n . 8tei M. ▼. mmM warn wm
the Minister of Feed maA Agtkvm m  
be pleased to sUte:

(a) the total eiq^enditure incuired 
duiing the year 1950 by the Rajasthan 
Underground Wat^ Besourees Board;

(b) the number of wells simk so far;
(c) the total output of water from 

all the wells;
<d) the estimated acreage irrigated 

by this supply; and
(e) the estimated food crops grown 

thereon?

The Miamer of Food asd Agrioil- 
tore (ShH K. M. M nshi): <a)

Rs.
U) 1949-50. (6th December 

1949 to 31st March 
1950) ... 48,659

(u) 1950-51. <ist AprU 1950 
to 8ih November 
1»5(M ... . . 81325

(b> One open and 15 tiabewells,
(e) 1,50,000 gallons per hour.
(d) and (e). The water made avail

able can irrigate 750 to 1,000 acres of 
land, with a possible yirfd of 7.000 to 
10,(NK) nuiundb of food crops. While 
the Eajasthan Water Board is con
cerned with the exploratkm of water 
resources, the utilization of this water 
is the function of the Rajasthan Gov
ernment

T oorA N  E x p r e s s  A c c id e n t  (E n q u ir y )

nSS2, Shri M. P. MIshra: WiU the
Minister of Railways be pleased to 
lay on the Table of the Hcnise a copy 
of the findings of the judicial enqufiy 
ccmducted about the train 
that took place on the E.1.R, between 
Karmanasa and Durgawati in the early 
hours of the mon^ng of the 13th 
August, 1950 and state:

(a) the cost that the Government of 
India had to incur in the cours«' 
this ^quiry: and

(b) the Ttames and designation of 
the judges and the assessors?

The W a ia ^  ^  State for rnasoari 
a«d Rallwmys (SbH S a a th a a S T r S
copi^ of the Report on the Judicial 
enquiry have already been plaoed hi 
the Ubrary of the House,

(a) As the expenditure has not yet 
been fully incurred, it Is not possible 
at pr^ent to specif the amount.

(b) The hon, Mr. Justice Bose. 
Judge, C^cutta High Court conducted 
the enquiry. Shri V. P. Bhandarkar,
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retired Member, Transportation, Rail
way Board and Shri J. K, Nando,
retired G^ieral Manager, Nizam*8 
State Railway were the Assessors.

F oo d  PosmoK in  B m A R

*1383. Skri M. P. tfishn: WIU the 
Minister of Food aad Asrioiltare bo
pleased to state:

(a) the latest food position in the 
State of Bihar;

(b) the aid that the Government of
India have extended to that state; and

(c) the steps to be taken to avMi
the impending famine there?

The MiB&rter ni Food aad A«ik!al> 
tore (Sbri K. ML M imM }: (a) Hie
mips have failed on account of
drought and the general price level 
is high.

(b) The Government of India have 
promised to supply 6.00«000 tons of
foodgrains in 1951 to Bihar.

<c) (i) ^>ecial steps have been 
taken to ensure prompt movement of
foodgrains to the State as well as 
within the State of Bihar.

(ii) The Grow More Food Campaign 
lias been intensified. Total sum to be
spent in Bihar on Grow More Food
Sdieme is Rs. 2-14 crores which will
be shared as follows:

75 per cent, of food bonus
earned by Bihar. MO

Government of India ... 1*02
Grovemment of Bihar ... 1*02

^otal 214

(lii) Distributism of food by Govern* 
ment is bebig steadily increased. The 
number of Government ration shops is 
now about 1965 cov^ing a pQpulitiini
of 7-3 millions.

BCGCIMG OW R41LWAY P lATTORMS

Slui RajBfsl lajwmre: WiH the
Minister of Ballways be pleased to
state:

fa> whether b^ging by lepers <m 
Railway platforms has b e^  banned by
law;

(b) if so, how far the restriction is 
practically observed; and

(c) if no such bans are in existence, 
whether Government contemplate to 
impose such restrictions In the best in- 
ter^ts of the public or not?

The Mlaister of Stale tm T n a s p ^  
aad Railways (Shrl SaathaBam): (a)
The general rules framed in exercise
of powers conferred by section 47 of
the Indian Railways Act, 1890, pro
hibit, inter alia, any person, whether 
in possession of a ticket or not from
begging or soliciting alms, subscrip
tions or charity in any part of railway
prentises or trains. Anyone acting in 
disregard to this rule is liable to be
removed from a station platform or
any part of railway in̂ etnises.

<b) Railway staff do endeavour to
enforce observance of the rule, gene
rally with mteotm,

(c) Does not arise in view of the 
answers to parts <a) and <b) above.
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PARLIAMENT OF INDIA
Monday, 12th February, 1951

The House met at a Quarter to Eleven
of the Clocks

[M r. Speaker in the Chair]
QUESTIONS AND ANSWERS

(5ee Part J)

11-53 A.M.
DEATH OF SHRI SHANTIDAS

ASKURAN
Mr. Speaker: Before we proceed fur

ther, I have to inform the House of the
sad demise of Shri Shantidas Askuran, 
who was an elected Member of the old
Council of State till it ceased to exist
from 15th August 1947. He was a pro
minent figure in the public and more
especially in the business life of Bom
bay. In his death we lose an important
link with the past generation.

I am sure the House will join with
me in conveying our condolences t6
his family. The House may stand in 
silence for a minute and express its 
sorrow.

MOTION FOR ADJOURNMENT
A b o l it io n  o f  R u r a l  R a t io n in g  in

M a d r a s

Mr. Speaker: I have received notice
of an Adjournment Motion from Mr.
Velajmdhan. He wants to discuss a 
definite matter of public importance—
of course, he does not use the word

urgent”—^namely;
• *1?^® abolition of rural rationing 
m  Madras State that has result- 
w  m tte  sudden rise of price of
loodgralnfi and also caused the 
non-availabiUty o f foodgrains to
the larger sections o f  people who
m  PSD,

m i

are practically under starving con
ditions at present and that the
Central Government have failed to
take immediate action to introduce
statutory rationing throughout the
areas where starving conditions
exist today.”
Now, in my view, it will not be

possible for me to admit this as an
adjournment motion, because I find 
that orders were issued more than a 
month and a half ago, leading to the 
abolition of rural rationing and I
believe press interviews were given by
the hon. Minister concerned. So,
though the subject is very important—̂  
there is no doubt about it—and of
public importance, it lacks the urgency
which is necessary as an element for
the admission of adjournment motions. 
That is one part of it.

Then, the other part is, the hon. 
Member may follow the procedure
followed by Mr. Tyagi, namely, get the 
information that he wants by short
notice question or otherwise and then, 
when the question of food comes for
discussion he might raise this point
during the course of discussion.

STATEMENT BY THE PRIME
MINISTER ON FOREIGN AFFAIB3

The Prime Minister and Minister o f
External Affairs (Shri Jawaharlal
Nehru): The House has taken a great
deal of interest in Foreign Affair^. 
More particularly, in the present period
of continuing crisis, it is important
that this House should be kept in
formed of developments and should
give the weight of its support to the 
policy which we have been pursuing
under its direction.- I should like, 
therefore, to inform the House of im
portant events that have taken place
since I spoke on Foreign Affairs 1q 
Parliament last Hon. Members know
the broad trends from the public presft, 
but as the tempo 'of « « n t s  beccanei
swifter, what happened yesterday i§ 
apt to be forgotten today.
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[Shri Jawaharlal Nehru]
About five weeks ago, I attended the 

Conference of Commonwealth Prime 
Ministers in London. I cannot give a 
detailed account of the tfelks that took 
place there because they were con
fidential. But the broad facts have 
been stated already; press communiques 
issued by the Conference itself from 
time to time, and more particularly the 
Declaration issued after the final 
B ittin g , give a fair indication of how 
our minds worked and what we aimed 
at.

Inevitably, much of our time was 
taken up by a discussion of the inter
national situation, especially of the 
Far Eastern crisis. It was natural that 
the approaches of the different coun
tries represented should not be iden
tical: to some extent, each viewed these 
problems from a slightly different 
angle and, perhaps, emphasized some 
one aspect of them more than the other. 
But I should like to make it clear that 
there was, during these discussions, a 
very large m.easure of community of 
approach and objective. This was, 
indeed, very gratifying and is evident 
from the final Declaration of the Prime 
Minister. All o f  us had one primary 
purpose—the maintenance of peace in 
^ is  afflicted world of ours. All of us 
realised that widespread war would be 
the most terrible of disasters and that 
we should strain every nerve to pre
vent it. War would be a disaster to 
any part of the world, but, perhaps, 
if world war came, the greatest suffer
ers would be the people of Europe, who 
have, in living memory, suffered so 
much from the horrors of two wars. It 
was natural, therefore, that the Prime 
Ministers assembled in London should 
be anxious to do everything to prevent 
a reoetition, on a vaster and a more 
terrible scale, of this catastrophe, which 
might weU put an end to the proud 
strLicture of European culture and 
civilisation.

But it was not Europe only that was 
concerned. Korea, in the Far East is 
rapidly becoming a heap of ruins, 
while rival armies move uo and down 
this unhappy country. Other coun
tries in Asia and elsewhere would also 
inevitably be greatly affected if war 
came.

The situation in Europe has been a 
difficult one. The immediate problem 
that is causing much concern is the 
rearmament of Germany. On th f i^ e  
side, it  is thought, that securitxy^^ile- 
mands such rearmament. On '% e 
othervf# is stated that this would be a 
b rea ^ ^ of treaties and engagements 
and ^ould endanger the security of 
lafther countries. So this question of 
the rearmament of Germany has be
come the most vital issue in Europe;

a great deal depends on how it is 
decided.

But. the immediate issue before the 
Conference was |hat of Korea and 
other connected issues in the Far East. 
If some kind of settlement could be 
arrived at in the Far East, there was 
no doubt that thii would have a bene
ficent influence on the European 
situation as well as on many other in
ternational problems. Therefore, the 
Conference devoted much time to the 
Far East and its many problems. The 
military situation in Korea was grave 
and it seemed clear that no early deci
sion could possibly be secured by a 
continuation of warfare. The only 
hope, therefore, lay in a negotiated 
settlement. It seemed clear to us that 
such a settlement could only be arrived 
at with the association and concurrence 
of the Powers principally concerned.

There was a general agreement that 
Korea should be unified and should, 
by a free election, decide its future and 
elect its own government. But an 
argument arose as to whether a cease
fire should precede or should follow 
certain agreements on principles on 
which negotiations for settling existing 
issues in the Far East should be based. 
One of the principal points in dispute 
was the future of Taiwan or Formosa. 
China claimed that in accordance with 
the Cairo Declaration, which was con
firmed at Potsdam and which was, 
early in January 1950, reaffirmed in 
vigoroT’,*? language by the U. S. Govern
ment, Taiwan should revert to China. 
China also claimed admission to the 
United Nations.

The House is aware that, for over a 
year, we have been firmly of opinion 
that the People’s Government of China 
should be brought into the United 
Nations. This, according to us, was not 
only a recognition of a patent fact but 

\was a necessary consequence of the 
\whole scheme of the United Nations 
VOrganisation. Indeed, it may be said 
that if this unfortunate error of keep
ing out the new tlhina from the U. N. 
had not been committed, much of the 
trouble that has subsequently occurred 
might have been avoided.

12 Noon

While we were meeting in London, 
the Three-man Committee of the U.N., 
and subsequently the First Committee, 
passed a resolution “on principles”  
which should govern a negotiated 
settlement in the Far East. These 
principles were carefully drafted and 
tried to meet, as far as possible, the 
legitimate demands of the various 
parties concerned. They provided for 
a cease-fire, for foreign armies to
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withdraw from Korea, and for four or 
five Powers, including the People’s 
Government of China, to meet to dis
cuss the terms of a settlement in the 
Far East in accordance with interna
tional agreements and the U. N. 
Charter. Formosa was specially men
tioned. It was clear that the interna
tional agreements referred to would 
include the Cairo Agreement regarding 
Formosa and Korea.

This resolution on principles was 
agreed to almost unanimously by the 
U. N. The U. S. A., which has been so 
intimately connected with Far Eastern 
developments and where there is strong 
feeling on this subject, also agreed to 
this resolution. The acceptance of 
these principles by so many Powers 
was a great advance and the hope of 
reaching a negotiated settlement be
came strong.

The Chinese reply appeared at first 
sight to be unfavourable and indeed 
was described by some» rather in a 
hurry, as a rejection. On closer exa
mination, it was clear that it was not 
a rejection; in part it was acceptance 
and, in part fresh suggestions. Subse
quent clarification brought out still 
further that there was very wide area 
of agreement and the gap of disagree
ment had been very much narrowed. 
It was possible that this gap could also 
be closed if an earnest efTort were v 
made to that end.

Unfortunately, subsequent develop
ments took a different turn and, ulti
mately, the U. N. passed a Resolution 
condemning China as an aggressor. It 
seemed to us unwise to pass it at a 
time when attempts were being made 
for a negotiated settlement. It was 
clear that it would not help at all to 
call a country aggressor when you in
tended having dealings with it in ord«o: 
to reach a settlement by negotiation. 
The two approaches were directly op
posed to each other. Hence India op
posed this resolution.

As we expected, the passing o f this 
resolution has, for the time being at 
least, put an end to any attempts at 
negotiation or a settlement. We hope 
still that it may be possible for events 
to take a better turn in future but, I 
must confess that, at the moment, that 
hope has grown very dim.

When I spoke on Foreign Affairs in 
Parliament on the last occasion, I tried 
to avoid, to the best of my ability, a 
criticism of other countries. I did so 
because I felt that, at a time when 
people's passions are aroused, it does 
not help to cast blame about. That is 
not the temper out of which successful 
negotiations and a settlement eme:^ge. 
That is not the temper of peace that

should govern our minds and actions, 
if we seek peace. Naturally we have 
our opinions which shape our policy 
and we think that a particular course is 
right and another is wrong. We give 
expression to these opinions and shape- 
our policy accordingly. But in doing 
so, we have always sought the friend
ship of other countries, even though w e 
might differ from them. The House 
will remember that we were grieved at 
a certain turn of events in Tibet, but 
we did not allow that to affect our 
policy or our desire to maintain friend
ly relations with the People’s Govern
ment of China. I am glad to say that 
our rel’itions with the new China are 
friendly at present. These relations 
have been helpful in the attempts that 
have been made to reach a negotiated 
settlement of the Far Eastern problem. 
The fact that we have failed is not 
due, I think, to any lack of tr3dng on 
our part. So also with the United 
States of America, that great nation,, 
on whom a vast burden of resconsibility 
has fallen and which is playing such a 
decisive part in world affairs today. 
We“̂ a v e  endeavoured to maintain the 
friendly relations that have happily 
existed between India and the United 
States and, in spite of difference o f  
opinion, we shall continue to do so. 
There has been a great deal of criticism 
of our policy in the press and state
ments of prominent men in the United 
States. We welcome criticism and try 
to profit by it. We have not allowed 
this criticism to come in the way o f 
our friendly feelings towards America^ 
just as we cannot allow it to influence 
us in a direction which we consider 
unwise or wrong.

As I have often stated before this 
House, we do not claim to influence 
world affairs very much, nor have w e 
any desire to do so. But fate and cir
cumstance have cast a certain respon
sibility upon us also and dragged us 
into this whirlpool. We cannot easUy 
escape this responsibility. The burden 
has to be shouldered to the best of our 
ability. In doing so, we have always 
to remember the main objectives for  
which we stand, and the principles 
that have governed our activities, 
whether in the past or in more recent 
times. It would be a misfortune indeed, 
if, either from passion or fear or for 
some temporary present advantage, 
we deviated from those principles and 
objectives and betrayed tomorrow for  
an uncertain today. Therefore, it is 
our firm intention to continue this 
policy, which is the pursuit of peace 
and unfailing effort to maintain 
friendly relations with all other coun
tries. Above all, we shall endeavour 
not to allow passion and prejudice to 
cloud our minds and lead us to wrong: 
or hasty action.
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The situation is full ot peril not only 
for us but even more so for others in 
the world. Now, more than ever, we 
have to hold together and face the 
world as a united nation, prepared to 
iace, without fear, whatever fate may 
bring.

The House knows that there were 
some talks about Kashmir when I was 
in London: It should be clearly
u id jrstood that the Prime Ministers’ 
Conference had nothing to do with 
•them. It is iiot the function of that 
•Conference to deal with such matters 
and this was made perfectly clear at 
the time. Informal conversations took 
place at which some of the Common
wealth Prime Ministers were present: 
I should like to acknowledge that all 
those Commonwealth Prime Ministers 
who participated in these informal 
talks were actuated by the desire to 
lielp in every way in a ^tisfactory 
settlement of the Kashmir problem. 
Their approach was friendly, they did 
not wish to interfere; they had no 
personal interest except the larger 
interest of solving a difficult problem 
which came in.the way of peace. Un
fortunately, those talks did not yield 
any result.

It would normally not be proper for 
me, here or elsewhere, to discuss the 
content of these private and informal 
conversations. Indeed, it was decided 
-at the time, that no public reference 
should be made to them. But, since 
such a reference has already been 
made— it has even been stated that 
three suggestions were put forward, 
^ach of which was accepted by the 
Prime Minister of Pakistan and each 
rejected by me; and there has been a 
great deal of discussion on the sub
ject in the press. I have no option 
but to deal with it.

We were dealing not merely with 
the question of Kashmir, important as 
that is, but with wider and deeper and 
more far-reaching problems. There
fore, I ventured to point out in the 
course of the informal talks that we 
had to be very careful about any step 
that we might take, lest it should lead 
to all kinds of fresh upsets and new 
troubles which might affect the w M e  
o f India and Pakistan. We h1ive 
so u ^ t  peace and friendly relations 
with Pakistan, because it is inevitable, 
in the long run, that India and Pak- 
i s ^ f ^ o u l d  be friendly and co-opera
tive. wrong step were taken now, 
the eoo ii^ u ^ ces might take us very 
ta r  in t  wrong direction.

Another thing that I pointed out was 
that Kashmir was not just a yiece erf 
territory to be bartered. It contamed 
millions of human beings ^ d  t ^ 7  
could not be treated as chattel. We 
had gone there at the request of many 
of them for their protection. So long 
as they required us for protection, we 
were bound to keep our pledge given 
to them. But we had no right to im
pose anything upon them against 
their wishes.

Of the three suggestions made, one 
was that a <^ommorjwealth force should 
be sent to Kashmir for the plebiscite. 
This suggestion was made in all good 
faith and without any ulterior motive. 
But I had to point out that the arrival 
of a’'iy foreign armj" on Indian soil 
would have unfortunate r c  oercussions 
on Indian public opinion. I* was only 
recently that foreign armies had left 
India and there would be fierce resent
ment if we, or anyone else, agreed, for 
any purpose, to have foreign troops 
come back to India. Then again, who 
were we to thrust foreign troops on 
Kashmir? Moreover, the presence of 
foreign troops, might give rise to all 
kinds of speculations in the prevailing 
atmosphere of international suspicion. 
For these reasons, I could not accept 
this suggestion.

The second suggestion was that a 
joint Indo-Pakistan force should be res
ponsible for the security of Kashmir. 
This also. I could not possibly accept, 
for it meant a complete reversal of 
what we had urged all along and, m- 
deed, what the U.N. had agreed to, 
rnz; that the first step should be the 
complete withdrawal of Pakistan forces 
from the Jammu and Kashmir State.

The third suggestion was that the 
Plebiscite Commissioner should himself 
raise a force in Kashmir. This was a 
novel suggestion which seemed to pre
sent practical difficulties. I said that, 
in spite of these misgivings, I was pre
pared to consider it in consultation 
with our friends in Kashmir, but al
ways with due regard to our responsi
bility for the security of the State.

I shall now make a few general 
observations on the Kashmir problem. 
This problem has ^ot a long history 
behind it. It is not history that began 
three years and four months ago, when 
a ruthless band of raiders invaded 
that lovely valley, bringing havoc and 
ruin. It has a history which goes 
back many more years, during which 
the people of Kashmir struggled again 
and again to gain freedom from 
autocracy and feudalism. It was a pri
vilege for many o f us to be associated 
with that brave struggle. During t h o «  
dayi. the question arose in Kashmir
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, as to whether the people there wouW 
allow themselves to be submerged by 
& e wave of communal bigotry or 
would stand out for freedom and 
nationalism as we imderstand them. 
There was no Indian army there, or 
other' Indian influences, or any other 
kind of Indian pressure. The people of 
Kashmir built up a great national orga
nization under a gallant leader and 
not only struggled for freedom but 
also won a great victory over commu- 
nalism and bigotry. All the elements 
of the population of Kashmir stood 
shoulder to shoulder in that struggle, 
and the few that spoke and a c t^  in 
terms of some medieval age, dishon
ouring the name of religion for the 
«aKe of political gain, were swept away. 
All this happened in the thirties, long 
before Partition came to India.

Let us remember this, and let those 
who criticise us without much know
ledge of what has happened during the 
last twenty years, or indeed more re
cently, also remember it. For here 
deep and vital principles are involved 
for which we have fought all our lives 
In India; we are not going to give up 
those principles at anybody’s bidding 
and under any threat. We have built 
up the noble structure of a free India 
on the basis of those principles and we 
will stand by them. The struggle in 
Kashmir should be seen in its proper 
perspective. It is a struggle of progress 
against reaction, of a secular nationa
lism against communalism and bigo
try. If we succumb to the forces of 
reaction, then we would have failed 
Indeed, for we would have given up 
evervthmg that has made life worth
while to us. If Kashmir succumbs to 
them, then all that has made Kashmir 
great and beautiful, in the realm of 
thought, culture and art, would be a 
thing of the past.

When the people of Kashmir strug
gled for freedom against autocracy 
during these last twenty years, where 
were they who today shout loudly from 
across the border about the freedom 
of Kashmir? Most of them were allied 
to the forces of reaction or were silent. 
They still remain the representatives 
of reaction, even though they talk a 
different lani^age and invoke the 
name of religion to confuse the issue.

During these past three years or 
more, many questions have arisen 
which obscure the main problem 
in Kashmir, I shall not refer to 
this past history which is well 
known. I shall only ren»ind the 
House that it was a unilater
al declaration on our oart that the 
people of Kashmir should decide their 
fate for themselves. That had nothing 
to do with Pakistan. But I shall re
peat, for the benefit of those who have

jhort memories, that we sent some o f  
our forces after a wanton and aggres
sive raid Iiad taken place and was. 
devastating m e  country. We went not 
only at the invitation of the Govern
ment of the day there, but also because- 
the great popular organisation that had 
led the struggle for freedom invited 
us to do so. We knew that Pakistan 
forces had taken part in this invasion, 
but when we brought this fact to their 
notice, they denied it not only here but 
at Lake Success. For many months, 
while our plain offer for the people 
of Kashmir that it was for them to  
decide their own future by plebiscite- 
or otherwise stood, there was no talk 
in Pakistan of a plebiscite in Kashmir; 
Pakistan hoped to attain its ends by 
force. When force failed to do so, 
Pakistan began thinking of the plebis
cite.

What Pakistan said or did in this 
connection did not concern us. Weha<£ 
given our pledge to the people o f  
Kashmir, and subsequently to the 

, United Nations; we stood by it and we- 
stand by it today, Jet the people o f  
Kashmir decide.

During the past few months there 
has been an amazing and continuous^ 
outburst in Pakistan. Communal fren
zy and religious bigotry have been 
raised to fever-heat and people conti* 
nue to talk about jehad and holy war^
I should like anyone to compare this: 
with what has happened in India, in 
the press or elsewhere. We have said" 
little. We have even withdrawn a con- _ 
siderable part of our army from 
Kashmir. Not so Pakistan. We are- 
prepared to continue this withdrawal, 
if Pakistan would remove her troops 
from the State completely. We shall 
keep, inside the State,' only the mini
mum number of troops necessary fo r  
security purposes. No rational person  ̂
can regard the maintenance of this  ̂
minimum, chiefly in outlying places on 
the frontier, as a threat to the fairness 
of a plebiscite. Which is the way ta  
a free and impartial plebiscite, ou r  
way or the way of jehad?

One closing word on Kashmir. I have 
been charged with inconsistency, with- 
followmg one policy in Korea and an
other in Kashmir. I confess I am to
tally unaware of any inconsistency. In 
spite of our strong feelings about 
Pakistan’s aggression in Kashmir, w e 
have never asked the United Nations 
to brand Pakistan as an agfjressor with 
all the consequences that follow from 
that derision. All I have said is that 
the fact of Pakistan’s af?gression. and 
the danger to Kashmir from anv future 
aggression of this t.ype, must 1^ borne 
in min^ in devisine ways and means 
to enable the peonle of Kashmir to  
determine their future.
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I have ventured to take up a great 

deal of the time of the House and I 
seek forgiveness for it. I have w^fd, 
as frankly as I could, to place what I 
have in mind before the House, because 
any policy that we may pursue or any 
step that we might take in these difn- 
cult times, can only be effective if we 
have the full confidence of this House 
and the country. We face perils and 
difficulties. We can face them with 
success when we are convinced that 
w e are following the right course and 
when we are united in doing so.

Mr. Speaker: We will now proceed 
with the other Business.

Shri Tyagi (Uttar Pradesh): I wanted 
to  enquire from Government if they 
are willing to allot a da^^uring this 
session for the discussion of External 
Affairs, in the House?

Mr. Speaker: In the discussions on
the Budget, he will have an opportuni
ty.

PAPERS L A ID  ON THE TABLE 

A m e n d m e n t  to Indian  A ir c r a f t  R ules

The Minister of Communicatioiis 
(Shri Kidwai): I beg to lay on the
"Table a copy of the Ministry of Com
munications notification No. lfl-A/51- 
48, dated the 4th January 1951, making 
certain further amendment to the 
Indian Aircraft Rules, 1920, in accor
dance with sub-section (3) of section
5 of the Indian Aircraft Act, 1934. 
{Placed in Library. See No. P-137/51].

TAXATION ON INCOME (INVESTI
GATION COMMISSION) AMEND

MENT BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move for leave
to  introduce a Bill further to amend 
the Taxation on Income (Investiga
tion Commission) Act, 1947.

Mr. Speaker: The question is:

, “ That leave be granted t® intro-

f lee a Bill further to amend the 
axation on Income (Investigation

Commission) Act, 1947.”
The motion was adopted.

Sbri C. D. D esh m u k h :

Preventwe Detention STOt 
(Amendment) Bill ^

PREVENTIVE DETENTION (AMEND
MENT) BILL.—Contd.

Mr. Speaker: The House will p roce^  
with the further consideration of the 
motion:

“ That the Bill further to amend 
the Preventive Detention Act, 1950,
^  taken into consideration.”

I introduce the
Bill-

Prof. K. T. Shah had moved 
amendment and he has to continue his 
speech.

Prof. K. T. Shah (Bihar): When the 
House adjourned last time, I was de
veloping the argument that there are 
considerable forces at work in this 
country, which lead, inevitably, in a 
perfectly normal manner, to secret ac
tivities that may prove undesirable 
to those in authority, and who may 
therefore seek to repress them.

I refer. Sir, to the shortage, the 
/  growing shortage, of food and housing 

and clothing, the elementary needs of 
man for the very primary purpose of 
keeping body and soul together. Sir, 
there are ways for meeting these, 
there are devices for getting these 
wants supplied, which, however, under 
the social system as it operates, 
cannot always function in public. The 
people, therefore, are being driven i^to 
degree of darkness or underground ac
tivity, which embarrass, I dare say, 
those who are in authority. Sir, the 
evil of profiteering and black-market
ing is well known to all; and I need 
hardly emphasise the fact tliat, even 
in order to meet the activities of such 
unsocial elements, a certain amount of 
agitation takes place that may often 
prove unwelcome and appear subver
sive to those in authority. Sir, we 
have included. I realise, in these pro
visions. the possibility of obstruction 
to essential supplies. The heavy hand 
of law will presumably be laid upon 
those who may be believed to be con
templating any acts that might obstruct 
the provision of essential supplies, like 
food if this law is passed. Sir, I need 
hardly say that I have not the slight
est objection to unpose the most severe 
penalties including death sentence on 
those who may be acting in such an 
unsocial manner, and perpetrating 
crimes against humanity, without any 
considerateness at all, without any in
dulgence whatsoever.

But will the law really apply 
to these truly anti-social ele
ments? Verv ofter\ these are liable 
to bo confused with people who 
may be carrying on an ideological cam
paign, and who may not be quite in 
favour with the powers that may 
That is why, I say the danger is very
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considerable, especially in the present 
situation of the country, of a confusion 
arising between normal political ac
tivities,, and those which are deemed 
to be guilty of unpermissible, unsocial, 
dangerous or secret activities. The 
black-marketeer and profiteer may 
escape by adding to the corruption 
already prevailing; while the legiti
mate political agitator may be pena
lised. That, Sir, is not a desirable 

denouement of the proposal now before 
Parliament.

[M r. Deputy-Speaker in the Chair]

Sir. I should like, in this connection, 
to remind the House that in our Con
stitution, there' are provisions, solemn 
provisions, giving certain assurances 
to the people, which are not only not 
being fulfilled, but the reverse is 
actually taking place. If you wiU 
bear with me for a moment, Sir, I will 
try to read out some of the p!X>visions 
of our Constitution, not because they 
can be unknown to anybody in this 
House and least of all to you, Sir, but 
because of the danger of overlookmg 
some of the root causes due to which 
such secret activities prevail, and be
cause of which a growing section of 
the population might be attracted to 
such ideology or activities. For 
instance. Sir, in the chapter on 
Directive Principles of State Policy, 
-we have, got the provision regarding 
the supply of sufficient nutritive food. 
And article 41 says: '

“The State shall, within the 
limits of its economic capacity 
and development, make effective 
provision for securing the right to 
work, to education and to public 
assistance in cases of unemploy
ment, old age, sickness and dis
ablement, and in other cases of 
undeserved want.”
And then there is article 42 saying:

“The State shall make provision 
for securing just and humane con
ditions of work and for maternity 
relief.”
And then there is the provision for 

giving living wages to workers which 
I need hardly read out. Further there 
is article 47 which states:

“ The State shall regard the rais
ing of the level of nutrition and 
the standard of living of its people 
and th e . improvement of public 
health as among its primary dutiw 
and, in particular, the State shall 
endeavour to bring about prohibi
tion of the consumption except for 
medicinal purposes of intoxicat
ing drinks and of drugs wlddi aw 
injurious to her'

Sir, the standard of nutrition in thi< 
country is by no means particularly 
high even in normal times. And W9 
have in recent times, not only been 
condemned to a very limited ration of 
food supply and essential grains, but 
in still more recent times, even that 
ration has been further reduced at one 
stroke, by 25 per cent. Sir, it haa 
been calculated by eminent authorities 
on, nutrition, that, generally speaking, 
a minimum of 1,200 calories would be 
necessary for maintaining working 
efficiency, though the standard as 
prescribed by the then League of 
Nations, after very careful investiga^ 
tion is as much as 3.600 calories per 
day per adult individual, I am not 
sure, Sir, that even one pound of 
cereals allotted as ration for each 
individual per day would provide suffi
cient nutrition for keeping human 
beings working efficiency, and en
abling them to resist the ravages, the 
insidious undermining of some of the 
common diseases to which this country 
along with many others is a prey. Sir, 
here however, we had, until recently, 
a ration of three-fourth of a pound to 
which at least a fourth of the popula
tion—^probably more— was condemned 
or restricted. Not only was that rot 
sufficient; but as if that was not 
enough, they have further reduced the 
ration by 25 per cent, which means 
that one pound of ration is now equi
valent to 9 oz. a little more than half 
a pound. Whether that is enough to...

Sardar B. S. Man (Punjab': Sir. on 
a point of information, may 1 ask 
whether while discussing such a Bill 
as we have before us, we can cover 
the entire field of the Government’s 
activity, what they are doing, why 
they are doing it, and why they are 
not doing something else? Can we go 
into the question of rationing, the 
transport system, into foreign affair^ 
into the general level of nutrition and 
the standard of health and so on?

Mr. Deputy-Speaker: There is no
doiibt that the various points which 
come under a general discussion o f 
the Finance Bill ought not find a place 
in the discussion of a Bill like this. 
I thought the hon. Member was only 
referring in a casual manner as to how 
the low level of nutrition was likely 
to cause discontent and so on. But 
there must be a limit to this also.

Prof. K, T. Shah: I was on*y deve
loping this argument to show the 
reasons why......

Mr. Deputy-Speaker: .'Hiat is true.
There may be a number of sucA 
reasons.
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^  The Minister ot Home Affaiis (Shri 
ftajagopalachui): Sir, since the point 
has been raised from another part of 
the House, I think I may take this 
opportunity to inform the House
through you. Sir, that the main struc
ture of the Bill has already been there 
>)^ore the country, and we are only 
dealing with certain liberalising amend
ments now. I would appeal to hon.
Members, whether they agree with the 
Government or not, to restrict their 
remarks and save time so that we? may 
be able to devote more time to such 
Specific matters as arise later on, 
instead of taking up the greater part 
of the time in general discussions and 
putting the House in a mood of im
patience when really the important 
aspects of the matter come up before 
the House. I therefore make this
appeal. I do not say so on any point 
of order that the hon. Member might 
have infringed, but I would appeal to 
him as well as to others like him to 
save time as far as in their discretion 
they can.

Praf. K. T. Shah: I will not dwell
further in this except to say that this

one of the major causes which lead 
to the popularity of elements that you 
consider to be subversive; and con- 
iequently you are obliged to devise 
Weapons which may further increase 
this kind of popular discontent.

Let me now go on to consider the 
oature of the proposals placed before 

" House, the aims which you wish to
accomplish thereby, the specific pro
visions which you consider to be 
“liberalising” in the legislation that 
already exists, and lastly, the actual 
necessity of eliciting public opinion on 
this matter.

I need hardly dwell at greater 
length on the question of the nature 
of this measure, which is generally 
Realised to be a restrictive measure as 
regards civil liberties without any dis
agreement from any quarter. That it 
is necessary to have recourse to such 
legislation is a matter o f viewing the 
circumstances or interpreting the 
facts of our present existence, on 
which there may be difference of 
opinion. But on the facts as such there 
ought not to be a very wide margin 
of difference. So far as current infor
mation goes. Government must have 
much better information than the 
public on this score. Ex-hypothesi 
these ^re secret activities. I say that 
so far as general information goes the 
volume of such secret underground 
activities by people who are devoted 
to violence as a creed, and the upset
ting of the social order that now pre
vails, seems to l>e very limited. And

for that to provide a measure which 
endangers public liberty in general, 
and imperils the sacred provisions of 
our Constitution, seems to me to be 
disproportionate, to use a mild term.

You have in the Constitution, no 
doubt, authority for introducing legis
lation of this character and passing it. 
But, as I have already pointed out, ix 
is a legislation by which you would 
be depriving people of their liberty fo r  
sometime, and at your convenience. If 
you give them the grounds on which 
such detention has taken place, you 
will nevertheless be the last judge, so 
to say, at any rate at the time of the 
arrest, for satisfying yourself that such 
action was necessary. That is not, in 
my view, a sufficient safeguard of 
civil liberties in the land.

The only “ liberalising” provision, 
which I can see has been introduced 
here, is the sort of mandatory power 
given to the Advisory Board or Tri
bunal to give their opinion whether 
or not the grounds alleged are satis
factory. If they are satisfactory the 
detention will continue: if they are
not, it would be incumbent upon the 
authorities to set at liberty the person 
so arrested and detained. I want to 
know whether the Board of the 
character proposed here will have any 
really judicial character or authority. 
1 have tried to insert an amendment 
by which, if accepted, this particular 
reform or change might made,
namely that the Board may have a 
fully judicial character, so that the 
grounds given may be considered dis- 
passiortately from the standpoint of a 
judicial authority. Here is an executive 
action, an action which h^s been put 
forward on grounds o f national 
security, or maintenance of law and 
order, or even of national defence, 
which, in normal times at any rate, 
ought in fairness be decided upon by 
those with a judicial mentality. Here 
is not a properly constituted court, as 
far as I can see, but an advisory iioard, 
whose opinion in some cases may be 
mandatory, and whose opinion may 
therefore help people who are un
justly or inadequately suspected to be 
set at liberty after a certain time. For 
some weeks nevertheless,— unless I am 
mistaken in my reading of the pro
posals,—the individual concerned would 
have to forego his liberty. That I 
consider is very objectionable in itself.

Without going further into the other 
provisions, I ask why should you not 
ascertain public opinion whether or 
not such a kind of legislation is neces
sary. What opinion has so far been 
expressed, even with the limited facili
ties that a progressive press has in
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this country, seems to me to be over
whelmingly against the provisions of 
such a measure as this. We had only 
the other day the spectacle of leading 
lawyers and important Congressmen 
themselves objecting in no restrained 
terms to the very principle of this 
legislation. I suggest that if you do 
not regard such specimens of public 
opinion as any evidence of the view 
that the public take of this measure, 
it is all the more important for you to 
organise public opinion in those 
quarters to whom you usually refer 
when measures of this character are 
circulated for opinion. There is 
nothing to lose if the opinion of the 
public is obtained. There is nothing 
to endanger public security in any 
way if you invite before the middle of 
March the opinion of the public. You 
will still have a fortnight to pass the 
legislation you want. And at that time, 
if the opinion is in your favour—there 
is perhaps every likelihood that there 
would be a majority of opinion in 
your favour, if you know how to 
approach the public on the matter— 
there would be general agreement for 
getting through the Bill; and even I 
would not be able to oppose it in the 
face of such public opinion.

But if you will not invite public 
opinion, if you do not like the very 
suggestion of asking the public to say 
what is necessary for its own safety, 
you leave yourself open to a grave 
suspicion whether you are supfwrted 
in the country which you profess to 
protect and safeguard. It is there
fore a fair suggestion, I take it, that 
this amendment should be accepted in 
the spirit in which it is made, namely 
that the public should be made pro
tectors of their own liberty so to say 
and that Government should only be 
the agent of the public. We have no 
chance of ascertaining public opinion 
in the ordinary manner such as an 
election in a democratic country. The 
elections are rather far and one does 
not know whether they will be post
poned still further. But in any case 
the need is paramount for enquiring 
from the public their opinion as 
regards the necessity, the advisability 
of a measure like this and its several 
provisions. If the opinion is in favour 
of the present proposal, then there will 
be no difficulty in getting the measure 
through. For my part, of course, I can 
assure you that no obstructive tactics 
of any kind will be taken and perhaps 
no amendment even may be suggested 
if the people accept the measure as 
circulated. So long as you refuse to do 
that, I repeat you leave the door wide 
open to the continuance of the feeling 
that Gk)vernment is not really in 
sympathy with popular opinion and

popular feelings, or that popular feel
ings do not support them and they 
want to use their present power to get 
through legislation of this kind. I say. 
Sir, that that is neither desirable m 
the interests of Government them
selves nor in the interests of the coim- 
try, let alone the question of larger 
ideals that x>eople may be holding on 
the subject. And I therefore com
mend my motion to the House,

Mr. Deputy-Speaker: Motion moved:
“That the Bill be circulated for 

the purpose of eliciting opinion 
thereon, by the 16th March 1951” .
There are other motions. The neact 

one stands in the name of Shri Kamath 
for referring the Bill to a Select Com
mittee.

Shrim&ti Durgabai (Madras): Sir, 
the preseht motion is to invite public 
opinion on this Bill. Is not this motion 
under consideration now? I would 
like to oppose this motion moved by 
Prof. Shah.

Mr. Deputy-Speaker: First of all let
all the motions for circulation and 
reference to Select Committee be made 
and then they will be dealt with b y  
the House.

Shri Kamatii (Madhya Pradesh): I  
beg to move:

"That the Bill be referred to a 
Select Committee consisting of 
Shri M. Ansmthasayanam Ayyan- 
gar, the hon. Shri C. Rajagopala- 
chari, the hon. Dr. B. R. Ambedkar, 
Dr. Bakshi Tek Chand, Shri
Biswanath Das, Prof. K, T. Shah, 
Pandit Hirday Nath Kunzru, Shri 
Syamnandan Sahaya, Dr. Panjab- 
rao Shamrao Deshmukh, Prof.
N. G. Ranga, Shri R. K. Sidhva,
S.-irdar Hukam Singh. Shri Mahavir 
Tyagi, Shri Arun Chandra Guha, 
Dr. M. Channa Reddy, Shri G. R. 
Ethirajulu Naidu, Shri Raj
Bahadur, Pandit Mukut Bihari Lai 
Bhargava, Shri Naziruddin Ahmad, 
Shri R. Venkataraman, Shri
Sarangadhar Das, Shri V. S. 
Sarwate, Dr. R. U. Singh, Shri 
Frank Anthony, and the Mover, 
with instructions to report on or 
before the 1st March, 1951.”

Shri Venkataraman (Madras): t
want tP know whether the hon. 
Member has taken the consent of aU 
Members whose names are included in 
the motion. As far as I am concerned, 
he has not taken my consent.

Shri Kamath: May I submit that
those who are not willing to serve may- 
decline to do so?
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Mr. Depnty-Speaker: Normally the 
■consent of the hon. Members must be 
taken. Evidently the hon. Member 
presumes that all these Members will 
be prepared to serve on the Com
mittee, Perhaps he was not aware of 
the rules. I hope Members will follow 
the rules hereafter. (Interruption.) 
They may not be in favour of this 
Committee at all. (Shri Kamath: That 
is a different matter). Therefore, 
normally the consent of the Members 
must be taken before hand. Other
wise the whole motion will be ruled 
out.

Shri Kamath: The measure. Sir, 
before the House stems constitution- 
■ally from article 22 of the Constitu
tion and objectively from the 
conditions obtaining in the country 
today. The constitutional source or 
genesis of this measure is that very 
curious article in the Constitution— 
'Bn almost unique article in ihe Cons
titution— the provision which confers 
the fundamental right on the indivi
dual, the fundamental right of being 
detained without trial. Last year, 
Sir, in this very month the then 
Home Minister brought forward the 
•originaJ Bill which it is now sought 
to amend. (Shri Tyagi: For the
better). I hope so. The then Home 
Minister, at the time he moved the 
Bill for the consideration of the 
House observed as follows:

“ The legislative output of the 
Ministry to which I have the 
honour to belong has not been 
large. That, I hope, would be 
regarded as sufficient proof,of my 
intention not to trouble the 
House or to trouble the House 
only when no other course 
is available to me. In this parti

cular instance also I plead the 
same urgent necessity. The hon. 
Members are aware that the old 
Constitution in certain respects 
died on the 26th January mid
night when the new Constitution 
was bom  and the order of the 
President in this respect was 
signed at Ten O’Clock on the 
next day. So there was an in
terregnum which the lawyers, 
cannot excuse and therefore to 
cover up this lacuna, it has be- 
<!ome a necessity. Besides, cer
tain judicial pronouncements or 
decisions which have been made 
duffng the last couple of weeks, 
an^ Certain litigation which is 
p ^ ijp lr  before the Courts have 
^reat^d a situation in which 

having regard to the con- 
® io n s  prevailing today, that

unless this House takes imme
diate action, a grave peril to the 
security of the State is involved. 
That, therefore, is my justifica
tion for apprdaching this House 
with this piece of legislation 
and I thank you all and I thank 
you, Sir, for having accommodated 
me in this regard.”

Then he went on to say:
“ I have now given sufficient 

justification of the urgency and 
necessity of this measure and 
have also shown conclusively how 
in framing its provisions we have 
safeguarded the liberty of the 
individual against the arbitrary 
acts of the executive.”

Then he said that it was more or 
less an emergency legislation, and the 
House will remember how it was 
rushed in this very House. In one 
day we completed all the stages of 
the Bill. At the end of the day all 
the amendments were considered, re
jected or passed and at the close of 
the day the Bill was placed on the 
statute-book. But when the debate 
was wound up, Sardar Patel promised 
at that time to bring forward at a 
later stage, on a later occasion, a 
weU-considered measure before the 
House, dealing with preventive de- 

 ̂ tention, and this promise, Sir, was 
repeated on the 9th August, 1950, 
when the first amendment of the Act 
was moved and passed. The first 
amending Bill to the original Bill was 
considered and passed by this 
House. There again on that occa
sion, that is on the 9th August, 
Sardar Patel said: .

“ As I said the other day, we 
will bring forward, at a later 
stage and at the proper time, 
after full consideration, a well- 
considered measure. Therefore 
I hope there will be no time wast
ed in passing this short measure.”

Now, Sir, hopes were held out and 
promises were made in this House. 
In a matter like this involving the 
personal liberty and the fundamental 
rights of millions of citizens it may 
be, as the hon. Minister said, that 
only a few people' are inclined to 
exercise or indulge in criminal liberty 
while the many want to have their 
civil liberties safeguarded. But when 
a law of this nature is passed 
by this House, no one can be sure 
who will be exempt or immune from 
the reach or the arm of this law. 
Therefore, it behoves this House that
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it considers fully and very carefully 
the re-enactment of this law for a 
period of one more year. I was 
rather surprised— I would not say 
alarmed—by the statement that the 
hon. Shri Rajagopalachari made ihe 
other day in this House when he pro- 
nused not to make any commitments 
for the future. He said:

•‘Let me n ot ' be quoted when 
next time a Member in charge of 
this work moves any Bill for a 
further extension if he finds it 
necessary, and let it not be said 
that I promised that it should 
end on 1st of April 1952, or any
thing like that. I do submit to 
the House that it is not an easy 
thing and this law may have to 
be renewed again when the 
period we now fix comes to a 
close.”

The surprising part comes now. 
What in his opinion were the main 
reasons for the enactment of this 
amending Bill were as follows:

“ Let it be clearly understood 
that I make no commitments on 
behalf of the Government be
cause I do not see so much effi
ciency in our own Government...”

I would appeal to the House to 
mark the words following the word 
“ because” :

“because I do not see so much 
efficiency in our own Government 
and so much intelligence among 
our people from which we can 
hop>e that we will overcome this 
difficulty within a short time.”

So, in the very profound judgment 
of the Home Minister, the two main 
reasons for his not being definite 
about this law being further and fur
ther extended are: firstly, Govern
ment’s inefficiency—coming from a 
Minister, it is an alarming statement 
— and secondly, lack of intelligence 
among our people.

Shri Sidhva (Madhya Pradesh): 
The first is a fact.

Shri Kamath: The second is an 
inference. I do not know whether 
my hon. friend Mr. Sidhva agrees with 
me there. At least as regards the first 
one, he has agreed; as regards intel
ligence, I do not know how many 
will agree.

Shri Rajagopalachari: Before the 
hon. Member gets more and more 
alarmed, I should like him to make 
a distinction between “ I do not see 
so much eflnciency” and “ I see ineffi
ciency^ and similarly between “ I do

not see so much intelligence’  ̂ and 
“ I see want of intelligence” . If tliis 
distinction is kept in mind, I think 
his alarm may be allayed.

Shri Kamath: I know the Home 
Minister is famous in our country— 
and perhapa all over the world— f̂or 
his subtlety in argument and I cer
tainly would give the palm so far as 
his subtle argument is concerned, but 
I hope he will give me the credit of 
knowing English—not as well as he 
does, but fairly well.

Pandit Thakur Das Bhargavs
(Punjab): But the question is one of
intelligence.

,^̂ J5hri Rajagopalachari: It is not a
question of language; it is a question 
of substance.

Shri Kamath: But if the sentence 
is read as it appears in the proceed
ings, the word “ so”  goes with “ that" 
—“ I do not see so much efficiency nor 
so much intelligence that we can 
overcome this difficulty”—so that ‘s6”  
must be linked up with “ that” . I do 
not know whether this will appeal to 
the hon. Minister., To me personally 
it appears that the trend of his argu
ment was this: that there is not so 
much efficiency among “ ourselves”-— 
i.e. among the IMinisters—or so muobi 
of intelligence among our people.

The Minister of State for Transport 
and Railways (Shri Santhanam): Gov
ernment includes Parliament also, 
Sir.

Shri Kamath: He has definitely 
mentioned the word “ Government”  
and I suppose Government includes 
Ministers, Ministers of State and 
Deputy Ministers.

Shri Santhanam: And Parliament.
Shri Kamath: Parliament is not 

Government— Î am sorry for fte  
knowledge of the Minister of State,

Shrimati Dursabai: Are intelligence 
and inefficiency the subject matters 
of this Bill, Sir?

Shri Kamath: I will come to that'
I will satisfy the hon. Member’s intel
ligence.

Mr. Deputy-Speaker: I am afraid all 
intelligence will have to stop at one 
o'clock. The hon. Member may 
resume after Lunch.

The House then adjourned for Lunch 
till Half Past Two of the Clock.
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T h e  H o u s e  r e - a s s e m b l e d  a f t e r  L u n c h  
at H a l f  P a s t  T w o  o f  t h e  C l o c k .

[ M r .  D e p u t y -S p e a k e r  in  the Chair]

PAPERS LAID ON THE TABLE.
R e p o r t  r e  I n c o m e - t a x  I n v e s t i g a t i o n  

C o m m i s s i o n

I J e  Minister o f Finance (Shri C. 
D. J^ hm ukh): I beg to lay on the 
Table a copy of the Report on the 
W o rto g  of the Income-tax Investiga- 
^on Commission during 1950. [Placed 
tn Library. See No, IV O. 9(19)].

Mr. Depaty-Speaker: Have any 
aCTangements been made to circulate 
the pamphlet?

Sliri C .D. Deshmukh: It will be 
made, Sir.

PREVENTIVE DETENTION 

(AMENDMENT) BILL—contd.

Afr. Depaty-Speaker: We will pro- 
with the discussion on the Bill 

ju ^ e r  to amend the Preventive 
Detention, Act, 1950.

ffliri ^ m a th : When the House rose 
lor lunch I was makmg out this point 
^ t e l  Sardar Vallabhbhai

Mr. Depiity-Speaker: May I submit 
for the consideration of hon. Members 
ttiat the scope of discussion on this 
Bill may be confined, in my opinion, 
to the need for extension and the 
necessity of amendments, because the 
whole mattor was discussed last year 
It is sought by this Bill to extend 
the period of operation of the Act, 
and advantage is taken of this oppor- 
t i^ t y  to bring some amendments. 
Therefore, it is better to limit discus
sion on the need for extension. No. 
1, on the amendments that have been 
tabled. No, 2, and incidental matters. 
We need not go over the same ground 
as to whether a particular party 
should be banned, or not.

Pandit Kunzru (Uttar Pradesh): 
May I understand, Mr. Deputy- 
Speaker. the exact meaning of what 
you have said? Do you object to a 
Member calling in question the pro
priety of the Bill that the Home 
M in f^ r  has brought forward on the 
grouM  that its provisions are incon
sistent with certain fundamental 
principles? —

Mr. Depaty-Speaken I do not say
that. It is true that this Bill can be 
considered to be a new Bill so far as 
the coming year is concerned. Some 
of the arguments which are sought to 
be made now are a repetition of the 
arguments advanced last year on the 
floor of this House when the original 
Bill was brought. For the purpose 
of enabling all Members to have an 
opportunity of speaking, I am only 
saying that considering the relative 
importance of the aspects of the Bill, 
the more important one is that of 
extension of the period than on the 
need for the Bill altogether.

Pandit Kunzru; I take it that v*e 
shall be within our right in objecting 
to it on principle. We may have 
opposed it on principle last year and 
may have been defeated. But that 
should not preclude us from opposing 
the Bill, should we desire to do so.

Mr. Deputy-Speaker; I am not
giving this as a decision or ruling. 
What I said was that hon. Members 
need not repeat what has been said 
again and again on the floor of the 
House. Of course, they have a right 
to oppose the Bill wholly.

Pandit Knnzni: What I mean to 
say is that a Member should be entitl
ed to try again to convert the House 
to his own view.

Mr. Depnty-Speaker: There is abso
lutely no objection to do that.

Shri Kamath: I am deeply beholden 
to you for the excellent guidance that 
you have just given. But I may at 
the same time remind you and the 
House of the fact that on the 25th of 
February 1950, when the Bill v/as 
moved at 11-15 and concluded at 
5-55 there „^»as hardly any time for 
this Houafe.^.,..

Shri SiiikvA (Madhya Pradesh); It 
went up to 7 O’Clock.

Shri Kamath: I am sorry my hon. 
friend Mr. Sidhva is suffering from 
loss of memory on this point. The 
discussion was closed at 5-55. Any 
way, whether it was six or seven, it 
does not matter very much. But the 
point is that it was concluded in one 
day,— a measure of this type. The 
House started discussion on the 
motion for consideration at 11-15. 
because the first Business of that day 
was the Railway Minister’s reply to 
the Railway Budget; so that, there 
was not even a full day for a discus
sion of that measure. Therefore, in 
that context, my hon. friend Pandit 
Kunzru’s argument does seem to be
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important, and I beli«ve. Sir, that 
every Member of liiis House when 
this measure has come before the 
House in another form must be at 
liberty and must be given full oppor
tunity to discuss the entire scope and 
the principles underlying this Bill.

When the House rose for lunch, 
Sir, I was saying that whereas Sardar 
Vallabhbhai Patel held out * the hope 
that this Bill may not last longer 
1han the 31st of March 1951, his suc
cessor has aroused the fear that the 
Bill may, unless some conditions are 
satisfied, be placed permanently on 
the Statute Book.

Some Han. Members: Permanently?

Shri Kamath: Yes. unless certain 
■conditions are satisfied. And the 
conditions are, firstly that the effl- 
cierjry of the Government must in
crease and secondly people’s intelli
gence quotient must increase. If the 
efficiency of the Government and the 
intelligence of the people continue at 
a slow pace, which unfortimately is 
thf state of affairs today, according 
to nim, then he for one is not sure 
whether he or his successor may not 
come before the House again next 
year, about the same time in the 
spring season to move for a further 
extension of this measure.

The observation that he made. 1 
believe, Sir, was made in a mood of 
self-introspection, because about five 
minutes before he made this obser
vation as regards the efficiency, or 
rather the inefficiency of the Govern
ment and the lack of intelligence in 
the people, he said;

“ We have taken over from the 
British G ov em m ^ t It was an
efficient Government. We have 
taken it over in full confidence 
that we will be able to rule this 
country.” *
But later on ’ comes the plaintive 

cry that "we” , which means the Gov
ernment and not the Parliament are 
not as efficient as it might have been 
—not absolutely inefficient— , but as 
efficient as he wants it to be. So. 
with regard to his first observation, I 
can only hope and pray that their 
cffiriency may increase. As regards 
the intelligence of the people, or the 
lack of intelligence, I can only send 
to the people my fraternal greetings 
and sympathy in their predicament.

Now, Sir, the present measure be
fore the House intends to reconcile 
the fundamental liberty, the funda
mental right of the individual to

personal liberty, with the fundamental 
right of the State to be secure. In 
other words, it tries to reconcile tlie 
right of the individual to freedom 
from fear to the right of the 
state to freedom from danger, 
and this is an attempt to 
reconcile the liberty of the indivi
dual with the security of the State 
I have already said that in no demo
cratic constitution o f the modem 
world, so far as I am aware, will you 
come across a provision of this 
nature that is to say, the fundamen
tal right of the citizen to be detained 
without trial.. It is only in our 
Constitution that we have had to 
incorporate this provision. I would 
have wished that this provision were 
incorporated elsewhere in the Consti
tution but not in Fundamental Rights, 
because it seems to make a mockery 
of fundamental rights. In any case I 
am sure that so far as the peace time 
laws of a democratic country are 
concerned you will never find a pro
vision of this nature. Our Constitu
tion in the very Preamble says that 
this India that is Bharat will be a 
Sovereign Democratic Republic. And 
I therefore wonder why this r i^ t  
to be detained without trial has been 
incorporated in the Constitution of a 
Sovereign Democratic Republic. 
Anyhow that provision is there in 
the Constitution and this measure 
springs or em ^ates froni that article 
in the Constitution, that is article 
22.

The point of view raised about 
the scope of discussion on the present 
occasion is an important one, be
cause, apart from an argument 
advanced by my hon. friend Pandit 
Kunzru^ I may straightaway say that 
th6 discussion of the original Bill 
was hustled in such a manner in last 
February that a number of amend
ments which I had suggested to the 
Bill on that occasion were summarily 
rejected without much consideration. 
But I am glad to find today that the 
Home Minister has in his wisdom 
thought it fit to incorporate those very 
amendments— some of them—^which I 
had moved on the last occasion.

An Hon. Member. He has stolen 
them from you!

Shri Venkataraman: Therefore you 
must support the Gk)vemment now.

Shrimati Dnrgabai: So all your 
points have been met. ~

Shri Kamath: I would not like to 
go so far. Shrimati Durgabai sayt 
that all my points have been m ^
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[Shri Kamath]
If she thinks so, then I do not want 
to pick a quarrel with her now.

Therefore, it would be obvious to 
this House that if only more time had 
been aUowed on the last occasion, 
that is to say more than one day or 
rather three or four haurs, I am sure 
tiiat there would liave been no need 
for an amending Bill today.

Shri Bharati (Madras): I seel
Sbri Kamath: My friend Mr. 

Bharati sees. I am glad ne sees. 
And when he sees he sees very wen.

Shri Tya.?i (Uttar Pradesh): Sees 
late. •

Shri Kamath: Better late than 
never.

Now, Sir, coming to the provisions 
of the Bill, the Home Minister the 
other day told us that the Bill is 
designed to curb the activities of a 
certain group or a certain swtio^ of 
the population who are bent on 
achieving their ends through secrecy, 
trickery and violence. He went on 
to amplify his argument by saying in 
short that the Bill is designed to curb 
the activities of the Communists m 
this country. I for one felt from the 
trend of his argument that what he 
wanted was, in the interests of us ^  
in the interests of the State, in the 
interests of the people— who aie not 
so very intelligent, according to him 
— to suppress the activities of c e r t ^  
people who wanted to undermme the 
State and the subversive activities of 
this particular section of the ^popul^ 
tion. I in all humiUty would asls. 
my hon. friend the Home Minister 
whether subversive activities can be 
brought in only within that compass 
or whether there are other limds of 
subversive activities also which, u 
he reaUy wants that the* State should 
flourish, that India shoidd Prc^Per, 
that India should get out of , these 
doldrums or this morass, it is not 
equally necessary to curb ana 
whether it is not equally i^ecessary 
to curb the activities of some other 
section of the population.

The All India Congress C om m it^  
— and I need not labour the point 
that the large majority here do pay 
some attention to w;hat ihe AA 
India Congress Committee says—in 
the recent RepubUc Day N um ^r 
its Economic Review has su g g e s^  
th^ '^^ack-m arketing and 
be g l a r e d  subversive acts so that the 
le n t  %ands of Government may fiOl 
effectively upon this gent^  of b la c t  
marketeers.”  It has called em

‘gentry’, and I do not know whether 
all will agree, but this is perhaps 
meant in a different sense, and it 
goes on to say:

“ The two main curses wJbich 
demoralise our public life today 
are black-marketing and corrup
tion. They always go hand in 
hand and are very happy in each 
other’s company. Their demoralis
ing effect on the community is un
imaginable” .

And the Economic Review has 
suggested that these should also be 
declared subversive acts which cUjn 
at undermining the State equally with 
the reprehensible activities of the 
Communists in India. I would abk 
the Home Minister whether he is ore- 
pared to consider the activities of the 
black-marketeers and other corrupt 
folk on a par with the activities of 
those who indulge in trickery, secrecy 
and violence and whether the Bill 
before us would reach out its tentacles 
even in those directions.

I hope he does agree with this view 
and will give an assurance— if he 
cannot incorporate thig in the Bill 
before the House,—that this will be 
implemented by the whole hierarchy 
of officers under him, namely that 
this category of criminals and anti
social workers are brought within 
the purview of the measure.

Shri Tyagi: It is so obvious. It 
does apply.

Shri Kamath: I am coming to that 
point.

Now, Sir, I have got some interest
ing figures, very revealing figures . 
supplied to me by the Research and 
Reference Section of tjie Parliament 
Secretariat, as regards the number of 
persons detained under this Act dur
ing the last y e ^  and the categories 
to which they belong. The caption 
of the statement is: “Number of
persons arrested and detained under 
the Preventive Detention Act.”  This 
covers the period from 25th Februar.7 
1950 to 31st October 1950 and the 
various categories referred to in this 
statement are: the Communist Party, 
the Socialist Party, the Hindu Maha- 
sabha, R.S.S. and a nondescript 
category called “ others” . These are 
the four main categories and the last 
one is “Miscellaneous” . (Interruption) 
Akalies are not mentioned: they might 
come under others. During that 
period, that is from end o f February 
last year up to the end of October last 
year, there is no category of ‘black- 
marketeer” * I do not know whether
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they are within the category of 
“ others” , but there is no such category.
It might be that instructions were 
issued only after that, but reports 
have been reaching us through the 
Press that biackmarketeers and 
anti-social workers of that type who 
arrested in a certain State were subse
quently released from detention on the 
mere giving of an undertaking that they 
will not indulge in those practices in 
future. In one case the papers had 
reported that a person who had been 
arrested had been hand-cuffed and 
paraded also in the streets but he was 
released a few days later, after he 
had given an undertaking not to in
dulge in those activities in future. My 
point therefore is that in future at 
least this corruption and black-mar
keting would be regarded and dealt 
with as definitely subversive acts 
under this Act.

Shri Tyagi: May I read to my hon. 
friend from the Statement of Objects 
and Reasons:

“The Act also enables Govern
ment to detain persons tor 
reasons connected with the main
tenance of essential suppUes and 
services. With the deterioration 
in the food situation, the need 
for maintaining such supplies 
and services has become more 
pressing than ever.”

Shri Kamath: I am indebted to my 
hon. friend, Mr. Tyagi for reminding 
me of this. I never said that the 
Act never provides for that, but the 
quarrel is with regard to implemen
tation and no Act will be respected 
by the people unless and until it is 
implemented in letter and in spirit, 
and a Government which does not see 
to it that its acts are implemented 
its officers earns the contempt ol tlie 
people, {interruption).

[ M r . S p e a k e r  in  the Chair}.

During this period of 8 months last 
year, from the end of February to 
end of October 1950, asjnany as 5,450 
Communists were arrested and de
tained in Hyderabad. There were 
special circumstances for these.

Shri M. A. Ayyangar (Madras): I 
would like to state— I have reliable 
information— th^t about 100 mer
chants were detained for having 
black-marketed in grain and gur.

Prof. Ranjsra (Madras): It was 
mostly in Bihar and Uttar Pradesh. 
The other Provinces are all sleeping.

Shri M. A. Ayyangar: Including 
Bihar.

Shri Kamath: I never said that 
action had not been taken but I 
Â -̂ nted to draw the attention o f 
Government to certain cases whicli 
had been unjustly or unfairly dealt 
with, not by way of extreme penalty, 
but by too much of leniency, and that 
is why I have said that the Act was 
not implemented in letter and spirit.

Shrimati Durgabai: You have no 
quarrel with the Act, but only with 
the nature of the punishment.

Mr. Speaker: Hon. Members need 
not interfere when the hon. Member 
is making his point. Let us be more 
patient.

Shri Kamath: Mrs. Durgabai is too
impatient and jumps to conclusions. 
All I wanted to say was that whereas 
Government wants to have an all-out 
effort against the Communist Party— 
and it is borne out by the fact of the 
Home Minister’s specific mention ot  
‘Communists’ in his speech, and I 
suppose in present circumstances that 
is justified— at the same time I would 
impress upon the Government the 
need at the present time, if we want 
to feed the people, if we want to  
clothe them and house them, is  to 
suppress all kinds of corruption and 
black-marketing and that note was 
absent in the Home Minister’s speech,, 
and there was the disquieting note o f 
action to be taken against the Com^ 
munist Party of India.

t Shri Rajagopalachari: The gap will 
\ be filled when an opportunity is 
I given.

Shri Kamath: I am well aware 
that the Home Minister is always 
prepared to meet the just demands of 
a case. I will leave that in his very 
safe hands. This statement which I 
have in my hand about the number 
of persons detained last year, after 
the passing of this measure is a very 
auth^tic statement supplied by the 
Parliament Secretariat. Over 5,000 
people were detained in Hyderabad 
alone belonging to  ̂ the Commvmist 
Party, Socialist Party 60 and others 
246. The next largest number comes 
from Madras, 540 Communist Party, 
Socialist Party 3. The next one is 
Bombay, the third largest 441 Com
munist Party, 37 Socialist Party, 16 " 
Hindu Mahasabha, 4 R.S.S. and 
others 631. The point in this parti
cular case is this, that whereas the 
number of Communists detained in 
Bombay was 441, the number of other 
ranks as I may call them is 631,

It would be helpful for this House 
if the Home Minister could, in the 
course of the debate, throw s<»ne
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light on these rather disconcerting 
figures as regards the action taken 
under the Act against certain non
descript people.

Shrimati Rennka Ray (West Ben
gal): 'ITie Act was extended much 
later; the others may be under...

Mr. S p eyer ; T must again invite 
ths attention of hon. Members that 
it is not a good practice for a good 
debate to go on controverting every 
little statement which an hon. Mem
ber may make. Let us hear all that 
he has to say. He is entitled to his 
views. He may make a mis-state
ment of facts. The hon. Home Minister 
is there to correct. It is no use inter
fering every now and then. Otherwise, 
the continuity of the debate is lest.

-3 P.M.
Shri Kamath: I am very sorry. Sir, 

that my hon. frienJ. Mrs. Ray has not 
paid ade;iuale attention to the sub
ject in hand. The statement before 
me def^niteiy ssys, “Number of per
sons arrested and detained under 
the Preventive Detention Act, 1950.”
I do not know what more light she 
wants upon this particular aspect of 
the matter. The Act was applied 
simultaneously all over India after it 
was passed on the 25th of February, 
1950.

In West Bengal too, the number of 
Communists is 761, R.C.P.I.. that is 
Revolutionary Communist Party of 
India 105, Forward Bloc 2, and 
Others 605, Hindu Mahasabha nU, 
R.S.S. nil, Socialists 22. I do not 

, want to tire the House by reading all 
the figures for each province. I do 
not know why they have lumped 
R.C.P.I. and the Forward Bloc under 
the Communist party; but that is not 
the fault of the Government, but it is 
the fault of the officer who prepared 
the Statement. The total has not 
been drawn up; it is about 7,000 or
8,000 communists.

Anyway, the point is this. While 
agreeing with the proposition put 
forward by the hon. Home Minister 
that all the activities of those indulg
ing in trickery and violence in 
aecrecy, though I agree with my hon. 
friend Prof. Shah that secrecy by 
itself is not a crime— a good part of 
the life of each of us is secret and 
is , hidden from the view 
of »ther people and therefore I should 
liot brand anybody who indulges in 
• i^ecy  as a criminal or a s u s p ^  per 

would like to impress this fact 
<m the hon. Home Minister that it is 
venr well to take actioo ttoM

who indulge in trickery and violenct* 
but the powers vested or going to be 
vested in the Executive by the exten
sion of this measure should not be 
so abused as to embrace or include 
within the scope of their action those 
who do not indulge in such trickery 
or secrecy or violence. The figures 
appearing in the Statement incline 
me to the apprehension that the Exe
cutive officers who are not as wise 
or who are not as prudent, or as 
sagacious as the hon. Home Minister, 
might; unless definite safeguards are 
provided against their abuse of the 
power vested in them, mis-use the 
powers which are sought to be con
ferred on them by a n\easure of this 
nature. It is not easy for this 
House to accept that the number of 
“ Others” in particular States should 
far exceed the number detained under 
the Communist category. I would 
like to know from the hon. Home 
Minister what exactly these “ Others” 
who bdnngeri neither to the Commu
nist party, nor to the Socialist party, 
nor to the R.CP.I., nor to the For
ward Bloc or the Hindu Mahasabha 
or the R.S.S., were suspected of, why 
they are detained, .after how long a 
time they were released either under 
the orders of the High Court or Sup
reme Court or otherwise by the 
Government?. *

When this Preventive Detention 
Act came before the Supreme Court 
last year as a result of the habeas 
corpus petition filed by a Madras 
detenu, one of the Judges, I believe 
it was Justice Mahajan or Justice 
Fazl Ali, remarked that this Act was 
repugnant to the principles of demo
cracy, particularly in peace time. I 
do not remember the exact words 
that he used; but he used words to 
this effect. One of the Judges went 
so far as to hold that this Act was in 
conflict with the fundamental right 
of free movement conferred by Part 
III of the Constitution. Therefore, it 
Is first of all necessary to examine, 
after one year's functionint? of that 
Act. whether an extension of that Act 
is warranted by the objective condi
tions as they stand today in the 
country.

The hon. Home Minister, in the 
Statement of Objects and Reasons has 
admitted that the activities of those 
engaging themselves in violence and 
secrecy have reduced in tempo today, 
but that they have not entirely ceased. 
It will be interesting to compare ^  
figures of those detained during the 
last year, from the 25th February to 
the end of January and the actual 
number o f detmius ia our m
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other confinement places today. That 
would throw light upon this very vital 
point whether an extension of this 
measure by one year is absolutely 
necessary, whether the ordinary machi
nery of law is not sufficient to  ̂deal 
•effectively with those few people‘ who 
today are detained, but who, if the Act 
lapsed today or tomorrow or by the 
*end of March, will be free again.

One thing, again, we must remember. 
The elections are due at the end of 
this year and if all goes well, under 
the Grace of God, the elections will, 
as proposed, be held in December, 
January and February of 1951-52. This 
Amending Bill will extend the life of 
this Act by one year, that is, it will 
last up to the end of March 1952. It 
is not right for a sovereign democratic 
Government to give a handle to the 
maligners and carping critics to say 
that this Act is being re-enacted or 
extended so as to enable the Govern
ment to silence behind the bars aU 
inconvenient opponents ’ of the regime. 
I say tiiis because, one of the cardinal 
features that we have to remember of 
this Art, even though it has been 
liberalised to a certain extent is that 
it confers upon the executive the 
absolute power to detain anybody for 
a period of three months. That period, 
nobody can reduce, once he is arrested 
and detained. By the time the grounds 
of his arrest and detention are com
municated to him, and the materials 
are sent to the advisory board, four 
to six weeks will elapse and for the 
report of the advisory board, it will 
take another four to six 
weeks. That is to say, 
Government t?an arrest and detain 
anybody for a period of three months 
without anyone being any the wiser. 
And if the person is found innocent, 
if he is found not guilty or not danger
ous enough ,by the advisory board, 
then he may be let off at the end of 
three months. But for three months 
if any body can help him only God 
can, nobody in this world can helo him 
so far as detention is concerned, un
less he is able to escape from the 
detention. Otherwise he is there, 
locked up for three months, without 
anybody going to his rescue. That is 
to say, if there is any intention on the 
part of Government to lock up 
undesirables, to detain undesirables, 
they can easily arrest and detain some
body or anybody, say Mr. A, or Mr. X, 
early in November, and if at all he is 
found, innocent it will be at the end 
o f January or sometime later so that 
he will be away for three months: 

»That is a fact which we have to bear 
in. mind. I would, therefore, plead 
with all the earnestness at my com
mand that j f  we are intent, if the Gov- 

310 PSD.

ernment intend to ensure a fully free 
and fair election in this country, it is 
its bounden duty to see that even the 
parovision with regard to the right con
ferred on the executive to detain a 
person for three months without giving 
any help, even that provision should 
be abrogated. And if that is not 
possible, it should be liberalised and 
some system or scheme should be 
devised so that the detenu if he is 
really innocent, might be able to come 
out within a week or fortnight. Other
wise, I am afraid the abuse of this 
power might result in the charge being 
levelled against the Government that 
they are hampering or coming in the 
way of a free and fair election in the 
coimtry.

Then, Sir, there is this other point. 
It may be argued that once an assur
ance has been given in this House, that 
this power will not be used against 
merely political opponents, but only 
against those guilty of violence and 
trickery, the executive may be trusted 
to carryout and implement this assur
ance of the Government in all earnest
ness and in all sincerity. But if only 
you peruse the ju d ^ e n ts  of some of 
the High Courts during the last twelve 
months, in the cases of persons detained 
under this Act, it will not take an in
telligent man long to find how often 
and how seriously the powers conferred 
by that A ct were abused by the execu
tive. In one case. Sir, I myself know 
that the detenue, soon after his arrest 
wanted to be supplied with the grounds 
for his arrest. That was postponed 
from week to week, until after two- 
and-a-half months or three months, he 
was merely told on a piece of paper 
that he was indulging in subversive 
activities. That was all. And when 
his case went to the High Court on a 
petition of habeas corpus, the judge 
held that it was far too vague and far 
too indefinite to constitute any valid 
reason for the ^ e s t  and detention of 
a citizen, and the judge went on to 
obeserve that unless the Government 
specified the activity, the particular 
activity for which Hhe person was 
arrested and detained, it could not be 
held that the detention order was valid 
or proper. Therefore, I would request 
the hon. Minister to tell us also as to 
how many cases there are In which 
the High Court or the Supreme Court 
has ordered the r^ease of the detenuea 
on the ground that they are improper
ly detained under Invalid orders or 
improper orders, and further, how 
many detenues were detained tmd«r 
the category of article 22 of the Cons
titution where no reference to the advi
sory board was necessary. That, I suj>- 
pose, was the large majority of the 
detenus who under the old Act, now 
bemg sought to be amended, were given
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tio help whatsoever, no legal help, no 
help under the Constitution or the law, 
to make any representation against the 
order. They were classed or grouped 
under a category which did not neces
sitate or did not require the Govern
ment to make any reference about them 
to the advisory board. That, to say 
the least, was a most undemocratic, and 
I may even say, almost a pernicious 
measure, which the Government dicing 
^ e  last twelve months, thought it fit 
to implement, I mean that article und^  
which a person detained remained in 
detention without any reference to the 
advisory board, I am glad that to-day 
that has been liberalised and aU de
tenus, irrespective of the category, will 
have their cases sent before the advi
sory board. But Sir, still one category 
remains, that of persons detained for 
a period of three months or less, and 
as I have said, the Government must 

' find out a method to reduce toe peri-jd, 
and I appeal to the hon. Minister again 
to find some way of seeing to it that 
those cases also are examined early 
enough and the detenus given an op
portunity of representing their cases to 
the Government and to the advisory 
board much earlier than the period ol 
three months.

Sir, the argument was advanced the 
other day, not by the hon. Minister, 
but 'by some hon. Member here that 
now ttiat we have our own government, 
there is no need for any further fight 
or struggle. While not subscribing for 
a moment to the practices indulged in 
by those who have espoused or adopted 
methods of trickery and violence, yet I 
make bold to submit that there is still 
scope for struggle and constant activity 
which will result in conflict with the 
present Government. Nobody will 
have the temerity to suggest that just 
l‘e<"ause we have attained Swaraj we 
have simultaneously achieved Swaraj. 
So long as economic democracy or so
cial democracy, which have been incor
porated in the Constitution as among 
the Directives of State Policy, are still 
unrealised objectives, so long, I say, 
will there be need, imperative need 
or necessity for further action, for 
further conflict and further struggle. 
If in the course of such activity ̂ or 
such work citizens who are not Com
munists by any means are rounded up,

 ̂ and detained under the Act,
I for one have no hesitation in saying 
that this Detention Act will go down 

c  in history as a Black Act, I mean if 
rthat is done.

The figures with me show that action 
l^ s  been taken not merely against the

■ Communist Party but Against hundreds 
-of others, not scores, who might have— 
t  do not guarantee— f̂or the time Deing

come into conflict with the powers that 
be and have been arrested and detain
ed. I would therefore impress Tipon 
the Government not to be complacent 
with the idea that because we have 
achieved political freedom, though at 
the price of partition, there is nothing, 
now for the citizen to fight or struggle 
for. Because I for one hold that the 
battle of freedom is never done and 
each generation will have to reconquer 
or reachieve the fruits of democracy 
and freedom that past generations had 
by its own efforts achieved.

It is for us, therefore, to consider 
how far, firstly, this extension of the 
Detention Act is warranted by the 
circumstances. It is not enough for 
the Minister to say that conditions ai*e 
such and such. Unless he gives, facts 
and figures today as to how many de
tenus there are in various jails and 
camps and how many of them have 
been released since they were detained^ 
it is difficult for this House to arrive 
at a sound decision on this matter.

I find from the tabular statement I  
have got that in Hyderabad out of 5,450 
arrested, on the 31st Ocf»ober .there 
were only 1,54P. Four thousand and 
odd were released in Hyderabad 
itself. In Madras out of 540, 416 were 
still detained at the end of October, 
In Bombay out of 441, on 31st October 
there were only 67 remaining in deten
tion. Just to deal with a handful of 
people whether these powers should 
be arrogated by the executive is a 
moot point.

In Englan4, sometime last year, I 
believe, Mr. Atlee, toe Prime Minister^ 
was asked whether toere was a propo
sal to ban the Conrununist Party or take 
such action against the party as would 
render it impotent. Mr. Atlee replied* 
so far as my memory goes, toat the 
ordinary law was sufflcieftt to deal with 
any antinational activities and toat 
toere was no proposal to ban toe 
Communist Party. So far as I am 
aware, today in no democratic country 
is this power of preventive detention 
being exercised by toe executive. Only 
in India, which has put this funda
mental right on the Statute Book, we 
find the Detention Act in force. But 
there will be no warrant for the 
extension of this Act, if today the 
numbers are even less toan are 
revealed in this statement as obtaining 
on toe 31st October. In some cases 
they had come down by more than 
half, in .some by onethird and in some 
others by a quarter. I do not know 
if the Minister has got figures of 
detenus under various categories such 
as Communists, Socialists and Hindu 
Mahasabha. who have been detained. 
If he can supply us toat, it will enabk
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the House to decide whether the 
extension of this measure is warranted 
by the facts before them.

The other point which, when the De- 
puty-Speaker was in the Chair, he 
raised was about the liberalisation of 
this measure. Extension was one point. 
The Deputy-Speaker said that the scope 
can conveniently be confined to the ex
tension of the Act and the liberalisation 
of the measure. Coming to that, I do 
find that whereas there have been cer
tain impro\ements, almost in confor
mity with the amendments which I sug
gested last year to that Bill, there axe 
still certain provisions which mifSht 
be further taken inta consideration 
by Government and suitably modified. 
When section 14 of that Act was be
fore the House I had moved several 
amendments to it. Today almost aU 
the objections I had raised are upheld 
here. And that brings me to this point 
that unless this measure is considered 
fulJy and with great deliberation there 
will be need for another amending 
Bill, perhaps in the next July Session. 
It is with that object in view that I 
have moved my motion for reference 
of this Bill to Select Commitee. The 
atmosphere in the Select Committee 
is more conducive and congenial to the 
examination of amendments, alterations 
or modifications of any legislation. 
(Interruption) My friend Prof. Ranga is 
inclined to laugh. (Pro/. Ranga; No.) 
I am sure that he has contributed in 
a greater measure in the Committee 
atmosphere than he has con trib u te  in 
this House, There are several points 
which I have raised in the amendments 
I have suggested I will move them at 
the appropriate time. All the various 
amendments as also various aspects of 
this amending Bill, I humbly suggest, 
could be considered with greater and 
greater profit, not only to the House 
and to the people but even to the Grov- 
ernment, in the atmosphere of a Select 
Committee rather than in the atmos
phere of this House.

The Select Committee will report 
a ^ r  due deliberation. That report 
will come before the House and the 
H ^ se  wiU have another chance of de
liberating upon this very important 
measure which is almost unique, as I 
smd, in the democratic constitutions of 
the world. And if we have accepted 
motions for reference to Select Com
mittee on other occasions, on other 
laws, on other pieces of legislation, I 
8 ^  no reason why this amending Bill 
also, dealing with such a vital matter 
as it does, should not be referred to a 
Select Committee for proper scrutiny 
and deliberation.

I move. Sir, my amendment and com
mend it to the House.

Mr. Speaker: Motion moved:
“That the Bill be referred to a 

Select Committee consisting ofShri 
M. Ananthasayanam Ayyangar, 
the hon. Shri C. Rajagopalachari, 
the hon. Dr. B. R. Ambedkar, Dr. 
Bakshi Tek Chand, Shri Biswanath 
Das, Prof. K. T. Shah, Pandit Hir- * 
day Nath Kunzru, Shri Syamnan- 
dan Sahaya, Dr. Panjabrao Sham- 
rao Deshmukh, Prof. N. G. Ranga^ 
Shri R, K. Sidhva. Sardar Hukam 
Singh, Shri Mahavir Tyagi, Shri 
Arun Chandra Guha, Dr. M. Channa 
Reddy, Shri G. R, Ethirajulu Naidu, 
Shri Raj Bahadur, Pandit Mukut '  
Bihari Lai Bhargava, Shri Nazirud- 
din Ahmad, Shri Sarangadhar Das, 
Shri V. S. Sarwate, Dr. R, U. Singh, 
Shri Frank Anthony, ' and the - 
Mover, with instructions to report 
on or before the 1st March, 1951.’*

.1 would like to clarify the ground 
here. Similar motions for reference to 
Select Committee are given by Sardar 
Hukam Singh, Mr. Anthony and Prof. 
Shah. I take it there will be a little 
change of names here and there. But 
then these motions need not be placed 
v;eparately. In case there is agreeiiient 
to refer the BiU to the Select Com
mittee some names may be included 
and others excluded.

Prof. S. L. Saksena (Uttar Pradesh): 
Sir, I thank you very much for having 
allowed me this chance to support my 
friend, Mr. Kamath. I have very 
patiently heard yesterday the impas
sioned appeal of the hon. Home Minis
ter for a quick passage of this Bill. He 
was, in fact, envious of Dr. Ambedkar 
who got two BiUs through within half 
a day. But I would request him to 
pardon us if we do not allow him to 
do so and I would like to teU him how 
this Act has been used during the last 
one year and whether it has help>ed to 
stop the spread of communism and 
secret and violent political activities 
in this country. As persons who are 
directly in contact with the masses, 
with the labourers, with the kisans, 
and the people at large, we think it 
our duty to place before the hon. 
Minister our own experience in this 
matter,

I may at the very outset say that r  
was one of those who opposed article 
21 of the Constitution when it was be
ing considered in the Constituent As
sembly. I was for “due process of 
law and wanted that we should have 
all the protecUon that that phrase ;?ives 
wito regard to the fundamental rights. 
But we were defeated and we have 
now got articles 21 and 22 of the Con
stitution which I regard to be a dark
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spot on our Constitution. It is on ac
count of those articles that detention 
without trial is possible under our free 
OonstituUon. But I think that even 
that permission to detain was given 
only for an emergency. It is a consti
tutional question which I may lay be- 
iore the House, though I would not 
press it because it is rather a matter 
for the Supreme Court to decide. 
Chapter XVIII of the Constitution defi
nitely lays down when a state of emer
gency could be proclaimed. Well, in 
a state of emergency the liberty of a 
citizen may be taken away. But I feel 
that the use of this Act at any other 
time is not proper. It should not be 
allowed except when a state 9f emer
gency is declared by the President. I 
therefore think that this constitutional 
Question should also be thought over, 
that is whether the use of arUcle 22 
in peace time is permissible under the 
Constitution. I think that only when 
an emergency is declared under 
Chapter XVIII can this Act be u s ^ . 
Sir, even if the Constitution gave the 
power. I think Parliament should try to 
extend the liberties of the people. 
The Constitution is intended to pro
vide for all emergencies but we as a 
free Parliament should try to ^ ten d  
the liberties to all the people. There
fore, even if article 22 clothes Govern
ment with power to use tWs Act in 
peace time, still I think Parliament 
should limit the use of this Act only m 
emergencies, that is when a state of 
emergency has arisen due to war etc. 
In other countries where this power 
has been taken, it has only been used 
in emergencies. Today, we have 
quired an international status. In 
the counsels of the world we are res
pected, and we are trying to live up 
to a high philosophy, the philosophy 
of the Father of our Nation. M^that 
is so, then it is only proper that in 
our law also we should try to live 
abreast of those free countries of the 
world. We know very weU that in 
England this power of detenti(m was 
used only in the most serious crisis in 
the history of England, that is during 
the last war, and even there the highest 
number of detenus in 1941 was only 
about 1400 and that figure came down 
to 200 in 1944. In the U.SA. habeas 
corpus can be suspended only by 
Congress; an emergency declared by 
^resident will not bring it about. 
Even when the legislature it^ lf  su^ 
pends habeas corpus, the facts  ̂ ju m - 
fying the suspension will still 
subject to judicial review. So, In 
America too it is very difficult to 
suspend habeas corpus or ^personal 
liberty. So, what I want is that this 
i*arliament should limit the power o l

detention only to the time when fhm 
President has declared a state ol 
emergency either on account of war or 
due to a state of insurrection or some 
such grave calamity during which the 
President thinks that article 22 should 
be invoked. Otherwise this Act should 
not be used. This is the one thing 
which I should like to impress upon 
the hon. Home Minister.

In England the use of this Act has 
been accompanied by many provisions 
which enable a very close examination 
of each individual case which is not 
possible under our Act. In fact here 
you are given the right to arrest 
anybody you like. In England the 
Home Secretary personally looks into 
each and every case and without his 
personal intervention nobody can be 
detained. Then there are other impor
tant provisions in their law itself which 
guarantee that there shall not be 
detention of any innocent person. I 
may read out from the replies given 
by the Home Secretary in the Britisk 
parliament on certain occasions:

(i) “ I would give (the Advisory
Committee) all the information 
that we have at the Home Office 
or the police might have about 
these cases.”—Home Secretary 
(July 26, 1939). “ The Advisory
Committee have before them all 
the evidence which is in the posses
sion of the Secretary of State.”— 
Home Secretary (October 31. 1939). 
“ It is the invariable practice of the 
Advisory Committee to put before 
these persons, as explicitly as they 
can, aU the facts which are Imowtt 
against them.”  “ Detailed evidence 
upon which he is being detained 
is put to him at the actual hearing 
of the Committee.” —^Under Secre
tary (July 23, 1941).

(ii) “ If the Advisory Committee 
came to the conclusion that in the 
circumstances of any case there 
would be advantage to the proceed
ings by the bringing ovt of facts 
and that this would result from 
legal assistance being available, 
that tribunal or Committee has 
the right to say that such leg ^  
assistance could be provided...It 
is not the Home Secretary who 
settles whether legal assistance 
shall be available or not, but the 
Committee outside.”  The Ad
visory Committee asks a legal re
presentative, if the detainee has 
given him instructions, “ to appear 
b^ ore  them to give evidence pa 
behalf o f the appellant or to Msist 
the Committee on the appenanfs
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behalf iix the investigation o f the 
facts of the case.”—^Home Secre
tary (December 10, 1940).

(iii) * The Advisory Committee 
can “call in any person who, in 
their c^inion, may be able to 
assist in elucidating the matter 
with which the Committee have to 
dea l/’—Home Secretary (October 
31, 1939). “ In some cases witness
es may be available, in others not; 
and where witnesses are available, 
it is for the Committee to decide 
whether the attendance of witness
es is necessary.”— Under Secretary 
(February 13, 1941). “ Witnesses 
can be callcd, and are called in 
many o f these cases.”—^Home 
Secretary (July 23, 1941).
I have quoted these only to show 

that when this provision was used in 
England, they made all possible evi
dence available to the Committee to 
decide whether the man should be de
tained or not. In our Act, appearance 
of lawyer is barred. The detenu also 
cannot represent himself personally. 
He cannot also call in witnesses. This 
is bound to lead to many innocent per
sons *:eing detained. The principle of 
the law is that while hundred persons 
can go unpunished one single person 
who is innocent should not be punished. 
It is therefore most important that these 
simple procedural things should be em- 
bodie-’ in our Act, so that we may 
have an enactment which may not be 
behind similar enactments in some of 
the advanced countries of the world. 
Our Act should make all assistance 
available to the Advisory Board. The 
detenu should be permitted to appear 
personaUy or by lawyer. He should 
also be permitted to brint? witnesses. 
It IS only then that the AdWsory Board 
will be of real service. It is only then 
4:hat it can go thoroughly into the 
p ‘ounds of detention and give its find- 

making these facilities avail
able, we shall not be doing anything 
extraordinary. I am merely asking 
you to do what the British Govern
ment did during the war. All my 
quotations are from the Civil Liber
ties Bulletin published in Bombay. I 

demanding something 
which is unreasonable. We are only 
demjmding that if you have to detain 
somebody under any circumstances, 
then at least do it after takinEr all pre
cautions that no innocent person is 
detained and that only those who are 
really guilty are punished. If this is 
done, then some of the objectionable 
features of this Bill will disappear.

I am thanWul to the hon. the Home 
Minister for haying ineluded the cases 
m persons detained hitherto under the

review o f these Advisory Boards. For
merly, only cases o f persons detained 
for interfering with supplies and for 
security reasons were reviewed and the 
main cases were left out. But that 
has been declared by Justice Mahajan 
to be a fraud on the Constitution itself 
and I am glad that his opinion has been 
given consideration by the Government 
and now all cases will go before the 
Advisory Board. There is still one flaw 
and that is that the cases of detenus 
whc are detained for less than three 
months will not be reviewed. I know 
that the Constitution gives the Gov
ernment power not to bring such cases 
before the Advisory Boards, but I do 
not think that the Constitution says 
that even by law we cannot provide 
that such cases also may be brought 
befpre the court. My opinion is that 
even such cases should be brought be
fore the Advisory Board. I may. tell 
you, Sir, that it sometimes happens 
‘that Government detain a person fi.rst 
for three months and as soon as A at 
period expires they detain him for an
other three months and again the same 
thing is repeated. It is done in such 
a way that it defeats the purpose of the 
law and a man is detained for nine 
or ten months. This is something 
which should not be permitted. If Gov
ernment is permitted this power o f 
detention, it should be used only in 
grave emergencies. Otherwise, any 
person may be detained for three 
months and his case will not come be
fore the advisory Board. I think this 
is the minimum that should be done 
to liberalise the Act.

As I said in the very beginning, this 
Act is something which I consider to 
be unworthy of the Constitution and 
I would have wished that these powers 
should be reserved for only an emer
gency p^iod. As it is, I can give you 
several instances where this power has 
been misused. I may give you an 
example from personal experience. You 
will remember that I myself was re
cently arrested for talking to labourers. 
At midnight in my room I was awaken
ed from sleep and I was arrested along 
with eight other persons. We all went 
to jail and when Mr. Tyagi came and 
asked me whether I would like to be 
released on bail, I refused to give bail. 
My other friends wanted to be released, 
so they gave bail. Normally, they 
should have been released under Sec
tion 188. But what happened? For 
two or three days we were informed 
that orders were being awaited from 
the District Magistrate and after this 
delay they passed an order of deten
tion under the Preventive Detention 
Act. They were told, “ Even if you 
are released on bail, you are detained 
under this Act.”  Use of this Act was
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made, not for the genuine purpose o l 
indulging in Commiinist activities but 
simpiy to keep those persons in deten
tion. Under Section 188, the man 
should have been released on bail im
mediately. But on some excuse, they 
waited for three days and then t t^  
order of detention was passed. I would 
like to read the order of detention to 
the House, so that the ho». the K oidb 
Minister wiU know how this Act is 
actually used. AU the actions are 
dared to be secret and violent ana 
persons are detained. The hon. toe 
Home Minister may at least now g v e  
some weight to my suggestion that 
such sweeping powers should not be 
given to the executive, because they 
are misused throughout. This was the 
order issued on seven workers of the 
factory who had joined the strike. They 
were leading workers. They w ^ e  
neither Communists nor S ocia li^ . 
They were pure workers who had 
joined the strike. The order says;

“ Whereas, by virtue of order 
No. so and so dated so and so, you 
so and so have been detained 
under sub-clauses (ii) and (iii) of 
Clause (a) of Sub-section (1) of 
Section 3 of the Preventive Deten
tion Act, 1950,

Now, therefore, etc. etc.”
And then the grounds of detention 

are given, which are:
“ Under clause 3 of the Notice of 

the Regional Conciliation Board, 
Meerut, dated 28th October 1950, 
the employees and employers of 
Sir Shadi Lai Sugar and General 
Mills Mansurpiu*, were forbidden 
to go on strike or to declare a lock
up until the expiry of two months 
after the conculsion of the proceed
ings before the aforesaid court in 
respect of Jainand Lai. This dis
pute was decided on 5th December
1950, but in utter disregard of this 
clear mandatory order, you forced 
the workers to go on illegal strike 
from 9 P.M . on 19th January 1951 
even before the scheduled time 
given in the strike notice.”
The history of this case would show 

that the strike was not an illegal one, 
but they used some device to declare 
the strike illegal and this particular 
order was issued.

An Hon. Member. Under what Act 
was this order issued?

Prof. S. L. Saksena: Under this 
very Act. The order goes o n :—

‘Trom  20th January 1951 on
ward you and your associates in
stigated the cane growers not to

supply sugarcane to the factory by 
spreading false propaganda and 
intimidation and you forcibly pre
vented willing workers from re
suming work. This resulted in un
easiness and discontentment 
amongst the workers and also 
amongst the cane-growers who 
were faced with fodder shortage 
and gloomy prospects of cane dis
posal and as such there was immi
nent danger of breach of peace.”

“That on 21st January 1951 you 
intentionally obstructed the Rail
way staff from moving the railway 
wagon away from the mill premis
es and incited the workers to lie 
down on the railway line if the 
wagons were moved.”

This is hardly a matter for whidi 
preventive detention could be utilised.* 
They could have been proceeded under 
the ordinary law of the land.

Shrl Tyagi: Were they obstrifcting 
the railway?

Prof. Saksena: They were not.

Shri Sidhva: Did they use violence?

Prof. Saksena: They did not. The 
order further proceeds: -

“ That from 20th January 1951 
onwards you organised several 
meetings, i.e., on 23rd, 27th and 
28th January 1951 and delivered 
exciting speeches exhorting the 
labourers not to be afraid of bullets 
or lathis and to risk their lives and 
those of their women and diildren 
in forcibly preventing willing 
workers from joining their duty 
and cane growers from supplying 
sugarcane to the factory. You 
actively worked up the feelings of 
the labourers and excited them by 
saying that the Government and 
the mill-owners were sucking 
their blood. In fact you actually 
brought the women and children o f 
the workers and placed them at the 
mill gate in order to force the will
ing workers not to resume duty.

That on 28th January. 1951» 
when the District Magistrate called 
a general meeting of all the labour
ers in which all workers without 
a single exception agreed to re
sume work and the workers had 
actually started going to work, soon 
after the departure o f the District 
Magistrate from the miU premises 
you raised provocative slogans 
and delivered exciting speeches 
and extended threats with the 
result that even those workers who
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Jiad entered the mill for duty were 
compelled by you to come out.

That you on the night between 
January 28/29 addressed a meet
ing at ShamU and delivered a fiery 
speech exhorting the labourers to 
defy the orders under section 144 
Cr. P. C. and not to be afraid of 
bullets or lathis.

“These actions on your part are 
prejudicial to the maintenance of 
public order and the maintenance 
of supplies and services essential to 
the community and it has, there
fore, been considered necessary to 
detain you.

Also, in pursuance of the provi
sions of the said Section of the 
said Act, you are further informed 
that you have a right to make a 
representation against the order 
under which you are detained. If 
you wish to make such a represen
tation you should address it to the 
Home Secretary to the State Gov
ernment through the undersigned.

Given under my hand and seal 
of the Court, this 2nd February,
1951.

D. P. Singh, I.A.S.,
District Magistrate,
Muzzaffamagar.”

Sir, this is the way in which this 
Detention Act is being worked by the 
Executive. In this strike which affect
ed about thirty factorie.s about ten 
workers have been arrested. I cannot 
say whether all o f them have been 
detained. But in this particular mill 
I  had with me seven persons who were 
first arrested under section 144 for 
breaking the law and when they ap
plied for bail and were about to be 
released they were given this notice 
*nd they are still under detention. Sir, 
the order does not even say how long 
the detention will continue.

Pandit Tfaakur Das Bhargava (Pun
jab) : It is always done.

Prof. S. L. Saksena: My friend says 
it is always done: that is how exactiy 
this Act is being worked.

Shrl Tyaffi: How was my hon. friend 
released?

Prof. S. L. S a ^ n a : I will tell you 
how I was released.

I was not served with such an order. 
In fact, when I was asked whether I 
would like to be released on bail, I re
fused, Then they examined my frac
tured leg. They were afraid that It 
might become worse and said: “You

go to hell; we shall not keep you in 
jail.’ ’

Shrl Tyagi: So my hon. friend has
come here instead!

Prof. S, L, Saksena: Tiiey have not 
withdrawn the case against me. I 
thank the Magistrate for the considera
tion shown to me. But I wish to re
mind the House of the unfair manner 
in which this Act is used against the 
workers and the efifect it is having. I 
know the workers for the past so many 
years. I have been working among 
factory labour for the past twenty 
years. My district of CJorakhpur has 
twenty-four factories and I have been 
associated with them. These workers 
come from rural villages; they have 
been ardent congressmen. But I am 
sorry to say that seeing what is being 
4one to them under the Congress Gov
ernment they have become very much 
anti-Congress. Even now they will 
listen to me. But they do feel that the 
Congress is not living by the principles 
for which it fought.

I, therefore, ask the hon. the Home 
Minister whether he can check the 
spread of communism by passing such 
Acts here and by using them, in the 
manner they are being used. ^As one 
who claims to be a Congressman for 
the last thirty years and who has pass
ed one-fourth of his life in the various < 
movements, as one who is still the 
President of his District Congress Com
mittee (of Gorakhpur) and a Member 
of the A.I.C.C., I say that our Congress 
is going to the dogs, because we pin 
our faith on these Acts and not try 
to act up to the ideals for which we 
have lived and w orked./ Mahatma 
Gandhi has taught us the ideals that 
should guide our actions. We in this 
world today are divided in two camps: 
the communist camp and the capitalist 
camp. Russia and America are the 
two blocs in this world. In regard to 
this our Prime Minister has taken the 
right stand. But I think that yt>u can
not fight communism with the atom 
bomb, or with Detention Acts. If you 
have to fight communism, you have 
to act accordine to the higher ideology 
given to us by the Father of the Nation. 
But, unfortunately, we have forgotten 
what we have learnt during the past 
thirty or forty years. We now pin our 
faith on the atom bomb and the Deten
tion Acts. Do you think you can stop 
communism in this manner? Many o f  
my good friends who were ardent con
gressmen for the past thirty years have 
now become communists. It is these 
tyrannies, these injustices, these social 
maladjustments which have made them 
communists. You cannot stop com
munism by passing these Acts. You 
can only stop it by living by what the



t m  Preventive DetmtioH 12 FBBW IABY 1951 (Amendment) SOI
[Prof. S. L. Saksena]

Father of the Nation taught us. If you 
want to give the world a message, jrou 
nave to practise it in your own country.

Sir, I  have given expression to my 
feelings, because I feel for the Congress. 
I have been in the Congress all my life 
but I feel now. that the Congress is 
bemg torn to shreds. It is being brok
en to pieces, because of these Acts of 
our Government. I, therefore, want to 
impress on the hon. the Home Minister 
and our leaders that you caijnot set 
things right by your lathis and by your 
bullets. In this strike, to which I refer
red, I was ashmed to see the District 
Magistrate issuing a statement after a 
man was shot through the head.

^  ^  ^

'  3TTf ^  q r r f ^  ^

^TRnr g-q I

[Police had to fire 25 rounds to dis
perse the mob. Only two people parti
cipating in the strike received injuries 
as many bullets that fell on the trucks 
were ineffective.-]

I am ashmed of these guardians of 
our law and order: I am ashamed of 
the congressmen. I, therefore, say, Sir 
that this is not an Act which will stop 
communism. If you want to stop 
communism live by the ideologies that 
the Father of the Nation taught us. 
Sir, I have done.

Sardar H u ^ m  Singh (Punjab): 
When I read the Statement of Objects 
and Reasons given in this Bill I find 
njyself entirely in agreement with 
them. It h>is been said that the 
pnmary reason for the enactment of 
this legislation was the necessity to 
protect the country against violent 
activities organised in secrecy and in
tended to bring chaos.

[ M r .  D e p u t y -S p e a k e r  i n  t h e  C h a i r ' \

objectives had been 
adhered to I would not have stood up 
^ a y  to say anything against this Bill. 
We were told last time as well that the 
Communists had the largest number 
to cpntribute to this lot who had to be 
detained without trial and that there 
was danger to the existence and 
security of the State. We were told that 
they used merciless and ruthless tactics 

inspiration.
the methods that they employed and 
their culture were all of a foreign 
^am p. We were ¥urther told that 
^nancially,^ strategically, structurally

374d

and tactically they were linked with 
2^®?? oi*ffanisatiGns and that their 

object was to create disruption and 
^ lo ca t io n  and that they attempted

P“ -< i  «  in .
4 p j«.

p o th er  reason given that 
certam judicial pronouncements 
been made by various High Courts aod 
some dangerous persons had been 
released or were going to be released 
then in a day or two; that if all thoM 
persons were set at large there was 
d ^ g e r  to the State, and that the 

States had complained and 
i^ged upon the Central Government 
^ e  necessity of passing such a legis- 
la^on in a huipr so that they might be  
able to cope with the situation.

On the present occasion, also when 
amending Bill was intro

duced we were assured that it was not 
the intention to use this BiU or any 
ot its provisions against political 
adversaries but the enemv. ’̂ ĥo we 
were told, had advanced in his tactics 
ana some groups worked in secrecy: 
they wanted to seize power by force 
and they were exploiting every 
opportunity they could find to s u b v S  
the present authority.

Of course, as I have said in the 
begmning if that objective had been 
adhered to, I must have given my
support whole-heartedly. If its applf-
cation had been in such cases where 
really the persons involved had this 
object of violence or intended to 
employ such methods, then there would 
have been little opposition in this 
House What I expected was that the 
non. the Home Minister would, when 
he introduced this Bill, give us greater 
details as to its application and it» 
iniplementation. We wanted to know 
whether the objectives had been 
adhered to and whether all those 
promises had been kept. We expected 
some more details about the workmg 
of that measure that we passed last 
year m such hurry. We should have 

up-to-date, though I am 
thani^ful to the hon. Member here by 
my side that he has got some figures 
and ha.s made us cognizant of some of 
them. But as they are not up-to-date 
I should have really expected the hon. 
the Home Minister to have given us 
complete figures—how many have 
been proceeded against, what was the 
number out of those that were referred 
to the Advisory Boards, in what ca.ses 

X Advisory Boards recommend 
that the detention was not justified, 
in how many cases out of those did
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the executive act according to that 
advice, what was the number that was 
now being detained; furthermore, what 
cases were referred to judicial courts, 
the Supreme Court or the various H i^  
Courts and what had been the result, 
wiiat number of those referred to 
judicial courts had been released and 
in what number had they refused to 
interfere. These certainly were facts, 
which if they had been provided to the 
House, would have given some ground 
for the hon. Members to judge whether 
there was really justification why we 
should extend our support to this 
am endingt^U.

It has been said by my hon. friend, 
the ptrevious speaker, Prof. Shibbanlal 
Saksena that the application of this 
Bill should be confined to the time 
when the President declares an emer
gency in the country. But I differ 
from him. If it were to be intended 
that this should apply only when the 
President announces an emergency, 
then there would be no need for the 
Bill, because in that case every lib e i^  
IS to be suspended, all Fimdamental 
Rights are gone, we have no right to 
be defended by a lawyer or to be 
tried in a court of law. Perhaps he 
has been misled by the laws of other 
countries because France and other
countries have such provisions only
when such an emergency arises. But 
that emergency is a separate thing 
altogether. It is in addition to those 
powers that our Government wants us 
to endorse when no such emergency 
exists. Therefore we have to scrutinize 
this matter. I agree that the security 
of the State should be the first concern.

is endangered, certainly no 
oth<:>r liberty can come into con
sideration, But when that is not 
feared and when that is not the 
case, then individual liberty has 
also to be respected and we ‘ should 
see that we give every precedence and 
are very zealous of any encroachment 
that IS tried to be made upon this
liberty. It has been stressed by the 
non. Home Minister that it is not 
mtended to be used against our
political adversaries. I wish this were 
so, but I am going to place certain 
factors which I claim would prove 
that its application has been made in 
cases where there was no fear of any 
violence, where it was clear that there 
were no Communist activities, where 
there were no subversive acts, but 
simply when the Executive o f the day, 
when the party in power thought there 
was some danger to the stability or 

stability of the 
Party, that this was resorted to as a 
measure to keep them in the saddle.

Coming nearer home, I can only give 
Illustrations and instances of my own

province. I would give you certain^ 
iUustrations of how this Act has been, 
most flagrantly abused and the powers 
that were granted under this Act were 
misused, Whatever other defects you 
might attribute t o . Communalism, t.h^ 
much I can say that Communalism is 
the antidote of Communism. Both, 
cannot walk together. One is deadly 
against the other. Coming directly 
to my point, what I want to say is 
toat though the Shromani Akali Dal 
is attributed with this tendency o f 
Communalism, I can assure this House 
that it is the deadly enemy of Com- 
mimism. The Shromani Akali Dal 
directed its legislators to join the 
Congress Party in March 1948 but on 
30th July 1950, on account of reasons 
that theyT,hought were enough, asked 
them to come out because they felt 
the objects for which they had been 
asked to go in had not been fulfilled.
I may tell you that if the party had 
been displace, the Akalis could not 
go in power and it must have been the 
other group of the Congress that 
would have come into power. It was 
not with the object of saving the 
Congress in power but it was with the 
object of preserving or continuing in 
office those persons that were wielding; 
power at that time.

What methods did they employ? 
Just when this resolution was 
passed, they felt that the MinLstry 
would succumb, it would collapse 
and the opposite group of the 
Congress w^ould come into power. So 
the whole machinery moved. All 
ministers, whether they were Sikhs 
or others, v/ent round in the country; 
they toured extensively at Government 
expense on one pretext or another, that 
they were doing Government work 
but the whole object was to get this 
resolution revoked. I need not repeat 
that it was a purely legitimate reso
lution and the party and the Akali Dal 
had justification to say this much to 
the i-epresentatives that they should 
come out. There was nothing sub
versive in it; there was nothing illegal 
in it. But after extensive tours, when 
these ministers found that they would 
not succeed, then the only method left 
to them was that they should resort 
to this measure which is now under 
contemplation to save themselves. 
Therefore indiscriminate arrests were 
made, people were detained without 
trial, about three dc.^ens of them were 
taken into custody wathin 3 or 4 days.

Shri Tya^: On a point of order,
I wonder if this House can discuss 
the conduct of a State Government 
which is not here, to make a statement 
in protest. I could understand that 
we may criticize the policy of the 
Executive but to say ‘ that they took a
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certain executive action on account of 

^uch and such reason? and to attribute 
.motives, would not be in order, Sir.

Sardar Hukam Sin r̂h: Sir, I am
.going to explain when this Act was 
resorted to and people were put inside 
the jail, when the Preventive Deten
tion Act was made use of and in the 

-cases I am going to submit— would 
support them by judgments of the High 
Court— t̂hey were taken in custody, 
and I may say all the grounds were 
given there. If the hon. Member is 
patient for a few minutes, perhaps he 
will bear me out that I am relevant 

.in this and that I am not going outside 
my scope.

Mr. Deputy-Speaker: This Act
applies both to the State Governments 
as well as the Central Grovernment.

Shri Rajagopalachari: The point is 
this, that while we can illustrate our 

i argument hypothetically or otherwise, 
it would not be proper to take for 

•granted certain presumptions that so 
and so did so and so. If they were 
hypothetical cases, there would be no 
objection to any amount of arg^ument, 
but to attribute to A ,B a n d C  an un
worthy conduct, who are not here to 
-defend themselves is not the right way 
^  present an ar^m ent which could be 
based on principles without making 
such presumptions.

Mr. Depnty-Speaker: Under this Bill 
an officer of any State Government 
and the Central Government can issue- 

-orders.
Shri Rajagopalachari: There is !io

* point of order raised. I do not think 
r the hon. Member who raised the point 

o f order was raising the usual point 
that this was a State affair and we 
should not discuss. I submit that 
^he only point that should be consi- 
■dered by the hon. Members who speak 
-and not the Chair is whether it is 
not enough to represent a case with 
illustrations hypothetically instead of 
^explaining a particular crime or im
- worthy conduct on the part'of particu
lar peoDle, who are not here to defend 
themselves.

Shri Tyagi: I feel probabljr the 
•ti^air could not catch the pomt of 
order I raised. What I was saying 
was that the hon. Member while deve
loping his argument said that there 

'was a certain attitude adopted by the 
Akalis or some other organization in

■ the Punjab, and the Ministry did not 
like that attitude- they th^n triei to 
‘Change their resolution: they failed in 
-makincf them change their resolution 
:and when they found that they could

not change the attitude of a certain 
group, then they resorted to arrests. 
Here a certain motive is attributed- I 
do not know whether they resorted to 
it on account of their failure to get 
their attitude changed or whether it 
is for certain other reasons. I there
fore submit that it is not proper for 
us to attribute motives for resorting 
to take certain action.

Mr. Deputy-Speaker; The hon. 
I^^ember may draw atteaition to any 
particular cases instead of generalizing 
in that manner,

Sardar Hukam Singh: Sir. I was 
coming to particular cases, but I was 
interrupted; tather too hurriedly. I 
would not Bie iinfair to anybody and I 
would read the explanation of th« 
administration also that appeared in 
the Press. Why they did so was—it 
is mentioned there— t̂hat it had inti
mate connection with the harmony of 
the two communities. This resolution 
had also that effect and therefore, they 
had to interfere. I am coming to 
that as well and I will put their 
defence as well before this House, Sir.

I was just submitting that about 3 
dozen persons were taken into qustody 
and without trial they were put be
hind bars. Several of them went to 
the High Courts. Here I will try to 
refer to the grounds that were 
supplied to them. That was my chief 
object and I think I am within my 
rights to refer to those grounds that 
have been supplied. These are the 
grounds, Sir. I am reading from a 
High Court judgment as observed by 
the High Court Judge in his own 
judgment:

“ In the case of Fauja Singh the
grounds were as follows: On 8th
of May 1950, you participated in 
the general meeting of the Shro- 
mani Akali Dal when a resolution 
delegating full powers to Master 
Tara Singh to manage the affairs 
of the Dal was passed.”

‘‘You also participated in an 
informal meeting of the Akall 
workers on 10th May, 1950, when it 
was decided to hold an All Sikh 
Convention on the 27th and 28th of 
May, 1950. As a result of these 
meetings, a resolution sponsored 
by Master Tara Singh has been 
passed by the Working Committee 
of the Shromani Akali Dal on the 

30th July 1950. to the effect that if 
the Panthic MLAs of the Punjab 
Legislative Assembly do not 
voluntarily quit the Congress, 
they will be compelled to do so 
by coercive methods.”
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I will come to those coercive methods 
also later on. This is the fir^ ground 
given that he attended one or two 
meetings and then subsequently a 
resolution was passed. Then, there 
is the second ground.

“ You have in public utterances 
declared yourself to be a firm 
believer in the leadership of 
Master Tara Singh who, according 
to you, is the only person who 
could deliver the goods to the 
Sikh community. You are of the 
view that in the long run, the 
Sikhs who were at present work
ing as henchmen of the Congress 
would also have to revert to the 
Master’s lead.”

This is the second ground.

Shri R. Velayudhan (Travancore-
Cochin): Is it a Government com-
mimique? '

Sardar Hukam Singh: These are the 
grounds that were given to the 
detenus by the District Magistrates 
after they were arrested and the High
Court is discussing these grounds.
Then, Sir, ^

•  “Now that a resolution, making 
the intentions of the Shromani 
AkaH Dal very clear, has been 
passed, it is strongly believed that 
in pursuance of that resolution 
you will commit acts prejudicial 
to public order.”
These are the grounds.

“ Your detention has therefore 
been ordered to ensure the main
tenance of public order.”

Mr. Deputy-Speaker: The hon.
Member referred to coercive methods. 
He has slided over that.

Sardar Hukam Singh: I am coming to 
that, after referring to.......

Mr. D^raty-Speaker: One of the
grounds refers definitely to coercive 
methods being adopted.

Sardar Hukam Singh: Yes, if you 
want me to revert to that first o f  aU, 
that has been discussed in the judgment 
o f the hon. High Court The District 
Magistrate filed an affidavit that the 
resolution stated that if the Congress 
Members did not come out in pursuance 
of that directive, some coercive 
methods would be adopted?

Shri Kamath: Violence?
Sardar Hukam Singh: No qu e^on  

at violence. Then, it was challenged 
in the High Court that it wa;: wrong.

that the affidavit was not true. Then- 
the High Court sent for the original 
resolution. The Secretary produced that 
The District Magistrate was asked: 
from the resolution it is found that 
there is no mention of any methods, 
how he inferred and how did he feel 
that there was any intention of using 
coercive methods. He said that 
I)erhaps there may have been som ^ 
thing there,— I am talking from this 
judgment— t̂hough it is not embodied 
in the resolution, but certainly they 
must have omitted that part and that 
otherwise, he felt satisfied that there 
was some talk about it. Then, the 
High Court in the ultimate end s£iys 
that because the ‘ Act says that the 
District Magistrate should be satisfied, 
it is not the High Court that is to be 
satisfied, and therefore, they cannot 
interfere, and that though the 
resolution does not say so, if he says 
like that, they have to be content with 
that however helpless they might be. 
It is the District Magistrate that has 
to be satisfied, and if he says that he 
is satisfied, that ends the matter.

I am coming to the next case. I 
only wanted to show that there was 
nothing that was coercive. There 
was no intention and the resolution 
makes it perfectly clear. Tliat is 
also mentioned in this judgment.

Mr. Deputy-Speaker: The Advisory 
Board also seems to have been satis
fied.

Sardar Hukam Singh: I am coming
to the Advisory Boards as well subse
quently. I am reading the other 
grounds given:

“ Three days after his arrest on 
the 16th of August, grounds o f 
detention were communicated to 
Rachpal Singh Bedi as follows:

‘After the arrest of Master Tara 
Singh, you attended several 
meetings and made speeches to 
secure his telease by making all 
sacrifices to attain the goal.

You have been making 
speeches to demand the creation 
of a *Punjabi Suba’. You have 
also made speeches criticising the 
existence of the Public Safety Act 
in India.

On 6 th September 1M9, you 
delivered a speech in a public 
meeting held in Amritsar in which 
you held Giani K art^  Singh 
responsible for the lathi charge 
made on the workers of the Desh 
Sewak Party.......
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You led a batch of Shromani 

Akali Dal followers to stage a 
“Black Flag‘* demonstration on the 
occasion of the speeches of Sardar 
Baldev Singh and Giani Kartaor 
Singh at a bye-election meeting in 
Anjuman Park on the 26th August

* 1949’ .”
Mr. Deputy-Speaker: The hen.

Member is reading all the grounds?
Sardar Hukam Singli: There are

others also.
Mr. Deputy>Speaker: Is the hon.

Member reading only some of the 
important grounds or all the grounds?

Sardar Hukam Siiisli: I will read 
others also.

Mr. Deputy-Spcaker: All the
grounds in any particular case?

Sardar Hukam Singh: Yes, I am 
going to read all of them.

Shri Kajagopalachari: In an attempt
to make the speech reasonable, we 
need not help to prolong it.

Sardar Hukam SingA: I am sorry il
I was unreasonable; I will try to be 
within limits if I have exceeded that.

Mr. Deputy-Speaker: I only wanted
to point this out. There will be a 
number of cases. Therefore, some 
select instances here and there to just 
cast sufficient light upon the principles 
may be quoted; not exhaustively aU 
the instances that have occurred aU 
over the country.

Sardar Hukam Singh: I would not 
continue reading this. I would revert 
to another instance; two District 
Magistrates of two different Districts 
in East Punjab handed over grounds 
to the detenus in their districts. It 
was argued before the High Court that 
these grounds were so identical, 
comma for comma, full stop for full 
stop, every word and letter, as though 
they had been typed at on# place and 
that otherwise it was not possible for 
every word and every letter to agree.

An Hon. Member: Cyclostyled?
Sardar Hukam Singh: May have

t^̂ en cyclostyled all right. This was 
the argument before the High Court 
and the High Court let them off on 
this ground. These were the grounds 
thaic^:^re given to them:

- “ You being a follower of Master 
tiara Singh...........”

Mr. D m ty>$peaker: Order, order;
the seriousness of the debate is taken - 
away; we are engaged in a serious 
business.

Sardar Hnkam Singh: At least I
am very serious, Sir.

Shri Sidhva: On a point ol informa
tion, may I ask, Sir: reference is made 
to Master Tara Singh. May I know 
lA^at is the policy of Master Tara 
Singh, violent or non-violent? That 1 
want to know.

Sardar Hukam S in ^ : That he has 
made clear so many times that he 
stands for purely constitutional 
methods. He does not resort to any 
violent methods. He only wants a 
re-distribution or re-demarcation...

3hri Sidhva: Read his speech; I 
want his version and not yours.

Sardar Hukam Singh: I am coming
to his case as well.

“That you being a staunch 
follower of Master Tara Singh and 
an active worker of S. A. Dal are 
indulging in subversive activities.

That you under the influence of 
IVxaster Tara Singh and the Da3m 
have started an agitation and are 
likely to employ method other 
than constitutional to coerce 
certain M.L.A.s and others to 
follow the directive issued by the 
S. A. Dal. You are likely to act 
in a manner prejudicial to the 
State for the maintenance of 
public order.

Your detention has, therefore, 
been ordered t̂o ensure public 
safety and security of the State.”

Sir. theae are the grounds given by  
two District Magistrates in two sepa
rate districts and I have read the 
whole of it.

Mr, Dcputy-Speaker: And what did
the Hifcb Court say?

Sardar Hnkam Singh: In the case
of the last two that I read out, the 
High Court ordered their release. But 
in the case that I read out before, the 
High Court found themselves helpless 
as the District Mai^istrate was satisfied 
that coercive measures were intended 
and i+ was not for the High Court to 
find out whether really any such 
coercive measures were intended or 
not. The District Magistrate had to 
be satisfied and not the High Court,

Mr. Denuty-Speaker: 6ut why
the last two released?
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Sardar Hakam Sinffli: Simply 
cause it appeared to the High Court 
that the District Magistrates had not 
applied their minds to the question 
whether the persons were indulging in 
any prejudicial activities, because the 
grounds were so identical and seemed 
to have been cyclostyled copies. It 
appeared to the High Court that per
haps the District Magistrates had not 
applied their minds towards this 
question.

Shri Tyagi; But a machine could 
not have given the grounds, they must 
have been written, alter all.

Sardar Hukam Singh: Sir, there has 
been a suggestion here that Master 
Tara Singh’s policy should be stated, 
but I would not do so, for if I do, I 
would be out of court here. But when 
these arrests were made, there was 
the cry that while his followers were 
being detained, Master Tara Singh 
himself was not being touched. 
Therefore, Master Tara Singh was 
arrested to be tried on the ground 
that he had made certain speeches. 
But when the cases went to court he 
was let off on the ground that he had 
M t committed any offence. Therefore 
the position is, while he is free,- his 
supporters and followers are rotting 
in jail.

Mr. Depnty>Speaker; Sometimes 
persons are more loyal than the king 
himself.

Sardaj* Hukam Singh: May be,
that may be the case, Sir.

I am thankful to my hon, friend 
Mr. Kamath for giving me certain 
figures. When I refer to them I find 
that in the Punjab 91 were detained 
under clause (2) and 9 under clause 
<3) making a total of 100 and the 
number of cases reviewed by the ad
visory board is given here as 47. The
number of persons released on the
advice of the advisory boards is given 
here as 2. I do not know as a matter
o f fact whether in other cases the
advisory board was of the opinion that 
really the persons were such as should 
be detained, or whether the Govern
ment did not act on the advice o f the 
board, or what happened. The posi
tion is not quite clear to me and 
therefore I cannot as a positive fact, 
give an opinion on that.

My submission is this, that this Bill 
which is intended to he passed to-day 
should not be proceeded with in such 
hurry. The liberty of the iridividuai 
is very dear to us all.

Afr. Depnty-Speaker: Where is the
hurry? I find hon. Members going 
on quite leisurely.

Sardar Hokam Singh: Yes, Sir, il 
there is no hurry, then my motion may 
be accepted, I mean that I support the 
motion of Prof. Shah that the Bill 
may be circulated for public opinion. '

Mr. Deputy-Speaker: But the hon.
Member has given notice of an alto
gether different motion, his is for
reference to a select committee.

Sardar Hukam Singh: I have not
moved it because a similar motion has
been moved by Mr. Kamath and I am 
supporting it.

Mr. Deputy-Speaker: But that is not 
for circulation of the Bill.

Sardar Hukam Singh: Yes, Sir, I
have signed that and also Prof. Shah’s 
motion.

Last time we were told that there 
were certain judicial pronouncements 
and therefore Government wanted that 
these people who might be a danger to 
the security of the State should be 
dealt with and it was necessary thkt 
the Bill should be passed the day it 
was presented to the House. But 
this time the Government ought to 
have been aware of the position. They 
cannot plead now any ground of want 
of time and say that the measure 
should be hurried through. They 
could have brought in this measure 
earlier. They knew that it was going 
to expire soon and we had a December 
session as well. During that session 
this Bill could have been considered. 
Now to say that there is little time 
left, that it is due to expire on the 31st 
day of March and therefore we should 
hurry it through does not seem reason
able to me.

Sir, I have tried to show that the 
provisions of the Act have been 
misused. Though we are assured that 
it is the intention of the Government 
that political adversaries would not be 
affected, still what we find from the 
implementation and working of the Act 
is the reverse. That may be the honest 
intention of the Government at the 
Centre. But we know fully well that 
when one party is in power and there 
is naturally the desire to maintain that 
position, the District Magistrate or 
other officers of the executive have to 
fall in line with that party in power, 
with those Who are at the time running 
the administration. Therefore they 
have to look to their bosses and to 
wishes of their bosses. And by lea
ving the scone of this Bill so wide, we 
certainly pive them the powers that 
^ a y  be misused as they have been
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misused in the past. I would crave 
the indulgence of the House and 
request it to see if this Act has not 
been misused.

Sir, as has beon rightly pointed out 
by my hon. friend Mr. Kamath, the 
elections are very near. We have been 
making professions that these elections 
would be fair and free. I dare 
say. Sir, there w v. Id be no free 
elections and no iuir elections if 
these wide powers are in the 
hands of the executive or m the 
hands of the persons who hold power 
at the time of the elections. Ther^ 
fore, it is very necessary that this 
handle should not be 
And the public should not feel that the 
Government does not want a fau- and 
free election. Sir, my request is that 
we should take the public mto con
fidence and call for their opinion, even 
if it be within the short time suggested 
by Prof. Shah. If the House is not in
clined to that view, and if it feels th ^  
that is not possible within the short 
time at its disposal, then let the o^ er  
motion be accepted by the House, that 
the Bill be referred to a select com
mittee as has been suggested by Mr. 
Kamath.

Shri Naziroddin Ahmad (West 
Bengal): The scope of this amercing 
Bill is a very narrow one. Its o b j^ t  
is to liberalise the provisions of the 
existing Act. From that point of view,
I believe the Bill should be supported. 
But, Sir, during the debate, a much 
wider ground has b e e n  coy er^  and 
democracy, freedom of the individual, 
the Constitution and other high-sound
ing terms have been invoked. Ther^ 
fore, it is that I feel called upon to 
state my views.

Shri T. Hnsain (Bihar): Sir, on a 
point of information, I was under the 
impression that the amendments were 
to ^  moved first and then there would 
Be a general discussion. But I find 
Mr. Anthony is here waiting to move 
his amendment, and the general dis
cussion is proceeding. What is the 
correct procedure?

Mr. Depiity-Speaker: Two amend
ments have been moved, one for cir
culation and the other for reference to 
a select committee. The other amend
ments relating to reference to select 
comti^tee differ only in the date fixed 
for select committee. 1st of March, 
5th March and 12th March are men
tioned. I think Mr. Anthony wants the 
date fixed as 1st March. I do not think 
the hon. Member who rose and pleaded 
for Mr. Anthony who can speak for 
himself, thinks that there is any diff
erence in the substance between one

amendment and another. Of course, 
Mr. Anthony will have nis turn also.

Shri Hanumaiithaiya (M ysore): Are 
we to understand that the movers of 
amendments will speak first and then, 
others will be allowed to speak?

Mr. Dcputy-Speaker: I am satistying^ 
the hon. Member when I called on Mr. 
Nazirudd in Ahmad to speak and not 
Mr. Anthony.

Shri Hanumanthaiya: I should Uke 
to know whether after the movers o f  
amendments have finished others 
should catch the eye of the Chair.

Mr. Deputy-Speaker: There is no 
such rule. It has been again and 
again said by the Speaker that there 
is absolutely no such rule. There is 
a large number of amendments and 
persons who want to move their 
amendments will be given an oppor
tunity but it is not an inflexible rule.

Shri Nazimddin Ahmad: I was going 
to ask whether such high-soimding 
names as constitution, freedom, liberty 
and other things could be legitimately 
Invoked in opposition to the Bill. 
What is liberty, after all? We have 
got liberty of the democratic type. 
There are other kinds of liberty, which 
are of a dictatorial type. For good or 
ill we have chosen the line Cft demo
cracy and democracy means the rule 
of law as opposed to autocracy or rule 
by force. All liberties and freedoms 
to a democratic form of Government 
must conform to legal means. We 
must uphold the law. Democracy is 
a rule of law, where there is supr^ 
macy of law. If therefore there is 
a party or individual or a group o f 
people whose object is to subvert law 
and order, to remove the present Gov
ernment or any Government by force, 
1 ask whether that is the kind o f 
democracy which we want or whether 
that is the kind of liberty which we 
have enshrined in our Constitution? I 
believe it is the duty of everyone who 
wants democracy and liberty first o f 
all to uphold the cause of law. I sub
mit therefore it is those parties or per
sons who work in secret to create dis
affection with the obiect of subverting 
the Government or removing the Gov
ernment by force, who are the target 
of this Act.

The present Bill tries rather incon
sistently, I believe, to liberalise those 
orovisions and those hon. Members 
who are in sympathy with the law
breaker should rather thank the bon. 
Minister for humanising the provisions 
to the present law.

What are the three principles en- 
•hrined in the Bill? One is procedural
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that an order should be valid in an 
area and not beyond the jurisdiction of 
the issuing officer. The second is that 
cases of those persons should be 
brought before advisory bodies. 
Hitherto the opinion of the advisory 
body was not binding upon the Gov
ernment but now the Government 
wants to restrict its own powers and 
give the fullest latitude to the advi
sory bodies, and they will certainly 
consist of high officials with judicial 
experience and Government is bound 
to go by their advice. I think this is 
a principle which goes in favour of 
those hon. Members who are opposing 
the Bill. Then the third principle is 
that persons who are detained should 
be allowed to go out on parole, so as 
to help the criminals give up their 
ways and mend. This is another 
liberalising provision in the Bill with 
which the entire House should agree 
and specially those who are in sympa
thy with the law breakers. These are 
the three great and important pnn- 
ciples which are embodied in the Bill.

I submit that law-breaking must not 
be encouraged. The Government's 
duty is to govern and protect the in
nocent from the hands and ravages of 
the criminal. I believe that the 
method of open trial can be expected 
when the crime is open. If there is 
murder, rioting or other open crime 
they can certainly be tried by a co\m 

. of law. But we have to contend with 
crimes of an extraordinary character. 
These crimes are committed in secret 
and therefore evidence is very difficult 
to find. They exploit the grievances of 
the people and encourage them to rise 
In revolt against the existing Govern
ment. The crimes are not against the 
Congress Party or any other party. 
They are against civilised law, against 
civilised government and civilised 
order of society in the whole country. 
Therefore I submit that every one, 
apart from his political complexion, 
should rise and support the original 
Act, which is now being adapted in 
this House.

There are those criminals who work 
In secret and an exhibition was held 
In the Parliament building during the 
last session where a large number of 
weapons used by them was displayed. 
This showed that there is a party 
which though trying to sjTnpathise 
with the kisans and the poorer sec
tions of the people are trying to ex
ploit their grievances and are ready, 
whenever they get the opportunity to 
subvert the Government and thus bring 
about a condition in which it would 
be impossible for any man to live. It 
is these matters which have to be tack
led and tackled in a manner as laid 
down in the A c t

There is also the other kind of 
criminals who should also be roped in 
by the Act and the amending Bill. 
They are the black-marketeers. Thejr 
also work in secret and try to take 
advantage of the poverty of th?  ̂people 
and the shortage of food and other 
necessaries of life. They work in 
secret and therefore evidence against 
them is hard to secure and perhaps 
would be insufficient in a court of law 
tor conviction. They aner a large body^ 
of persons with ramificatians and with 
subterranean connections with the'- 
forces of law and order, against whom 
evidence is lacking but the Govern
ment has ample information in their 
possession about them. I believe the 
best way to tackle these criminals alsa 
is to bring them within the powers 
given by the Act, namely to detain- 
them.

I submit that the orders of deten
tion which have been passed have been 
exercised on a more liberal scale and 
what little action has been taken 
against the black-marketeer is rather 
disappointing. I submit that strong 
action on a widespread scale should be 
taken against them if we reaUy expect: 
to check this growing evil. The- 
liberalising provisions which are incor
porated in the Bill have gone slightly 
on the wrong side. We have shown^ 
much greater sympathy for these 
criminals than they r e a ^  deserved- 
And the criminals shoula take proper 
notice fhat if they do not mend their 
ways, if they try subversive methods, 
try to exploit the poverty and griev
ances of the people, this House will be 
strong enough to arm the Government, 
with more drastic powers than at 
present. After all, the people must be- 
able to live peacefully. One sugges
tion has been made that instead of 
employing this Act it would be better 
for the Government to give the people 
full opportunities for a better living. 
No doubt that is the primary duty of 
Government but for reasons beyond 
control things are not within their 
hands; things have gone much beyond 
the stage they could tackle. But that 
is no reason why this factor should be  
exploited to break the law, to break 
the Government, to break civilised 
society altogether. I believe that the 
problem should be tackled from two 
aspects: one from within and the other 
externally. The material grievances 
of the people regarding food and other 
things should be solved. At the same 
time those who want to exploit them 
for purposes of subversive activities 
must also be tackled through the pro
visions of this A c t

I therefore submit that there is na 
grievance against this amending Bill. 
If there is any, I believe it may b e
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legitimately claimed that the grievance 
is that the Bill rather softens the very 
^necessary provisions.

Sir, although it is a very good 
measure necessary for the administra
tion of the country, it has been, as 
has been pointed out, employed in 
certain cases where it should not have 
been, nam el;^ o  rope in certain politi
ca l adversar^K 1 think the Govern
ment should carefully note these matters 
and in applying the provisions of this 
law they should rather be careful. 
Instructions should go round to the 
State authorities that this Act should 
never be used against mere political 
opponents. Its use should be confined 
to genuine ceises.

Sir, it has been pointed out that in 
England and America cases under 
these provisions are rare. In England 
they are practically rare. It is so 
because in England. there are no cri
minals of this type. The British are 
essentially a law-abiding people. They 
are essentially free but also essentially 
law-abiding. These two civicaUy con
tradictory things must be combined 
in every law-abiding citizen. You 
should be free and you should be law- 
abiding. Without law your freedom 
will amount to the freedom of the 
jungle. Therefore, the English analogy 
cannot be applied to India. We heard 
that for several centuries no political 
crime has been committed in England. 
There for several centuries no politi
cal leader has been murdered or kill
ed simply because of his political 
opinion. But we have it here. When 
we were breathing the air of freedom, 
when we were going to cross the 
threshold from bondage to liberty, it 
was just at that time that the greatest 
man of the time, the Father of the 
Nation, was done to death by a crimi
nal. So, is it permissible for us for 
once to argue that because in England 
there is no such law there should be 
no such law in India too? The condi
tions essentially differ. Even in 
America the law-breakers are very few 
but there are a few there. So, the 
question will merely depend upon what 
amount of liberty can be given to all 
these law-breakers. Are they free to 
ply their trade in secret to subvert the 
liberty of the citizen? One can under
stand danger from without. An in
vasion can be made by Sardar Baldev 
Singh and his ample army. But here 
we are dealing with an invasion from 
wrtoin. The enemy is within our 

' liome. These enemies are oiir nei|^- 
bottrs and they employ sweet-sounding 
expressions, high-sounding phrases 
like, “Liberty of the people’ ,̂ “ Freedom 
for air, “Food for all” , and so forth, 

.AH this is Up-sympathy and they want

merely to exploit the people in ordor 
to snatch the reins of Government sub> 
verting everything to pieces and con
vert the country into a ruin where 
there shall be nothing but plenty ol 
opportunity for these law-breakers, 
where there shall be nothing but want 
and absolute poverty for the people 
for whom they profess to shed tears.

I therefore submit that the prlnc^ls 
of the Bill should be accepted and sup
ported by all. There is nothing for it 
but pure acceptance.

One long-exploded principle of crimi
nal law has been invoked in this House. 
It is said that it is a sacred principle 
of criminal law that it is better that 
a hundred guilty persons are let off 
than that one innocent person should 
be convicted. This doctrine has long 
been exploded. That principTe was 
propounded by a judge about two or 
three hundred years ago. I  hat was
a kind of a diplomatic flurry, or rather 
a rhetorical exaggeration, which he 
was making. . But now it is admitted 
by all great authorities that that pro
position is fallacious. It should never 
be that a hundred guilty persons should 
escape. It can never be that even one 
guilty person should escape. And also 
it should never happen that one inno
cent man must be convicted. The pro
position is entirely fallacious. It was 
delivered by a great judge in the 
exuberance of his eloquence. He in
dulged in that picturesque expression. 
It was never a precise legalistic prin
ciple. And I therefore submit that the 
principle shoul 1 be discarded once for 
all. The whole question before the 
criminal court is whether the evidence 
before it can prove that the man is 
guilty beyond doubt. If there was 
room for any reasonable doubt he 
should be acquitted. This fallacious 
idea of acquitting a hundred guilty 
persons rather than convicting one in
nocent person does not find a place in 
any serious law book or with any 
serious-minded lawyers. Such propo
sitions should never be taken serious
ly, and I believe such a principle has 
no place in a civilised society. There
fore, it foUows that we should pursue 
our course with clear confidence. If 
the Government believe that there are 
persons who are using subversive 
methods, who are ready to destroy all 
forms of Government, it is the duty, 
not merely the right, of Government 
to prevent such people from acting by 
punishing them, by trying in a court 
of law if evidence is available, but if 
they have secret ways of doing things 
without leaving any trace which could 
be brought before a court of law, then 
they should be dealt with by the pro
visions of this measure. These law
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breakers have no claim for sympathy 
and no claim for indulgence at our 
hands.

With these few words (An Hon, 
Member: Not few but very many.)
No, I do not think so. Other h(m. 
Members have spoken for half an hour 
and an hour and I have taken only 
ten minutes. (Interruption,) I do 
not nke to be regarded as a good boy 
merely on account of the length of the 
speech. I think the speech should 
contain some substance.
5

Shrimati Rennka Ray: I hope the 
hon. Member will remember that him
self.

Shri Nazlniddiii Ahmad: I think i  
have made it quite clear that I am 
opposed to the amendment.

Several Hon. Members rose—

Mr. Depoty-Speaker: Shrimati
Durgabai.

Shrimatt Dnrgabal: It is now five
o’clock and you have called me. I 
hope that this will be taken as ^ving 
me the chance to speak first tomorrow.

The House then adjourned tOl a 
Quarter^ to Eleven o f the Clock on 
Tuesday the 13th February 1951.
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